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tNTPL ADi\1NIIRATi[VE. TRIJ:L. 
GJAHATI DENCH: 

.-. 	 . 	 i...' 	 .. 	 L. 	.J 	. 	L. 	L.. 

1. 	)rig±nal - pllcatiOn No 

') 	 1To.  

Gontept etition No.____ 	I 

Hevie.i Application No.  

FAppiocant(S). 	 Urilonof Ind±a & Grs 

• 	Advocate for the App1icart( 
1.L 

for th P.asoOnda(S  

otes of th(i 7-ka 	Str 	A of 	he Tribunal _te 

6.2.07 	Tere are 24 applicants. The -applicants- are 

at jyesently working PA in the office of the 

This apd:icr 	s ;p forn 	i . 	Accountant .General 	(A 	& 	IE), 	Meghalaya, 
V .,  

IS 	Ih' Arurachal Pradésh, Mizoram and IThiflong in 

Grorp C category. The applicants have a 

.......... , comiion cause as regards their service and 

V pray 	for 	permIssion 	to 	file 	a 	common 
Pr.cedure 

Dy. i.egisar appliation under Rule 4(5)(A) of the CAules, 
• 	•.. 	 . 1987The grievance of the applicants is that the 

9 	,J.,..,... 
& D category 

L ,  was sought to be separated in AG (A&E)by óer 

dated 24.9.2004 calling options with clause of 
\'..-c. but 

finality 	of 	option 	the 	respondents 	have 
• 	 . separated only Assam. By order dated 21.11.06 

list of ofticials for allocation and deputation 

&.- 	_--4' have been issued and saving the officials 
-- transrred to Assarn. 	identical matters in 

O.A.Nos125 of 06, 143 of 06, 115 of 06,dated 

21.7.06, and 	155 of 06 dated 22.6.06. have 

been passed by this Tribunal eléborately and 

certain observations have been made and 

interim order has been granted. 

Coutd/- 	- 



-c,& 

/fr 	 6.2.07. 	 '• 

I 'have heard Dr.J.L.Sarkar learned 
counsel for the applicanth and Ms.U.Das 
learned AddLC.G.S.C. for the respondents. 

VFW

When the matter came up for hearing the 
counsel for the respondents would like to take 
ihstructions within 15 days. 

In the meantime, the status quo shall, be 
maintained tiLt the next date of hearing. 

Post the matter on 27.2.07. 

I. 	
Vice-Chairman 

hu 

\ 	. 	

27.2.070 •. 	 Counsel for the respondents has 
'\J 	 S'.bmitted that the reply is bein9g tiled 

	

0A,  x 

	

	• , to-dy Let the reply be kept Qn record, 

	

4- 	XOP 	Copy o,the reply statent is given 
çu 	

to the Counsel thr the applicant s  cc 	
Post the matter on 28 • 3 07. 

J 

Member 	 Vice-Chairman 
1w 

• 	 ./ 

	

28.3.2007 	Mr.S.N.Taimiii, 1earned counsel for 

c2)t1yp 	 the Applicants and Ms.U.Das, leaa9d 

Addi. C.G.S.0 are present. 

Reply ified. Two weeks time is 

granted to the Applicants to ifie rejoinder. 

Poston25.4.2007, 

• 	 %VW) 

/bb/ 

• 	.._2-___ 	25.4.2007 

tt2 

40 
/bb/ 

Vice-Chairman 

Respondents have, filed reply .  statement. 

Post the case for hearing before next Division 

Bench. In the meantime Applicant is permitted' 

to file rejoinder. 

v4A_~~ 
AP 

Member (A) 	 •/ Member (J) 

• ' ,•,'' 



• 	 H) 

O.A.No 27/2007 

03.12.2007 	Dr.J.L.Sarkar, learned counsel for the 

Applicant is present. On being mentioned 

by Ms.Usha Das, learned Addi. Standing 

counsel for the Union of India, this matter is - 

taken up. 

Call this matter on 07.01.2008 for final 

/bb/ 

c-.kv (t'ts 

07.01 . 2008 

t, :D/,/' 	Js 

-o J2-a,-c 
LIiI 

hearing. 

Notwithstanding pendency of this 

case, Respondents shall remain free to ask 

 the Applicants to go,\  to different 

stations/States of N.E.Region of India)  on 

tour basis. The Interim order, passed earlier 

in this case, stands modified to this extent. 

(Ku  
Member (A) 	 Vice-Chairman 

Lil this matter on 3.U1.4008. 

•1. 
fri) 	 iioLyj 

4ehr(A 
' I 

0, AM  
F-av tA dQ:i tt19'1- 

p. 

• 	25.01.2008 Heard Dr. J.L.Sarkar, learne4 

counsel appearing for the Applicants and 

Mr G.Baishya, learned Sr. Standing - 

counsel and Miss U. Das, learned Add!. 

Standing counsel appearing for the 

Respondents. 2 Call this matter on 15.02.2008 for 

final disposal 

(Khushirain 	 (M.R.Mohanty) 
Member(A) 	 Vice-Chairman 

pg 



.7•i ö?_:+/o7- 
Ii 	 I 

N. 
...15.o2.2098 	. th , 	for 

Dom me parues. can uns - ruauer on 

• 20.03.200 for hearing. 

	

rr,,A)
(Kh 	0 	(M.R.Mohanty) 

	

Me 	. 	Vice-Chairman 
pg 

/ 

AA 

tL1 \&Lf 

20.03:2008 
	

Adjourned tO 24.04.2008 for hearing. 

. 	 ram) 	 Mohanty) 
MI 	 Member (A) 	 Vice-Chairman 

/bb/ 

24 04 2008 	Call th Part heard matter on 
May, 2008. 

• 	
: 	 (M.R.Mohanty) 

V1CGhUI]Thn 
bn 

H 
22.05. 2008 	Heard further in pai-t. Call this matter 

on 12.6.2008 for furthei hearing 

•' :• 	

I 4an(M 
Member(A) 	Vice Chairman 

lin 

p- -. • 	' 	 42.06.2008 . 	(ead)Urtherin part Cal) ths matter' 

. 	.• 	 0 .. 	 ,.. 

 

0n227.2008forfurerhear3q. 

husram) 	Mflan 
Member(AY 	- 	€hairnen 

I 	- 

I- 



O1-  :2 :T) 0 ~- 

22.07.08 	Heard Dr J.L.Sarkar, learned 

counsel appearing for the Applicant 

and Mr G.Baishya, learned Sr. 

Standing counsel appearing for the 

Respondents. Perused the materials 

placed on record. Hearing concluded. 

Order reserved. 

(Khushiram) 	(M.R.Mohanty) 
Member(A) 	Vice-Chairman 

pg 

01.08.2008 	Judgment pronounced in open Court. 

Kept in separate sheets. Application is 

dismissed with cost of Rs. 1,000/ -  levied on 
each Applicant. 

\, 	 (hiT 	(M. R. Mohanty 
Member(A) 	Vice-Chairman 

Im 



• . 	 •;/ . 
' 	 . 

c•. 
• J.• 

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.154/07, 155/07, 27/07, 28/07, 203/06 & 204/06. 

Date of Order : This the 1st Day of August, 2008. 

IHE HON'BLEMR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

O.A. 154/27 

1.Smt Perly Kharpran, Sr. Accountant 
2;Shi'i Jubanlak Hynniewta, Sr. Accountant 
3.Shr.oston Hynniewta, Sr. Accountant 
4Smti Sheree M. Swer, Sr. Accountant 
5.Shri Paokhotinthang Haokip, Sr. Accountant 
6.Smti Dariti Mawiong, Sr. Accountant 
7.Smt Bebedlicta wallang, Sr. Accountant 
8.Smt SairaPOassah Haque, Sr. Accountant 
9.Shri Frankie A. Pariat, Sr. Accountant 
10.Smti Arbina Pathaw, Sr. Acountant 
11.Shri Samsul Rharkongor, Sr. Accountant 
12.Shri Suciesh Pradhan, Sr. Accountant 
13.Mrs Mary L. Warjri, Sr. Accountant 
14.Smti Silma Kharmihpen, Sr. Accountant 
15.Smti Costarica Shadap, Sr. Accountant 
16.Shri Jangkhokam Guite, Sr. Accountant 
17.Smti Fatima Nongkyrih, Sr. Accountant 
18. Shri Pramod Kr. Basumatary, Sr. Accountant 
19.Smti Ropsidora Nongsiej, Sr. Accountant 

All the Applicants are working in the office of the 
Accountant General (A&E), Meghalaya etc. Shillong 

O.A. 155/2007 

1.Shri Sujit Kumar Dey 
Son of Late Motilal Dey 
Senior Accountant 
Office of the Accountant General(A&E) 
Meghalaya, Shillong. 

2.Sri Sitesh Das 
Son of Sri J. Das, 
Senior Accountant, 
Office of the Accountant General (A&E) 
Meghalaya etc, Shilong 

O.A.27/2007 

1.Methelda Lyngdoh, Accountant 
2.Bethelda Sohtun, Accountant 

Applicants 

Applicants 
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3.Shimti Hek, Accountant 
4.Emerencia Sohtum, Accountant 
5.Maybolyne Kharmujai, Sr. Accountant 
6.Bijoy Laxmi DuttaCfl' 
7.Man Bahadur A/c, C/T 
8.Sumit Ghatak, Sr. Accountant 
9.L.B.Buam, Sr. Accountant 
10.Nandalal Raj, Sr. Accountant 
1 1.Kwissida Dkhar, Sr. Accountant 
12.Raju Chyne, Sr. Accountant 
13.lcydora Kurbah, Sr. Accountant 
14.Francis Xav Marbaniang, Sr. Accountant 
15.Keshab Pradhan, Sr. Accountant 
I6Debabani Deb Roye, Sr. Accountant 
17.Aloka Biswas, Sr. Accountant 
18. Phai Singh Swer, Sr. Accountant 	. ........Applicants 

O.A.2812007 

1.Daplut Nongbri, Accountant 
2.James S. Sohtun, Sr.Accountant 
3.Hazel M. Rapsang, Accountant 
4.Barbara Sawkmie, Accountant 
5.Bobby B Laloo, Accountant 
6.Dapkyrmen Lyngdoh, Sr.Accountant 
7.Freddy Kharpran, Accountant 
8.Manjul Dey,' C.O 
9. Joptmiai Syiem, Accountant 
10.Bianghun Chyne.. CIT 
11.La1-Kyntimon Khyriem, C/T 
12.Ashley Kharkongor, CO 
13.Amrit Kumar Ghosh, DEO 
14.Evethshisha War, DEO 
15.Banriknyti Kharsamai, DEO 
16.Tony F Thangkhiew, Sr. Accountant 
17.Devendra Chettri, Sr. Accountant 
18.Antina M. Marpna, Sr. Accountant 
19.KIen Singh Bhuphang, Sr. Accountant 
20.R. Deigracia Sohtun, Sr. Accountant 
21.Lumkur Kharnaior, Accountant 
22.Dipankar Chatterjee, CIT 
23.Newstar Roy Marbaniang, Sr.Accountant 
24.Klesster Nongkynrih, Sr. Accountant 	........Applicant 

By Advocate Dr J.L.Sarkar, S.N.Tamuli 

Versus 

Union of India. represented through 
Respondent No. 2. 

The Comptroller & Auditor General of lndia, 
10 Bahadur Shah Zafar Marg, 
New Delhi. 
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The Accountant General (A&E) 
Meghalaya etc, Shillong. 

The Accountant General (A&E) 
Assam, Guwahati. 

The Accountant General (A&E) 
Mizoram, Shillong. 

The Accountant General (A&E) 
Arunachal Pradesh, Shillong 	 Respondents 

By Advocate Mr G. Baishya, Sr.C.G.S.0 

O.A.20312006 

Shri Kalyan Kumar Das 
Senior Audit Officer (Group B) 
Officeof the Principal Accountant General (Audit). 
Assam, Guwahati 	 Applicant 

O.A.20412006 

1.Shri Ashis Kumar Acharjee 
2.Shri Sankar La! Paul 
3.Shri Hiten Dutta 
4.Shri Ashutosh Deb 
5.Shri Dwijesh Ranjan Saha 
6.Shri Tapan Kumar Halder 
7.Shri Ranadhir Singha 
8.Shri Sahadev Ghosh 
9.Shri Subhendu Chakraborty 
10.Shri Sujit Kumar Deb 
11.ShriBikash Roy 
12.Shri Bixnal Kanti Bhowmic 
13.Shri Dipan Das 	 Applicants 

All the Applicants are working as Senior Audit Officer 
(Group B) in the office of the Principal Accountant 
General (Audit), Assam, Guwahati. 

By Advocate Dr J.L.Sarkar, S.N.Tarnuli 

Versus - 

Union of India, represented through 
Respondent No. 2. 

The Comptroller & Auditor General of India, 
10 Bahadur Shah Zafar Marg, 
New Dethi- 110002.. 

The Principal Accountant General (Audit) 
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10 	
Meghalaya etc, Shillong. 

The Principal Accountant General (Audit) 
Assam, Guwahati29. 

The Accountant General (Audit) 
Nagaland, Kohirna. 

The Accountant General (Audit) 
Tripura, Agartala 

The Accountant General (Audit) 
Mampur, Imphal 	 Respondents 

By AfAvocate Mr M.U.Ahmed, Ad4LC.G.S.0 

ORD E R (ORAL) 

  

KHUSHIRAM. (MEMBE&A 

Since all these applications involve common questions of 

law and almost similar facts, all the six cases are being disposed of by 

this common order with the consent of the parties. 

2. 	These Original Applications No. 154107, 155/07, 27/07 and 

28/07 have been flied by the Applicants who are working in different 

capacities in the office of Accountant General (A&E) Meghalaya, 

Shillong. On the bifurcation of this office into five offices of the 

Accountant General, Assam, Meghalaya, Mizoram, Arunachal Pradesh, 

Nagaland etc. The staff was allocated/deputed to different offices on the 

basis of their seniority and option given by them. Applicants have 

challenged the circular No.3307 dated 12.7.2006, Establishment Order 

No.198 dated 21.11.2006 and Order No.53 dated 9.6.2006 (and circular 

dated 31.03.2006 and 24.03.2006 in O.A.203 & 204/2006) and prayed 

for quashing of the same and not to send the Applicants on deputation 

without their consent, nor the Applicant be disturbed from their place 

of posting without publication of a just and fair policy by giving full 
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scope to the Applicants. The Cirôulars/Orders challenged in these O.As 

are relates to the following matters. EsW 1 order No.53 dated 

09.06.2006 relates to permanent allocation of Group 'C' and 'D' cadres 

between the office of the AG (A&E) Meghalaya etc Shillong and 

AG(A&E) Assam, Guwahati with effect from 01.12.2005 on the basis of 

the options exercised by the individual officials. Estt1 Order No.198 

datl 21.11.2006 relates to allotment of Group 'C' & 'D' officials of the 

office of the Accountant General (A&E), Meghalaya, Arunachal 

Pradesh and Mizorarn after creating independent offices of the 

Accountant General for those States and the Circular No. 3307 dated 

12.07.2006 which relates to calling of option from Group 'C' & 'D' 

officials of AG(A&E), Meghalaya, Anmachal Pradesh and Mizoram, 

Shillong forpennanent allocation to the offices of their choice in the 

prescribed option form enclosed with the circular. In O.A. No.203/06 

and 204/06 the Applicants have challenged the circulars dated 

31.3.2006 issued by the Principal Accountant General, Audit, 

Meghalaya etc. Shillong being cadre controlling authority had notified 

for fresh options from all the Group 'B' Officers of thig office from 

Section officer to Sr. Audit Officer except Commercial Officer born on 

common cadre on or before 17.04.2006 for onward transmission to the 

Cadre Controlling Authority. The circular dated 24.03.2006 issued by 

the Comptroller & Auditor General of India relates to separation of 

common cadre of Group 'B' officers in the A&E and Civil Audit offices in 

North East Region along with option form calling for fresh option from 

'B' officers belonging to common cadre for permanent transfer 
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to the Civil Audit Offices in North East Region for allocation of 

concerned offices on the basis of their senioritycumoptions exercised 

by them. 

3. 	The Circulars/Orders challenged in these O.As are relates 

to the following matters. Esttl order No.53 dated 09.06.2006 relates to 

permanent allocation of Group 'C' and 'D' cadres between the office of 

the AG (A&E) Meghalaya etc. Shillong and AG(A&E) Assam, Guwahati 
Ic 

with effect from 01.12.2005 on the basis of the options exercised by the 

individual officials. Esttl Order No.198 dated 21.11.2006 relates to 

allotment of Group 'C' & 'D' officials of the office of the Accountant 

General (A&E), Meghalaya, Arunachal Pradesh and Mizoram after 

creating independent offices of the Accountant General for those States 

and the Circular No. 3307 dated 12.07.2006 which relates to calling of 

option from Group 'C' & '1)' officials of AG(A&E), Meghalaya, 

Arunachal Pradesh and Mizoram, Shifiong for permanent allocation to 

the offices of their choice in the prescribed option form enclosed with 

the circular. The other circulars dated 3 1.3.2006 issued by the Principal 

Accountant General, Audit, Meghalaya etc. Shifiong being cadre 

controlling authority had notified for fresh options from all the Group 

'B' Officers of this office from Section officer to Sr. Audit Officer except 

Commercial Officer born on common cadre on or before 17.04.2006 for 

onward transmission to the Cadre Controlling Authority. The circular 

dated 24.03.2006 issued by the Comptroller & Auditor General of India 

relates to separation of coimnon cadre of Group 'B' officers in the A&E 

and Civil Audit offices in North East Region along with option form 
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7 

calling for fresh option from all Group 'Bi officers belonging to common 

cadre for permanent transfer to the Civil Audit Offices in North East 

Region for allocation of concerned offices on the basis of their seiüority-

cunroptions exercised by them as per instructionontained in para 3 of 

the policy. 

"Permenent posting of Group 'B' officers of common 
cadre against the required strength of various Civil 
Auclit/A&E offices shall be made by the respective 
cadre controffing authorities strictly on the basis of 
the seniority of officers who have exercised their 
option for allocation to such offices, irrespective of 
their base office." 

The option so exercised shall be final and no further change in the 

above option would be allowed in any case. Option be given for final 

allocation in the order of preference. The circular dated 20.4.06 issued 

by the.' Principal Accountant General (Audit), Assam, Guwahati and 

relates to separaton of common cadre from Group 'B' officers of civil 

audit offices of North East Region extending the date to exercise fresh 

option from 19.04.2006 to 28.04.2006 stating that previous option 

exercised in compliance of the office circular dated 31.03.2006 may be 

treated as cancelled. 

4. 	In brief in all the six cases,the Applicants have protested. 

the allocation of the applicants to different offices on account of 

bifurcation of the office of the Accountant General (A&E), Meghalaya, 

Shillong and their placement on allocation or alternatively on 

deputation on the basis of their options and semority. 

5 
	In this background of the above circularsthe separation of 

the cadre 	based on the option exercised by the individuals of 
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different categories was acted upon strictly based on seniority. The 

junior staff who were to be shifted to man the deficit offices are also 

entitle to receive deputation pay on their transfer. Learned counsel for 

the Applicantswhile arguing the case submitted that pick and choege-

policy was adopted while the Applicants were taken on deputation. The 

entire scheme is perverse and violative of Articles 14 and 16 of the 

Copstitution of India. The whole scheme should be operated after 

making modifications in scientific, transparent and practical manner. 

6. The Respondents have filed written statement stating that 

office of the Accountant General of undivided Assam operated from 

Shillong. The COntroller and Auditor General keeping in view the 

requirements of work, public interest and the interest of the States 

concermied established Accountant General offices at Kohima 

(Nagaland), Imphal (Manipur), Agartala (Tripura) and Guwahati 

(Assani). All these offices were initially manned by Group 'B', "C' and 

'D' staff from the Accountant General's office at Shiliong. Subsequently 

the Accountants General Offices in Nagaland, Manipur and Tripura 

recruited their own Group 'C' and 'D' staff and these cadres became 

exclusive to these offices. However, the Group 'C' and 'D' cadres in the 

offices of the Accountant General (Meghalaya, Arunachal Pradesh and 

Mizoram) at Shifiong and Accountant General (Assam) at Guwahati 

continued to share common cadres of Group 'C' and 'I)' staff. The office 

of AG(A&E), Assam subsequently shifted to Guwahati in the year 1980. 

Even after the shifting, the two offices continued to share l  common 

Group 'C' and 'B' cadres with the office of the AG(A&E) Meghalaya, 
I 	I 

J'l 
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Arunachal Pradesh and Mizoram at Shillong also continued to exercise 

cadre controlling responsibility. It may be pointed out that in the 

appointment letters of the applicant there was a clause that the person 
(. 

being offered appointment was liable to be posted in any of the existing 

offices or any new office opened by the Department in the North East 

 

Region. The offices of the AG(A&E) Arunachal Pradesh and Mizoram at 

Sh%long was also simultaneously shifted with effect from 01.04.2006. 

- 	As per requirements of the Department in fulfilling its statutory and 

constitutional obligation under the Comptroller & Auditor General 

(Duties, Powers and Conditions of Service) Act 1971 and the hardship 

that may be caused to his employees in this regard, the office of the 

AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram, the 
	11 

Comptroller & Auditor General had the option of declaring the staff in 

these offices surplus and surrendering them to the surplus cell of the 

department of Personal & Training for redeployment as per the policy 

of the Government of India. Considering the hardship involved in such 

an action,the CAG has, in all cases where new offices have been set 

up/existing offices reorganized, decided upon a policy that would keep 

the hardship to the minimum level by adopting the option of 

temporarily transferring employees who cannot be accommodated in 

the office of their choice from the surplus offices to the newly created 

offices on the principle of seniority viz. 'Last Come First Go'. The policy 

inter alia envisages that all the employees who exercised option for 

permanent posting to a particular office would. eventually be posted 

back to the office of his/her choice. For the period where the employee is 

cl ,_----  
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posted to another office, not being his/her office of choice, the employee 

is compensated by payment of an allowance as if the employee is sent 

on deputation. Thus the Comptroller and Auditor General has followed 

a consistent and uniform policy in this regard which has been 

determined by the need to minimize inconvenience to employees, 

ensure transparency and impartiality in the separation process 

bala,pced with the Comptroller & Auditor General's responsibility to 

discharge his statutory and constitutional obligations in an efficient 

and effective manner. AG(A&E), Meghalaya, Arunachal Pradesh & 

Mizoram etc. vide circular dated 24.09.2004 called for option from 

Group 'C' & '1)' staff for permanent allocation to the AG offices for the 

States of Assam, Meghalaya, Anmachal Pradesh and Mizoram. Those 

options were considered on the principle of seniority with optees of 

surplus offices being required to mn the deficit offics on the basis of 

'Last-Come -First Go'. Due to ban of fresh recruitment,all the offices of 

the Indian Audit & Accounts Department are currently functioning 

with below the sanctioned strength and the department is adopting 

"persons -in-position" as the basis of manpower management and 

according)y the concept of sanctioned strength has lost all relevance. 

The cadre separation was actually effected after 15 months of issue of 

the policy Circular dated 24.9.2004 and there was no any undue haste. 

In response to the circular dated 24.09.2004 the following Group 'C' and 

'D' staff of AG(A&E), Meghalaya, Arunachal Pradesh, Assam & 

.Mizoram had submitted options for permanent allocation/deputation. 

No of options for permanent al1ocation (first choice) to the office of the 
AGA&E) I AG(A&E) I AG(A&E) 	I AG(A&E) 

M  
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Assam Meghalaya Arunachal 
Pradesh  

Mizoram 

Group 'C' 539 342 Nil Nil 
Group 'D' 55 56 Nil Nil 

No of options for deputation (first choice) to the office of the 
AG(A&E) 
Assam 

AG(A&E) 
Meghalaya 

AG(A&E) 
Arunachal 
Pradesh 

AG(A&E) 
Mizorain 

I 
Group 'C' 679 225 02 Nil 
Group ID' 07 24 Nil 01 

Tpersons in 'persons in position' in each cadre as On 01.04.2005 in 
Shillone and Guwahati offices was as below: 
Personsiirposition AG(A&E) Assam AG(A&E) Meghalaya 

Arunachal & Mizoram 
Group 'C' 588 300 
Group 'ID' 64 50 

The Respondents stated that the cadre separation exercise between 

Shillong and Guwahati offices was done in a very fair, impartial and 

transparent manner. Since the Guwahati office was a deficit office and 

hence all Group 'C' and 'ID' staff who had permanently opted for that 

office would have inevitably been accommodated in that office anyway. 

There were no permanent optees either for Arunachal Pradesh or 

Mizoram offices. Therefore all optees for Assam office would have got 

their choice, the optees from the surplus Meghalya office only would 

have in any case been sent on deputation to Assam, Arunachal Pradesh 

and Mizoram which are deficit offices in terms of seniority. The 

deputation arising in this situation is not a deputation in the normal 

sense of the term. Since all employees on creation/reorgamsation of the 

offices cannot be immediately straightway accommodated in the office 

of his/her choice, the staff from the surplus offices wil] have to man 

positions in the deficit offices, 5hey are being deputed to as dictated by 

the work. The formulation of a policy is a function of the Govermnent 
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and cannot be interfered with by the Tribunal unless there is 

arbitrariness. It is within the competence of the executive to change a 

policy, rechange it, adjust it and readjust it according to the 

• compulsions and requirements of the circumstances. Hence the 

Applications are devoid of any merit and may be dismissed. 

7. 	Dr J.L.sarkar, learned counsel appearing for the Applicant 

argued the matter in favour of the Applicants and he agreed to the over 

all criteria of the formulation Of the policy as issued by the CA.G vide 

circular dated 24.09.2004. He argued that in implementation of the 

policy some confusion has been created to give benefit to some of the 

employees and the conditions laid down in the above circular have not 

been strictly adhered to. The Respondents had adopted "pick and 

choose" policy for some of their favourite employees and thereby 

implementation of the policy has result in the miscarriage of justice. He 

also argued that cadre separation scheme was implemented ignoring 

the "sanctioned strength" which was replaced subsequently by words 

like "required strength" and "person in position" which is fluctuating, 

variable and is not legally and admimistratively just and fair. The 

entire process of cadre separation is colourable, under camouflage to 

favour a few and thus arbitrary. The learned Sr. Standing counsel for 

the Respondents Mr G.Baishya argued that scheme of separation was 

made attractive by the Respondents by offering the deputation 

allowance to the junior most staff being deployed to the deficit offices 

otherwise also the scheme was based on willingness of the staff laking 

into account their seniority and options. He also stated. that in the 
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appintthent letters of Respondents there was a condition that they are 

duty bound to serve in the then existing offices or any of offices which 

were to be in future in North East Region. Meanwhile some of 

the Applicants have also got relief and thus the O.As in respect of such 

Applicants have become infructuouS. The learned Sr. Standing counsel 

argued that the policy is an executive decision and this cannot be a 

suct matter of judicial review. The Applicants have approached this 

Tribunal without exhausting the departmental remedies available to 

them for redressal of their grievances. Since transfer and posting of the 

employees is not a subject matter for judicial scrutiny and the 

Applicants had not approached the Respondents for redressal of their 

grievances the learned Sr. Standing counsel pleaded that the 

Applications may be dismissed. He also demanded that heavy cost 

should be imposed on the Applicant for approaching this Tribunal 

without exhausting the available remedies with the department. 

In most of the cases the order not to disturb the Applicants 

from their present posting and to maintain status quo was passed 

earlier which were iiodified to the extent to allow the officials to be 

sent on short deputation/tour to deficit offices/stations. 

We have considered' the arguments advanced by the 

learned counsel for the rival parties and perused the material placed 

before us. We are of the opinion that bifurcation of the cadre is a policy 

matter and Applicants as a condition of their service were duty bound 

to serve in any offices of the Accountant General in North Eastern 

Region which were then existing or were to be opened in future. They 
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have no right to question the policy of separation of cadre to man the 

newly opened office of the Accountant General in North East Region. 

We did not find any lacuna in the policy to favour a few employees as 

a] eged by the learned counsel for the Applicants. However, if such a 

VA 

mistake take place in some case, the Applicants had the opportunity to 

represent (in individual cases) and the Respondents should be obliged 

to exawne  the matter and reëtify the mistake, if any. But the 

Applicants instead of exhausting the grievance redressal mechanism 

available withiitthe department have approached the Tribunal by filing 

this Application under Section 19 of the Administrative Tribunals Act, 

1985. Applicants cannot take advantage of the situation and avoid the 

transfer/deployment without exhausting the opportunity for grievance 

redressal available to them within the system under Section 20 of the 

Administrative Tribunals Act, 1985 'vPithout having exhausted all 

possible avenues for grievance redressal this application could not have 

been filed before the Tribunal. The Respondents are duty bound to take 

such type of policy decision, as has been taken by them to deploy the 

personnel of the Respondent Organisation. The word deputation used 

in this case is also not deputation in real sense of the term but the 

Applicants will get deputation allowance for working in the same 

department and that too in accordance with the conditions of their 

appointment. The Apex Court in the case of S.C.Saxena vs. U.O.I & 

Ors. (reported in (2006) 9 SCC 586 -para-6), held that "a Government 

servant cannot disobey a transfer order by not reporting at the place of 

posting and then go to a court to ventilate his grievances" and that it is 
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his duty to first report for work where he is transferred and make a 

representation as to what may be his personal problems and that the 

"tendency of not reporting at the place of posting and indulging in 

litigation needs to be curbed". Since opening of offices of Accountant 

General (A&E) in various State Headquarters of North Eastern Region 

in public interest is a matter of public policy and. transfer is an incident 

of service and the Applicants have not availed of the opportunity for 

redressal of their grievances within the system, the Tribunal has no 

reason to interfere with the matter and we feel that Applicants, by 

misuse the process of the Court, have held the entire system to ransom 

in the interest of their own personal. benefits (without any regard for 

the condition of service laid down in their own appointment letters 

making them liable to be transferred/posted to their existing or any 

new offices to be in future in North Eastern Region and the 

requirement of public service) by filing applications without availing 

the available remedies for redressal of grievances under Section 20 of 

the Administrative Tribunals Act, 1985. We are of the considered 

opinion that these cases are devoid of any merit3  as we have.found that 

the scheme for redeployment of staff by obtaining their option (and to 

deploy them on deputation) to be outcome of a healthy personnel 

management; and, if any of Applicants still have got any grievances, 

then he/she should represent to the authorities only after joining at the 

new station in terms of the Apex Court decision in S.C.Saxena vs. U.O.I 

& Ors. (supra). 
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10. 	Original Applications are accordingly, dismissed (being 

devoid of any merit) with costs of Rs. 1000!- on each Applicant which 

shOi.i]d be realized by the Respondents.. All the Misc.Petitions No. 27/08 

& 140/07(in O.A.203!06), 141/07 & 28/08 (in. O.A.204/07) & M.P.41/08 

(in O.A.28/07) also stand disposed of and all orders for maintairnng 

status quo or not to disturb the Applicants from their present posting 

etc. also stand vacated.. 

00 
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IN THE CENTRAL AbMINISTRATIVE r EBUNAL 
GUWAHATE BENCH : &UWAHATI 

O.A. No.27/2007. 

M.Lyngdho & Ors. 

Applicant 

- versus - 

Union of India & Ors. 
Respondents. 

Memorandum filed by the Counsel for the Applicant 

The counsel has been informed by the applicants that 

Comptroller and Auditor General of India by letter No.74/NGE(App)/5-2006 

Pt.IU dated 18.01.2008 has confirmed that an officer who has given 

preference for permanent allocation for more than one office may be 

considered for permanent allocation as per his seniority and option exercised 

by him. One Shri Subrata bey, Sr. Audit Officer has been permanently 

allocated to the office of the PAG (Au), Assam as per his 2nd  option and the 

allocal ion has been treated as final. 

Another Sri Gopal beb, Assistant Audit Officer was given 

permanent allocation on his second option but the same was cancelled and his 

junior given the posting in that station. Shri beb filed O.A. No... ..?.../2008 

on the strength of CAG's aforesaid letter regarding enforceability of 2nd 

oiion during the pendency of the O.A. Shri beb has been repatriated back 

to the station of his 2nd  option i.e. PAG (Au), Meghalayo, Shillong. The counsel 

respectfully submits this before the Hon'ble Tribunal for cause of justice. 

..'~ , ),.,r , 	
4 	c 

p 	
• 	 5.N.Tamuli 

Advocate 
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	". UWAHATI  G UWAHATFBEN  

O.A.NO. .. 	 ......2007 

Methe Ida Lyngdoh k Ot 

-vS- 

U.O.l & ORS. 

SYNOPSIS 
WILL 

The applicants3r. C categary officials working at shillong in the office of the ,  

Accountant General (A&E) Meghalaya etc, Shillong, The respondents had decided 

separation of the cadres of Cr. B. officers (Sr. A.O. , A.O., AAO and S.O. ) and also Cr. C. 

and D cardres. The orders of separation have been issued in unscientific manner and 
eA 

with arbitrarEness. Number of Gr. B. officers approch.this Honbie Tribunal challenging 

the separation by filing Hgood number of OAs. and the Hon'ble Tribunal has been pleased 

to pass interim orders not to disturb the applicants from the present place of posting, 

their OAs are pending. 

The Cr. C and D categary staff of Audit side have also filed one OA. Challenging 

the separation of their cadre and the Honble Tribunal has been pleased to pass interim 

order not to disturb from their place of posting. This GA is also pending (O.A. N,. 155/ 

06). 

The Cr. Cand D category was sought to be separated in A.C. (A&E). Shillong 

(Assam, Meghalaya, Arunachal Pradesh and Mizoram by order dated 24/9/2004 calling 

options with clause of finality of option but respondents have orbitrily separated only 

Assam. By circular dated 12/7/2006 fresh options have been called for ignoring the order 

dated 24/9/04 and order dated 9/6/2006 again the clause of finality of option have been 

given, saving the officials transferred toAssam. By order dated 21/11/06 list of officials 

for allocation and deputation have been issuedherealso saving the officials transferred 

toAssam the entire process is colourable, under camouflage with scope of favouratism 

and arbilarj ness. Deputation without cansent is illegal. The scheme of separation ignoring 

the sanctioned strength and on required strength (which is a vagu&t?m) and person-in-

position (Which is fluctuating and variable) is illegal and not administratively just and fair. 

Applicants prayer is preparation of comprehensive policy for separation of cadre in a 

- 	 scientific manner. 

FiliLLA Dj S.t.TcAr1 

MOM 



çi 	 .•. 	. 

IN THE CENTRAL ADMJNISTRATIVE TRIBUNAL 
tI4 fJ 'T9T' 

GA}iATLBENGJ, GUWAHATI 

O.A.NO.....2OO7 

Methelda Lyngdoh 

-vs.. 

U.O.1 & ORS. 

INDEX 

Contents Page No. 

 OriginalApplication 

 Verification 

 Annexure-A 

 Annexure - B 

 Annexure - C 

(VI). Annexure-D 

 Annexure - E 

 Annexure-E.1 

 Annexure - E.II 

 Annexure - E.III 

 •Annexure - F 

 Annexure - G 

 Annexure - H 

1~ 



0(1 

I 
- 	S '•s.,•  

. r 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

IVT 
O.A.No 	 12007 

Methelda Lyngdoh,Acctt 

Bethelda Sohtun, Acctt 

Shimti Hek,Acctt 

Emerencia Sohtum,Acctt 

Maybolyne Kharmujai, Sr. Acctt 

Bijoy Laxmi Dutta, CIT 

Man BahadurAle, CIT 

SumitGhatak, Sr.Acctt 

L.B. Buam, Sr. Acctt 

Nandalal Raj, Sr. Acctt 

Kwissida Dkhar, Sr. Acctt 

Raju Chyne, Sr. Acctt 

Icydora Kurbah, Sr. Acctt 

Francis Xav Marbaniang, Sr. Acctt 

Keshab Pradhan, Sr. Acctt 

Debabani Deb Roye, Sr. Acctt 

17.Aloka Biswas, Sr. Acctt 
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18. Phal Singh Swer, Sr. Acctt 

-Applicants - 

AU the applicants are working in the 

office of Acctt General (A & E), 

Meghalaya etc, Shillong. 

-VERSUS- 

Union of India, Represented through 

Respondent No. 2. 

The Comptroller & Auditor General 
of India. 

10 Bahadur Shah Zafar Marg, 

New Delhi-i 10002. 

Accountant General (A& E), 
Meg halaya, etc. Shillong. 

The Accountant General (A& E) 
Assarn, Guwahati. 

The Accountant General (A& E) 
Mizoram, Shillong. 

TheAccountant General (A & E) 
Arunachal Pradesh, Shillong. 

- Respondents - 
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1-00  

1) PARTICULARS FOR WHICH THE APPLICATION IS MADE: 

The application is made againstA.G. (A& E) Meghalaya etc, Shillong Esh-I-Order 

No. -198 & dated 21/11/2006, Circular No. 3307 dated 12/7/2006 and Estt.-I-Order No.-

53 dated 9/6/2006 on the subject of separation of Cr C & D cadres of A.G. (A & E) 

Meghalaya, Assam, Arunachal Pradesh and Mizoram. 

2.JURISDICTION: 

Applicants declare that the subject matter of the application is within the jurisdiction 

of the Hon'ble Tribunal. 

LIMITATION: 

The applicants declare that the application is within the period of limitation 	- 

under Section 21 ofthe Administrative Tribunal Act-i 985. 

FACTS OF THE CASE: 	 cj 

4.1 

	

	That the applicants are citizens of India and as such are entitled to the rights and 

privileges guaranteed by the constitution of India. 

4.2 	That the applicants are at present working in the office of the Accountant General 

(A & E), Meghalaya Arunachal Pradesh and Mizoram, at Shillong in Group C 

category. They are low paid employees and have a common cause as regards 

their service and pray for permission to file a common application under Rule 

4(5)(A) of the CAT Rules, 1987. 

4.3 	That the offices of the Accountant Generals are under the control of Comptroller 

and Auditor General of India. The offices for the sister states of N.E. Region were 

working at Shillong. With the reorganization of the states of N.E. region including 

creation of states by division of undivided Assam, the Accountant Generals' office 

at Shillong has also undergone some managerial division. It is also started that for 

the purpose of functional needs of Accounts and Audits (which were combined), 

the Accounts and Audit side were bifurcated in watertight compartments coupled 

with such functional bifurcation, further divisions of the offices at Shillong were 

I 



4.4 

4.5 

4.6 

4.7 

If' 
4 

made byway of separation of offices intoAssam, Meghalaya, Mizoram,ArunaChal 

Pradesh, Nagaland etc. It may be stated that such intermittent divisions caused 

acute troubles in the matter of posting and transfer of officials of Group B, C and 

D. It is stated that there has also been separation of cadre for section officers, 

AAO's, AO's and Sr. A.O's. 

That no consistent and uniform policy of such separation of cadres has been laid 

down by the comptroller and Auditor General to avoid piece-meal division/ 

sepa ration of cadres. As a result at different points of time different instructions 

have been issued giving scope to arbitrariness and causing undue troubles to the 

officials. 

That in this connection it is stated that in the recent past orders were issued for 
41 

<3- 

eparation of the officials of the Group B Cadres of bothAuditandAccounts (A&E) 

sides. These policies have been challenged before this Hon'ble Tribunal and OAs 

have been admitted, which are pending adjudication.. 

That circulars have also been issued for separation of Gr. C and D cadres of the 

Audit side by circular dated 2313/2006.,The said circular has also been challenged 

before this Hon'ble Tribunal (OA.Nos 155/2006), which is pending adjudication. 

That the office of the Accountant General (A& E) Meghalaya,Arunachal Pradesh 

and Mizoram, Shillong by circular No. AGM/ CAD SEP/0-2004/1 dated 24/9/2004 

circulated the scheme of separation of the A.G. (A & E), Assam, Meghalaya, 

Arunachal Pradesh and Mizoram and called for options in the prescribed option 

form. The circular clearly indicated that option once exercised will be final. Last 

date for submission of option was 8/102004 with a compelling clause that in case 

of failure to opt the cadre Controller will allocate such officials to either of the office 

at Meghalaya Assam, Arunachal Pradesh or Mizoram. Under such compelling 

circumstances the applicants had to submitted the options. The respondents also 

know that required informations and data e.g. sanctioned strength etc were not 

known/finalised, This circular was intended to do favour to some officials and was 

issued in a hurry. 

.1 
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Copy of the circular dated 24/9/ 

2004 with the option form is 

enclosed as Annexure-A 

That the applicants have been contacting office to know the fate of the separation 

of cadre scheme and their options. They could learn that the respondents were in 

utter confusion as regards modus operandi of the separation of cadre. The required 

data as regard the sanctioned strength etc. were not available and could not be 

circulated to the Gr. C and 0 staff including the applicants on request. The Accounts 

Category Ill Association, office of AG (A & E), Meghalaya etc, Shillong also could 

not elicit such data. In the meantime the Gr. B officers also filed number of O.As 

challenging the separation of Gr. B cadres. In such a situation the respondents 

were inclined to depart from their initial scheme for separation and option as 

circulated by circular dated 24/9/2004 and decided to accommodate persons of 

their interest in the Assam office at Guwahati without having any reference to the 

sanctioned strength of the Gr. C and D cadres of Assam, Meghalaya,A.P. and 

Mizoram in a very hasty manner. By circular dated Estt —1 order No. 53 dated 9-6-

2006 some Group C and D officials have.been allocated to Guwahati office. 

Copy of the order dated 9/6/ 

2006, 	-. is 

enclosed as Annexure B (othor 

4.9. That immediately after the issue of the order No. 53 dated 9/6/2006 the respondents 
up 

could understand that anomalies have cropped in the matter of separation, option 
A 

and allocation toAssam office as done by the order dated 942006, the respondents 

endeavoured to project a semblance of correctives steps in the matter of allocation 

to the other offices viz. Mizoram, A.P. and Meg halaya and issued circular no. 3307 

dated 12/7/2006. Most curiously the separation does not contain the name of the 

office of A.G. (A&E), Assam. It is stated that the original circular dated 24/9/2004 

I 



mandated separation of Assam,A. P. Mizoram and Meghalaya offices i.e. 4 (four) 

states. The circular dated 12/7/2006 contains only 3 (three) states viz. A.P. 

Meghalaya and Mizoram, the office of Assam has been ostensively omitted to 

safeguard irregularity done by the establishment order dated 9/6/2006. The last 

date of option by the circular dated 12/7/2006 was fixed as 19/7/2006 later 

extended to 28/7/2006 . This circular also contains the clause that officials who fail 

to exercise options shall be allocated to any of the three offices at the discretion of 

the administration. The sanctioned strength and person - in-position were shown, 

but the sanctioned strength has been ignored for the allocation without any reason, 

which will make room for the favouratism. The increase or decrease in person in- 

position after the option has not been circulated to make room/scope for favourtism. 

Copy of the circular dated 12/7/2006 -17 

is enclosed as ,4nnexure - C. 

4.10. That the respondents are highly confused in the matter of sanctioned strength, 

required strength and persons - in-position. In the mater of separation of cadre of 

Gr-B. officers the form required strength was taken resort to. But on challenge 

before this Hon'ble Tribunal the respondents under camouflage omitted the term 

in the circular dated 12/7/2006. 

4.11. That the respondents are not working with openess, whereas in the case of Gr. B. 

officers the filling of post, with nexus to required strength have been mentioned, in 

case of Gr. C & D the term required strength have been omitted because same is 

under challenge in number of O.As. pending before this Hon'ble Tribunal. It is 

categorically stated that the office of the Accountant General (A& E), Meghalaya, 

A.P. and Mizoram are working with the term required strength though the omission 

of the same term is explicit and deliberate in the circular dated 1217/2006. Moreover 

the circular dated 12/7/2006 does not give reasons as to why the separation of 

cadre is not being implemented on the basis of sanctioned strength. The ideal 

condition demands that separation shall be on the basis of sanctioned strength 
put 

with permanent allotment as such an option. Administrative fairness does demands 
A 

the same. The respondents may on administrative 1esibility and fairness make 



short term adjustment from among such permanent aflottees by making reasonable 

scheme. Short term rotation may also be considered by the respondents in this 

respect. But most unfortunately circular dated 1217/2006 has been issued, saving 

the incorrect decision by the order date 9/6/2006. In continuation of the circular 

dated 12/7/2006 circular dated 1417/2006 has been issued showing only persons 

in position of some staff but not sanctioned strength C&D. Deputation has been 

resorted to illigally. 

Copy of the circulated dated 14/7/2006 

is enclosed as Annexure-D.1 

4.12. That theAccounts Category IllAssociation Shillong, had represented against the 

scleme of separation of Gr. C and D staff as explained above and has circulated 

by the letter No. Acc/cate-3/2006-07/1 1 dated 3111/2006 issued by the General 

Secretary of the Association, the correspondences in this aspect. The applicants 

are members of the said Association. 

Copy of the Associations letter 

dated 3/11/2006 with letter 

dated 2/11/2006 address to the 
I' 

General Secretary of the 

Association by the office of the 

A.G.(A& E) Shillong, the letter 

dated 2717/06 issued bytheA.G. 

(A & E) Shillong and letter dated 

26/7/06 written by the 

association are enclosed as 

Annexure E, E-1, E-2 and E- 

4.13. That by order No. Estt-1 Order No. 198 dated 21111/2006 office of theA.G. (A&E) 

Meghalaya etc. Shillong has circulated list of Gr. C&D officers allocated to the 

offices in Meghalaya, A.P. and Mizoram and also indicating the places where they 

have been posted on deputation. This has been done as per the circular dated 12/ 
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7/20063he applicants have been permanently allocated to the office of the AG (A 

& E) Meghalaya but appliacants no. 1-13 have been shown as on deputation to 

AG (A & E) Arunachal Pradesh and allotment of applicants no. 14-18 who were 

earlier sent toAssam and later brought back to Meghalaya are pending. It is stated 

that the above allotments and deputation have been made without reference to 

the sanctioned strength or the clear policy or principles of separation or stable 

policy of sanctioned strength required strength etc. The deputation orders are 

without consent and as such illegal. The fate of the options exercised under circular 

dated 24/9/2004 has not been disclosed. No reason for delinking theAssam office 

as in order dated 9/6/2006 has been disclosed. This order dated 21/11/2006 has 

been passed under camouflaged and has been done arbitrarily dehors 

4- 

administrative fair play. 	

The circular dated 21/11/2006 is 
N 

enclosed asAnnextjreF 
4.14. That as already stated in respect of the separation of cadres number of Gr. B. 

officers have approach this Hon'ble Tribunal through O.A. No 125/06, 146/06. 267/ 

06, 143/06, 115/06, 203/06, 204/06, 281/06, 273/06 etc and the Hon'ble Tribunal 

has been pleased to pass interim order not to disturb the applicants from the 

place of their present posting. The,Hon'bje Tribunal was also pleased to hear in 

detail and pass orders dated 2 1-7-2006. In M.P. No 59/06, 52/06, 55/06, 56/06 In 

O.A. No 143/06, 115/06, 125/06, 146/06 respectively 

Copy of the order of the Hon'ble 

Tribunai is enclosed as 

AnnexureG 
4.15 That the office of the PrincipalAccountantGeneral(Audjt)Assam Beltola by circular 

dated 23/3/2006 had decided to separate the common Gr. C andD cadre in the 

Audit offices of Assam, Meghalaya, A.P. and Mizoram and by order dated 9/6/ 

2006 allocation of Gr. C and D officials were made challenging the said separation 

of cadre Cr. C and D category of Audit side an application was filed which has 

been numbered as 155/3.006 which has been admitted with interim order 	to 
as regards the place of posting. The OA is pending. 
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Copy of the order dated is 

enclosed as Annexure- H 

4.16 That by not making the separation simultaneously for the four (4) states as notified 

in 2004 great prejudice has been caused to the applicants. For e.g. the applicants 

who exrecised options for Meghalaya on the staff position then prevailing, though 

seniorNere not allocated toAssam but to Meghalaya. Now again their position is 

sought to be destabilised. They have been denied the scope of posting atAssam. 

4.17 That applicants humbly state that their grievance is not against policy decision of 

separation but against the manner the separation is sought to be made opening 

scope for favouritism and pick and choose policy. The humble submission of the 

applicants the separation should be workut ignoring the separation done in 

persuance to notice dated 24-9-2004 and four offices should be separated 

simultaneously disclosing factual position avoiding scope of favouritism and 

arbitranies. 

5. Grounds with Legal Provisions 

	

5.1 	For that the calling option for four states with clause of finality of option, by 

circular dated 24/9/2004, and thereafter separating only one state viz. Assam is 

not just and fair and is arbitrary and whimsical. 

	

5.2 	For that again calling for option for separation of Meghalaya, A.P. and Mizoram, 

arbitarily ignoring the earlier notfication dated 24/9/2004 is arbitary and illegal. 

	

5.3 	For that separation noton the basis of sanctioned strength is notjusta ,ndfairand 

any decision as regards cadre shall have to be on the sanctioned strength.. 

	

5.4 	For that the terminology of "required strength 'is vague and abstract and opens 

wide scope of favouratism and whimsical action 

	

5.5 	For that the separation on the basis of person-in- position (PIP) is not administrative 

fairness. "Person-in- position" is a fluxuating concept and any fair policy decision 

as regards cadre shall be in reference to the sanctioned strength. 

	

5.6 	For that deputation without consent is illegal. 

0 
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5.7 

5.8 

5.9 

 

 

For that pecemeaJ separation of cadres causes undue hardship to the officials 

and opens scope of favouratjenby the respondents. 

For that once posting in Assam under the 2004 option scheme with finality of option 

clause and again seeking option and allocated and posted to other state 

demonstrates administrative indecision and fluxuating orders giving room to 

favouratism and pick and choose policy. 

For that, this application is filed bonafide and in the interest of justice. 

DETAILS OF THE REMIDIES EXHAUSTED 

That the appilicants declare that the they have no other alternative and efficacious 

remedy available to them by way of this instant application. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER 

COURT: I 
That the applicants declare that no such writ petition.or suit has been filed regarding 

the matter in respect of which this application has been made, before any Court or 

any other authority or any other Bench of the Tribunal nor any such application; writ 

petition or suit is pending before any of therii. 

	

LJ 
	

RELIEFS SOUGHT FOR: 

Under the facts and circumstances stated above, the applicants humbly pray for 

the following reliefs. 

M. 	The circular No. 3307 dated 12/7/2006 issued by the office of theA.G. (A& E), 

Meghalya etc. Shillong and the order No. Estt/Order No. 198 dated 21/11/06 

issue from the same office be set aside and quashed. 

	

8.2 	The establishement Under No.- Estt. I-Order No.53 dated 9/6/2006 issued in 

isolation only forAssam, issued by the office of theA.G. (A&E). Meghalaya etc, 

Shillong be setaside and quashed. 

	

RE 
	

The applicats shall not be sent on deputation without their consent. 

	

8.4 	The applicants shall not be distUrbed from their place of posting without 

publication of a scientific and comprehensive just and fair policy giving full 

scope to the applicants 
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8.5 	The any other relief thatthe Hon'ble Tribunal may deem fit and proper. The 

abo'ie reliefs are prayed on the grounds stated in Para-5 above. 

INTERIM RELIEF PRAYED FOR: 

During pendency of the application applicants prayed for following interim orders/ 

relief. 

9.1 	The operation of the Estt-l-Order No. 198 dtd 21/11/2006 in respect of the 

applicants be stayed / suspended. 

9.2 	The applicants shall not be distarbed from the present place of posting. 

This application have been filed through Advocate. 

Ii. 	Particulars of the Postal Order. 

(1)IPON0. 

Date of issue 	/ 

issued from 	Gh Q . 

Payable at 	 p c. . Co ln 

12. 	Enclosures as stated in the index. 



l. 	 I 

Verification 

about ...(P. years son of 

	

working as 	......................... in the office 

of the Accountant General (A& E) Meghalaya etc. Shillong do hereby verified that 

statement made in Para- 1,4, 6 and 12 are true to my knowledge and those made in 

Para- 2, 3, 5 are true to my knowledge as per legal advice. I have been authorised 

by other petitioners to sign this verification on their behalf which I do accordingly 

and I have not supressed any material facts. 

	

And I sign this verification on this 	P.. day of February, 2007 at 

Guwahati. 

k. 

Signature of the Applicant 

\ 
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OFFICE OF THE ACCOUNTA4T GENERAL (A&E) t.IEGHALAYA, ARUNACHAL 
PRADESH and I4IZORAM, SHILLONG 793001. 

AGM/ CADSEP /9-2004/1 
Dated: 24th  September 2004, 

The separation of the common Gr. C and Gr. 0 cadres in the offices of the AC (A&E) 

Assam, Guwahati and AG (A&E) Meghaloya. Arunachal Pradesh t Mizoram, ShiUong is under 

active consideration. Along with this, the Offices of the AG (A&E) Arunachal Pradesh and AG 

(A&E) Mizoram will also be set up. The offices .01 the AG (A&E) Arunachal Pradesh and AG (A&E) 

Mizorarn will however, continue to function from Ehillong till such time thai office space and 

staff quaTtersare aalab1e in Itanagar and Aizawl i'esectively. 

As enough officials might not be available in all the cadres who will opt for the office of 

AG(A&E) Assam at Guwahati, AG (A&E) 'Meghalaya at Shillong, AG (A&E) Arunachal Pradesh at 

Shillong / Inagar and AG (A&E) Mizoram at Shillong / Aizawl, each official in the Gr. C & Gr. D 

cadres 'besides indicating an option in SI. No. 7 of OPTION FORM, for choice of office for posting 

will also be required to indicate an option to go on deputation to these A [four] mentioned 

offices [ see Si. No, 8 of OPTiON FORM]. 

Officials who are 'finally allocated to the offices of AG (A&E) Arunachal Pradesh, Shillong 

and AG (A&E) 'Mizoram, Shillong based on their options [SI. No.7 of OPTION FORM] will not be 

paid any deputation allowance. These officials when transferred to Itanagar and Aizawl will also 

not be paid any deputation allowance. 

Officials who are finally allocated to work in the office of the AG (A&E) Arunachal 

Pradesh and AG ('A&E) Mizoram based on their indications that they are willing to go on 

deputation [SI. Jo. '8 of OPTION 'FOR'M] 'will not be paid deputation allowance while they are 

posted in Shillong. Such officials when transferred to work in these new offices at Itanagar and 

Aizawl will however, be paid deputation allowance. 

Officials who will be allocated to the offices of the AG(A&E) Meghalaya, Shillong 

AG(A&E) Arunachal Pradesh, Shillong / itanaar and AG(A&E) Mizoram, Shillong / Aizawl and 

who also indicate that they are wi1lirg to go on deputation to the office of AG (A&E) Assam, 

= uwehati will on posbop tothis cce be  

Each official is required to exercise his / her option in the DPTJDN TDRM to be supplied 

to him fher by ffie I iii tlin Sed,n by B October 2004. If any official fails to exercise 

his / her option as indicated abovf by this date, the cadre controller will allocate such official 

pemianeritly to efttir The office of AG(A&E) ¶U1e9halaya, Shillong or AG (A&E) Assam, Guwahati 

11izora'tTl, 

 

Shillong/ Aizawl. 

The option once erercised will be final, 

AG 
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1 '  
OPTIOiLQM 

NAME [in full in capitals): . 

DATE 	OF 	BIRTH . 	................................... ..................................... 

DATE 	OF 	RETIREMENT:............................................................................................... 

PRESENT 	DESIGNATION............................................................................................... 

OFFICE IN WHICH YOU ARE WORKING IN PRESENTLY .  ................................. ........................ 

SECTION WHICH YOU ARE PRESENTLY POSTED IN ............................................................... 

OFFICE YOU WANT TO BE ALLOCATED TO ON CADRE SEPARATION: 

AG (A&E) MIZ.ORAM, 	 AG (A&E) AG (.A&E) 
AG (A&E) ARUNACHAL 

PR.ADESH, SHILLONG / .AIZAWL. 	 ASSAM, 	I MEGHALAYA, 

SHILLONG / ITANAGAR. GUWAHATI SHILLONG 

Note: 	 BELOW EACH BOX ABOVE SHOWING THE NAME OF AN OFFICE, IS A BLANK BOX. 

IN THIS BLANK BOX INDICATE YOUR CHOICE BY NUMBERS 1, 2 , 3 OR 4. FOR EXAMPLE IF YOUR l', 

2°°, 3d and 4 "  choices are [C], [B], [b] and then [A) then put 1, 2, 3 and 4 under blank box under 

[C], [B), [D] and [A] accordingly. FILL UP EACH BLANK BOX. NO OVERWRITING :  IN CASE OF 

OVERWRITING USE FRESH OPTION FORM. 

OFIICE YOU OPT TO GO ON DEPUTATION TO ON CADRE SEPARATION, IN CASE YOU ARE 
NOT ALLOCED CHOICE BASED ON OPTION AS INDICATED BY YOU AT SERIAL No.7 ABOVE. 

T_AG (A&E) ARUNHAL 	 AG A&E) M.IZORAM, 	 AG (A&E) 	 AG (A&E) 

F'RADESH, \ 	 SHILLONG / AIZAWL 	 ASSAM, 	 ' MEGHALAYA. 

SHILLONG / ITANAG. 

	

	 GUWAHAT1. 	 SHILLONG. 

[F] 

L 	 [1 	I  

, 
''i 	/ • I 	' 	' 

Note: 	 BELOW EACH 60XA6OVE SHpWING.FHE NAME OFAN OFFICEj IS A BLANK BOX. 
I 	 - 	,.- 	. 	S 	 ' 	 I  

IN THIS' BLANK BOX INDICATE YOUR CHOICE BVNIJMBERS 1, 2 , 3 dR 4. FOR 'EXA4PLE IF YOUR 

1, 2"°, 3' and 4'  choices are [E].[H], F] and ten [G] tWn put 1, 2, 3 and 4 uner blank box 

under [.E], [H], [F] and [G] accordingly. FILL UP EACH BLJNK BOX: NO OVERWRITING. IN CASE OF 

OVERWRITING USE FRESH OPTION TORM.  

I 	•' 	..f 	'. 
I 

Date:  
S r 

Ples 
 

NAME IN FULL IN CAPITALS .  ............. ................................................. ....................... 4  

SIGNATURE:.— 	.....................................................................................................: 

a 

Il 
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.LAnEXUmF-"- 

OFFICE OF TilE ACCOUNTANT GENERAL '(A&E) MEGIIIIAYA;ETC; SH1LLONG 

Estt-J order No. 	 Dated-. 09-06-2006 

Consequent upon the separation of Gr. 'C' & 'D' Cadres between the Oio the AG 

(A&E) Meghalaya et-Shil]ong & AG (A&E) Assa.m, Guwahati with effect from 1.. 12.2005 and 

based on the options exercised by the individual officials, the following Group 'C' & 'D' officials 

have been permanently ailocated to the Offices indicated below in order of seniority. However, in 

case of any, anomalies arising out of issues pertaining to seniority this should be brought to the notice 

of this office within fifteen days from the date of issue of this order. 

0/0 THE AG (A&E) MI GHALAYA ETC. 
.SHILLONG 

:0/0 	THE 	AG 	(A&E) 	ASSAM 
GUWAHATI 

Si. No. Supervisor:(Grq3No.nGa7,ctted) SI No Supervisor(Gr. 'B' Non-Gazetted) 

1 Shri SE. Sohliya I Sm.ti Phulmaya Palanwal 

2 Smti Sukia Das 

Si. No SENIOR ACCOUNTANT SI No SENIOR ACCOUNTANT 
() 	ij Shri Subodh Cli. Biswas 1 Smti Shovana Das 
() Srnti RatnaDeb 2 S mtiTpashi(ose)Roy - 

3. 	• Shri OnghiooPaswett 	>< '- 3 Shri Milan Kanti Bhattacbarj ee  
'& 	4. ()T '.. Smti Rosila S!2ylla 4 Smti Arati Ghosh 

5. SmtiFatemaBegu.m 5 ShriPidhip Bhattacharjee 
( 	

. 

7.t(hri 
Shri.Sibarson Wallang 

OpendFSwer 
6 

7 

- 

Smti Namita Nag Choudhury 	 — 

ri -Pratul. 	 ....... 
X 8. v-  8 Smti Nilima Sen Gupta 

nC...iipiajee  
10. Smti Suk.1inLpgdoh 10 

- 

.,.. 

Shri Pabit Ch. Baishya. 

.Shri-Swapan -Kr:--Bhattacharj 
Shri Tapash Kr. DeshaniukJiya 

Sniti Aparna Bh.atta.chajee 
Shri Kamala. Kanta Bhuia  

-S-hri-Sainkur-Marbania 	
:...- 	 ... 

Smti Honira Kharwanlang 1.2. 1.2 
i3.° 

14.  Shri I. Markhja KjsJajiii. 	j 

13 

14 

I 
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15 )& Si- eetaJ.swas '-' 15 Shri Sambhu Nath.Bhattacha.rjee 

16. Smti ViolaLyndoh 16 Sniti Madhabi Lata, (Paul) Das 

17. Shri Christopher Treson Khongwat 17 Sniti Anjali Bhatta.charjee (III) 

18. Shri Thlirnshori Nongkhlaw 18 Srnti Sabita (Choudhury)Bhattacharjee 

19. Smti Belinda Diengdoh 19 Shri Ranjit Kr Bishnu 

20 mTh1.a.-W-a "< 20 Smti Ratna Dutta Roy 

21. Smti Joanna Susni 	- 21 Shri Apurba Ch. Sharma 

22. - •Shri -Mag.sood 4hrned 	. 22 Smti A1pana Roy 

23. '1 Srnti Preciously Gatphoh 23 Srnti Arpana Das 

24. Srnti AntristimatLyngdoli 24 Srnti Shibani (Roy) Bhowmick. 

25. Shri Dipak Kr. Bh•attacharjee 25 Shri Anadi Shankar Choudhury 

) 	26. )11  Shri PrasantaChoudhury .26 Smti Shyamashree Dhar 
27, Srnti Mayvie.Kharpor .27 Shri .Jyotirindra Nath Dh.ar 
.28. Srnti Wenly Nongkynrih 28 Smti Suchitra. DuttaChoudhury 
29. Sinti Marcellina Kharkongor 29 Shri Pradip Kumar Choudhury 

) 	30.5t °  Shri Dorsingh Rai Tiewsoh 30 Shri Na.rendra Das Barman 
31. Shri Jurbor Singh Cajee 31 Smti Anusua Dutta) Gupta 
32. )K 32 Srnti Niruparna Bhuiyan 
33. )( Srnti Tlistina Lynrah 33 Shri. Pradip Kr. Madak 
34, Shri Woslington T. •Kharkongor 34 Shri Naren•Ch. Mazurndar 
35. Smti Binapani 	hattacharjee) Deb 35 Smti Nalini (Sonowal) Borab 
36.)( Ltt" 36 Shri Kanak Ch. Das 
37. Shri Pranabendu Choudhury 37 Smti Nilima(Goswami)Bhattacharjee 

_3R. _Smtilucilla_War__-  .3.8_ _ShriJu.ljn..Borah  

9 Smti PàtiMàiniang 39 Shrflinran Hu.ssain 
40. Shri Francis Betkupar Sawian ! 40 Shri Shekhar Lal Choudhury 

________ Shri Arun Kanti Mandal 41 Smti Sikha.D.eb 
— 2 ---  Siiri-Drowingson-Dkhar ------------ '--.... -  wiBhaskarKar------------ ... ... .............. 
= -=4=-. inimhEgdrh- 	 --=4B .. 

44.Y ' l l  Smti Nihar Kana Purka.yastha 	•. 44 Smti Lakshrni Paul 
45. Shri Sunder Singh Pun 45 . SmtiNanda Dutta 



I: w_—•_••, 

iq 

46. Shri Santanu Kr. Choudhury 	- 46 Shri Lakhindra Das 

47. Srnti Nandita(Choudhury) Bhatta.charjee- 47 Smti Aru.na Dhar 

48. Shri Gimlette Roy Lyngwa 	- 48 Srnti Uma. Purkayastha 

4931 6  Srnti Janet Deafl' Kynjing - 49 Srnti Kaipana Roy 

50. Srnti Debilui Shailam 50 Srnti Sati Chakrabory 

) 	
51. .Smtiky.i-Kharch.ady '/' 51 Smti Hi.ramai Gogoi 

52. Smti Sikha. Duta 	r 52 Sniti. Dipali Bhatta.charjee 

•3. : 	 •.ShriJaya.nta.Pd.Bhowrnick 	 . .53 Prapti.Goswarni 
54. Shri G. Speaker :Swer 	- 54 Shri. Subhas Das 
55. SmtiDondor Dlthar 55 Shri Chenirarn Sonowal 
56. Smti Sabita(Chaaborty) Bhatta.charjee 56 Shri Ki.horeRoy 
.57. .Srnti Aida. Mary Shuliai 57 - Shri Satyabrata. .Mahan.ta 
58. Srnti ha Bhattacharjee 	. 58 Shri Bedanath. Sarnia 
59, SrntiEmeii.a Sawian 59 Smti Prativa. Sarma. 
Jo. 

. 

Shri Regin aid .Nongkynrih 60 - Smti Chandra Dcvi 
61. Smti Binolin Lypgdoii Mawlong 61 Shri Ghana Kanta Gohain 
62. Sniti Bonsiiin Ryrnmai 62 Srnti Tilottania; (Ma.iakar)Sharma 
.63. Srnti Neverty Dkhar 63 Smti Anita Bliuiya. 
64. Shri KarnakhyaPrasad Bhattacha' 64 Smti Bijoy Lakshnii Das 
65. .Shr.i Lamp.hrang.Sun. .' 65 Shri Nalini Ranjan Medhi 
66. Srnti Bliona. MawJon.g 66 Sh.ri Dip!k Kr.Dha.r 

 Srnti Jorgin Sohtun 	 .. .67 Shni Rajeswar Medhi 
 . Shri WaI]anbill Khongwir 68 Puspalata Baruali 

-9_ 

ShfiSu15Od.hth.Skà 	.-....- 

9_ _Sh.iswajith.ey 

hriKiahKt.Das 70. 70 
71. Smti Baiarmon Wahiang 71 Shri Jaharlal Das 
72. Smti Ioa 

Smti Dipa.li Shoine 

Shri Dibyendu Choudhur-y 	. 	 . 

75. Smti TorillaKharkrang 75 
76. Smti Obriel Shallan-i 76 

4 
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77. Smti Donbok J. Nongbet 77 Shri Bimalendu Gupta 

78. Smti Imon Rebecca Bang 78 Shri Rajat Deb 

79. Shri Sunil Kr Das (II) 79 Smti Sabita (Deb) Das 

80. Smti Wiatcy Blah 80 Shri Satyen Chandra Deka 

81. Shri BidhuBikram Deokata 81 Shri Pradip Kumar Gogoi 

82. Smti Luciana llongkynrih 82 Shri Gautam Kumar Dutta 

83. Smti ILency Chyne 83 Shri Tapan Kr. Das 

84. SrntiDencynora.S.arrna.Kakoty  84 -SriNaniGopaFC-houdhury 

85.U— 85 ShiDul'Sh 
86. Sb-i Cyprian 'Madur 86 Shri Bikram Boro 
:87. Shri CameronRupert .KJOfl7j •87 : Smti Sanghmita Chà.kra.borty 
-88. Sb-i L. BankaBthari Sharma 	

: 
:88. Smti:BijoyaRoyChoud]ury 

Smti ShemsukM. Dympep .89 Sb-i Anubrata Das 
90: Shri 'Kiran -L-ai JoShi 90 Shri Jotin Kr. Bharali 
91. Shri Syivestar Nongrum 91 Shri Kabindra Kr. Das 
92. SmtiRosegreno R. Sangma 92 ShriSarnir Kr. Dutta 
93. - Shri Manik Sangm.a 93 Shri Gohin Ch. Gogoi 

94 Shri Surajit Baruah 
95. Smti Sutapa Chakraborty 95 Shri Gopal Ch. Dutta 
96. SrntiKrnitsibonSuna 96 ShriKripasinduKar 
97, Smti Civilda Lyngdoh. 97 Smti Malabika Bhattacharjee 
98. SrntiLucy MargarettNgiynrih 98 ShriParirnal Gb Dey 
99. Shri Moniram Chetri 99 ShriPradp Kr. ftoy 
i00. _ZliJoyashree.Dutta 	 _---_ -1-00--- —Shri-rdi.p-Dek1Baruah_ 

 Shri Nilkanta Bhattacharjee 
- 

102 Shri Ghana Kanta Basumatary 
. 

 -- -------- Id 
104— --S-frj. -Ran-drdfS  ingh-L-yngdoh----------  ShriBiitiBora -11)4--  

106. Shri Paisingh Nongrum 106 Shri Kulbahadur Thapa. 
107. SmtiIJ. BasancNongbri 107 Sb-i Sujit Kr. Deb 
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- 	108. Smti ShipraBhattacharjee 108 Shri Sarnar Dutta 

109. Shri Man Kumar Sarma 109 Shri Ashish Chakraborty 

110. Smti Dipali 	y) Sharma 110 Shri Manish Rn. Roy 

111. Smti Genevieve Hek 11.1 Shri Farukuddin Sarkar 

112. Smti KerlindaKharchandy 112 Shri Saul Biswas 

113. Srnti Waitimon Kharbuii 113 -Shri Lalan Pd. Roy 

114. Smti RatnaKharbanee 114 Shri Tapash Mazumd.ar 

11-5 	' Shri'BimaivO'h.Roy 

116. Shri'DhubaSubba . 116 Shri Dipak K-akati 

117. Sinti Wissmaiy Wanshn.ong 117 Smti Anima.Bhattaóhetjee 

118. Sm.ti D.ThmonKh'armaw1ong 118 'Shri Sibendra 'Sen 

119. Shti.ff. 	ridayKharsyntiew 119 Smti'N'anditaChoudhury 
:120, 	. •.ShriDjjpKr.Dewan. 1.20 .ShriJyanta.Deb 
121. Smti Teresa Rosaline Marbathang 	. 121 Shri. Pravesh'Ch.Iaurndar 

122. Shri Dumex Chynret 122 Shri Biswajit Kar 

J 1  1.23. ShriMangail Singh Thapa 123 Shri Manash Kanti'Majurndar 
124. Shri Sylvester Lyngkhoi 124 Shri Ashit Kr. Roy 
125. Srnti SurnitraKharshiing 125 SmtiMamata (Sarkar)Bhowmick 
126. Smti Banrilang Nongrum 	 - 126 Smti Tapati (Dey) Das 
127. -Shri -Ricky -Phankon 127 	'ShriUttamDeb Roy 

77TZ78 Srnti Kristina Kh.ongsar 128 Shri Apurba. Kr. Paitya. 
129. -Srnti iswina Thabah '  129 Shri Hiren Cli. Das 
130. Shri Leader Roy Lyngdoh 1.30 Srnti Tapati Sen Gupta 

- i-3.l---- —Smti-Netinda-Sun 	 . -1-3-1-- —Shri-Mrit-yunjoy-Deb-Roy---- 
132. Srnti Charlete D. Nonghuloo 	' 132 Srnti Bandana Bhattacharjee 
133. Shri Teiborland LyngdohNongbri 133 Smti Mitali (Debi) Paul 
134. Mary 	. 134 ShriPradip.Majurndar 

I-li ._._iii l I3IEII 
'=t36= SIwir 	... - 	 - ... 

137. Smti Rosalind Dohling 137 Srnti Shyamali (Dutta) Sen 
138. , Sniti Balniila War,jri 	/ 138 	I  Shri Bhola Nath Biswas 



. 
S mti Baisirial Nongicyni-ib.  

Smti Ch.ristitiaKhati 	- 

Nazima,  

SrntiBesper Pamthet 
,viRa3-Se4-J' \/' - 

1.39 Shri pbajyo __ 

 140 -- Shri Manoj Kr. Roy 140. 
141 
142 

Srnti JhamaDas 

Shri Aniitava. Chatterlee 
141. 

142. 

143.) 1.43 Shri Biprojit Roy  

144 Shri Victor Pyngrop-e 144 Shri Binoy Kr. Das 

145. Smti.JwtinaBaxla 

Smti1a 	rnonhun Sawkmie 

1.45 Shri Sasanka. Singha 

146 .Shri Putu1-Ch.Deka 

147. SmRL iadaSaiborne 1.47 Shri Indrajit Pathak 

1.48. Shri Hanbarson Pathav 148 Smti Shilpa Mazurdar 

149. Smti Margaret Rynjah 149 Shri Anup Kr. Paul 

150. Smti 1. ewti.idaDiamai 150 Shri PaltanMitra 

,1 51. Shri P )bin Banik 151 Smti Sarbani(Adhyapak)Chaabofty 

1.52. Shri R u Chyne 152 Smti Sikha Rani (Mitra) Mazurndar 

153. Smti _Valarina Kharsyn.tiew 1,53 Shri Dibakar Mazurndar 

154. Srnti Maureen Khairan 154 Shri k-umar Paritosh Deb 

155. Srnti Monoliza Syiemlieh 155 Shri. Prakash Singh 

156. Srnti Mi. 11CIred Joan Ma.wrie 1.56 Slid Sankar Boral 

157. Srnti Maholyne K.harrnujai  157 Shri Sarjib Kr. Mazurndar 

158. 	. Srnti ElbinesShadap .158 	. Smti Sorna.DattaGupta 

159. Srnti Molina Ling 159 Shri Soumyendu Bikash Mazunidar 

160. SnitiL..bjani(.Bhatacharjee) 
üiakra6orty  

160 ShriPr.adip Kr. Das (II) 

161. SmtiBiso1allongbri 	 . j 	
. SmtiReeta(iswas)Dhar 

1.62. 

163. 

Smti-Bijora.RyJah..........................

Srnti Margaret Nonghuloo 
-162 

163 
Shri-Dhnba-Dua-Upadhya 

Shri Narayan Ch. Das 
----1-64---------Smti-Lut-faMary--Suehiang------------- --164------ ---Shri-Sanjoy-Kr:-Das----------------- 

165. SmiJajJDeb 

Snati 	 - - _Shn KbulSjgphan 	-- 166 
167. Smti DaapLyrmen Lyngdoh 167 Shri Bijon Bihari Purkayastha 
168. Shri Herton Kharumnuid  168 Shri Paritosh Deb 
169. Smti Dakaniwat Hi Lalo  ].69 Shri Satyajyoti Das 
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170. Shn Sitesh Cli. Das 1 , 70 Shri Biswaiit Purkavastha. . 

171 . Smti Anasuya Dcvi 171 Shri Debajyoti Kar 

1.72. Shri Dickieboon frbonglah. 172 Shri Golak Ch. Deka. 

173. Sniti Kwissida Dkhar 	 o '° 173 Shri Jewel Dutta. 

174. Shri Kien Sin hBuh hang 174 Smti Sankari Goswami 

175. Smti Geraldine F.Synnah 175 Shri Anjan Dutta 

176. Smti LasubonKharmutee 176 Shri Debatosli Sh.onie 

177. SnitiMistilirSynrern -i.77--'Smti-B-aradaPatar 

178. Smti CiciliaMawniuh 	- 178 Shri Tushar-Kanti-Ghosh 

179. Smti Christina Warjri 179 Shri -Joy .Prakash Narayan Choudhury 

180.1 •Shri DébendraCh:etri 180 Shri Debesh-.Ranjan.Choudhury 

•( 1.801" ShriNandalalRaj 18-1. 'S -h.ri AshitBaranChand.a. 

.182. Smti Icydora -Xurbah 182 .  Shri .iebasish Das 

:183.. Smti BlueBell :Ga-shnga . 	- i 1:83 ShriNarayan Ch. Singha 

184. Shri James Steven Sohtun 184 Sniti ManjuChakraboyBhattacharya 

185. ShryhOlandSuchiang 	r 9 1.85 Shri SarikarBaneijee 

186. - Shri Sujit Kr.Dey 186 Shri Shubhrendu Das 

187. Shri Amrit.KumarLama 187 Shri Narendra Cli. Sarkar 

188. Shri Ires Steven Rynjah 188 	- Shri Dipak Kr. Das 

4' 	-189.. :Smti -Jacinta-Mary -Notgrnrn 	 - 1-8-9 -Shri Subrata Roy 

IT 1.90. ShriLatlea Born Buam 190 Shri Dibyojyoti Bhattacharjee 

191; 	- Srnti R. Dei-Gracia -Sohtun 	 - 1-91 Shri--Ramaya.n Singh 
• -192. -Siiiti 	 . 	- - -192 Smti Bimala Dcvi 

193. Shri PradikümarBanah 193 Shri RatanDey 
-1-94.-.: SliriSuniit-Ghat-ak...................-- 	- 1:94 Shri --Suvas-his -h-Gha1vori 	 + 
195. Shri Newstar Roy Marbaniang 	- 195 

. 

Shri Dipankar Purkayastha 	- 
J96_ Stittin Ma 	Marpna ._..__ J9..6_ ....SrntL4ioka4Bl2attacharj,ee).Chaktabotty_ 

1-97. ---Shri -KephasPahsyntiew 	 ---1-97 -S-hri Hern.Ch.  -Konwar 
-- 198:— S1iniib- Bh-att-aeharjee --------------- 98----- ---S-hri-M-b-rn-Kr--Das 	- 	----- 

19 --------  1 
200. 

Si Pear1yK1ipii7 	-------- 
Smti Bá1apühongsi,t .2-5O Shfi Samaijit Sen 	- 	 - . - . 

201. Shri Phal Singh Swer 201. Shri Parinial Chandra Seal 	 - 
202. Shri Francis Xav. Marbaniang 202 Shri Gobinda Deka 	- 
203. Shri Jubanlak Hynniewta 203 Shri Prabir Kumar Saha 
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205. 	ltiArflat1ia 

io;. o gor 

'I 

Shri 	arnsui Kharko 	or 
Smti Aloka Biswas 
Smti Basanta Rynghang, 

. 	 .,. 
hri keshab Pradhan 

Shri Prarnod Kr. Basumatafy  

'ghriJangkokarn,Uite 

Shri Sudesh Pradhan 
SmtiMaryLaVeflyaWari1,. 

SrntiB1impaw1i TT 	 11 

hriP.a'ioiflt'haflg'aOiUP 

205 

- 

2 
210 

212 

213 

214 

215 

rjNa.ra itSiiigI _ 

Chand im-- 
1, c 

_DiaarNag____-_—__ 
Shn Subodh Chandta Malakai 
Slid Chayan Chakrabor' 

SmtiSanjD. L_______ 

Shri Bomnath 'Khatiwada 

Shri 	Karmakar 

209. 
 
 

J.. 

 

 

215 
216 

217 

Shri Bachan Ch. Dey 

Shri'SujanChoudh.0 
216. 

217. 

218. 21.8 •.Shri AshishPaul 

219. 'Shr.Dë abrat&Roy 219 'Sniti lJtpala Das 

220. SintiSheree,g1 Swer 220 . Shri SujitDas 

221. hri lit Bahadur Sunar 221 Slid. Sanjib Kr. Dhar 

222 Smti Silma 	'harmietpen 222 Shri Prasanta Sen Gupta 

223. Srnti Dariti' [awiong 223 Shri Bibhash Bhattacharjee 

224. Smti ratima Non'nrih 224 Shri Dhjoti Bhattacharjee 

225. Sm Ii Bendicta Wailang 225 Shri Amriteswar Bhattacharjee 

226. .Smti .Ctarica.'.Shadap 226 .Shri Alojyoti Das 

227. Shri Lamphrang.Rynjah 227 Srnti Pronoti Sonowal 

128. Shri Frankic traloneParia.t 228 Shri Dipak ChandraBaidya 

229. - .,Snti.Sairaiassa1i)Jue. 229 Shri JnyanendraSarkar 

2301 ngdi 213O S1Ratan P'ãül 

231. Shri Topass Lona. 231 Smti Kanika Bhowmick) Sarkar 

232. Smti Jacin.taMaiy Shangoi 232 Slid Nirvoy K.D. Purkayastha 

233 Slid Kle'sstar Nôn.gkynr'ih '233 'Shri Siyy' Sarkar 

-234------- --Shri 	kh em1ang-Pyn grope -""---- -' -24---- ----Smti-Sudipa-(-Purkayastha)-Bhattacharj ee 

SintiHè1n Synnah 235. 235 ShdB'haskarOiattetjee 

236. Smti Ropsi.dora Nongsiej 236 Slid. Aniniesh Saha 

237. Smti Valentina Kharrajee 237 Shri Kalikanta Banik 



238 Shri Debabrata. Deb 

239 Smti Sa.rmistha (Deb)Dutta Choudhury 

240 Shri Sripad Bhusan Dey 

241 Shri Gautarn Kr. Dey 

242 Shri Dipankar Deb (I) 

243 - Smti Suchandra. Deb) Sen 

244 Shri Khagan Narzari 

245 •Shri SaratCh. Deka 
246 Shri Kaushik Rn. Acharjee 
247 Shri Niranj an Kr. Roy 
248 Shri Bidhan Chakraborty 
249 Shri Kanistha Rabha 
250 Smti Ratna(Dey) Mukherjee 
251 Shri.AnupKr. Singha 
252 Shri Deepak Rajrawani 
253 Shri Mrinmoy Bhattacharjee 
254 Smti, Dolan Chapa. (Das) Mukherjee 
255 Smti Nabanit.a (Laskar) Das 

Shri Syarnen Sarkar 

q257S

hri. Guru PrasadDutta. 

SwpanKr Dey Sarkar 

Shri Arabinda Chakraborty 

Shri Subrata Kr. Banerjee 	- 

hrJnkarjdar __________ 

nSanjeevSankarOas 

Shri Chandan Roy Bhowrnick 

259 

260 

- 

262 

263 

264 SiMiati 

(268 

267 

- 

Shri Kanialesh Dutta 

Shrj Nihar Ranian 
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269 Shri Manik Dutta 

.270 Shri Paresh Kumar Kakati 

271 Shri Niladri Ghosh. 

271 Shri Ashis Na.th 

273 Smti Anita Deb 

274 Srnti Shanti Pradhan 

275 ShriBidhan Ch. Dutta 

276 Smti Soua'Duttahoudhu 

277 Smti 'Sunandautta :Choidhury) Dam 

278 Shri .Basanta Boro 

279 	. Md ZameeregbaI Al.am 
.280 ..Shri Am.iynghuRoy 
281 	. Srnti Pratima. (Sa.dcar)Dutta Gupta 
.282 Smti SathiCha1aborty 
283 Shri Sriprasad Bhattacharjee 
284 Shri Subi,r Kanti Paul. 
285 Smti Rinku (Sarkar) Choudhury 
286 Shri Biresh Roy 
287 Shri Sushanta Chtha.borty .  

- . 	.. 	 . 288 Shri Siddhartha Chalabor' 

Shri Arabinda Kr. Das 
290 Shri•Di•JipMazumdar 
291 Shri Subin ChandraDas 

292ShrSwapan,K&ich 

294 Shri Ashok Biswa Karma 
.295 Sh-ri Kishore Gupta. 

_ 298 Shri Nilanjan Paul 

Sm.ti Bai sh akhi(Chaka.bovhhr; L _ 299 



10 5 0 

300 Shri Biswanath Bhattachajee 

301 Shri Siddhartha Sankar Sen 

302 Shri Sanjeev Kumar Saxena 
303 Shri Ranjan Kumar Das 

304 Shri Pradip Kurnar Baishya 

305 Shri Pulak Ch. Sen 

306 ShriNareswarBasumatary  

307 -Shri 'Kanmani 'Daimary 
308 Smti Sabita(PataryKonwar 
309 Sniti Rinku Rani Deb 
310 Shri:ChandanChDas 
311 , Smti 'Maya Devi 	padhya Singha 
.312 .Shri Am,arn•ath .Adhyapak 
31,3 Shri Prava'njan Bhattacharjee 
314 Smti Anjana(Dey Tarafder) Arjun 
315 'ShriArunKr.Boro 
316 Shri Arnarendra Sonowai 
317 Shri Gopi.. Kanta Born 
318 Shri Kamakhya Deka 
319 Shri Bishnu Ram'Rabha 
320 Shri GautamBhattacharjee 
321 '  Shri Jyotirmoy Go swami 
322 Shri Sudhangshu Deb 
-323-- —Shri-Baga-Rain-Boro 
324 Smti Jayashree (Brahma) Deka 
325 Shri Pradip Kr. Das (Ill) 
326 Smti Swapna.(Bi•swas)Mandal 

q-329 Shri Pradip Kr. Dhar 
330 Shri Sudip Kumar Biswas 



M. 

331 Srnti Ratna Biswas 

332 Smti Chandana (Singha)Chalaboy 

333 Smti Anjana. Sutradhar 

334 Shri Basu Dev Mandal 

335 Shri ManjitDas 

336 Shri Bhupendra Sarkar 

337 Smti PratimaPau1)Mazumdei - 

338 ShriPro'senjftDeb(ll) 
339 Shri Abhijit Chakraborty 
340 Shri Gobinda Mandal 
341 ShriMihirDas 
342 Shri Sapta Pra.dip Das 
343 .Shri .Bikash Saha 
344 Shri AshutoshKundu 
345 Shri Subrata Bhattacharjee 
346 Shri Débojyoti Das 
347 Shri Ranjit Kr. Dhar 
348 Shri Dilip Gupta 
349 Shri Barun Paul 
350 Shri Pránab Kr. Paul 
351 Shri Prasenjit Saha 
352 Smti Rita. (Chaiaboiy)Choudhuiy 
353 Shri Davasis Deb 

- -3-54--- —ShrR-anendrKr—Ghandr ------------_--_ 

355 Shri Shibendra Kr. Roy 
356 SmtiBabjDas 

ACGO1JNTAN-T ACCOUN-TANT 
 itaTay 	angma  

S-hriTmrt.  = 

Shri Suren Chandra Patir 

Shri Anup Kurnar Dua 

3. Smti Ritngen Rymbai  
iSwawp Chakravorty  
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5. Smti Daiakduplin Synrem. 5. - Shri Bolindra Dutta 

6. Shri Wan]arnbok Kharmaild  Srn.ti Mitali (Ghosh) Das 

 Smti Clarilinda Syiemlieh 7. 

8. 

Smti Durba (Das) Roy 

Smti Ratna, Dutta Mandal S. Srnti Spailinda.Myllieni Urnlong 

9. Smti Blida Suting 9. Shri Pritarn Singh Gurung 
10. Smti Meristel1aPyngpe 10. SmtiSumita 	hattaóharjee) Chakraborty 
11 Smti Dashisha Dkhar Phanbuh IL Shri Sudip KrDeb Roy 
12. Smti Aabi1isMy1iiem Pdah 12. 

- 

Smti Sumita Nath) Bhattacharjee 
13. Sm.tiMeilyneRoseRapthap 	'2 1.3. ShriMukul Sharma 

Shri Riharon NopgnenZ 14. Shri Birnal Chaavar 
Sniti Dalakaru Shullai 15. Shri Riddhi Bahadur Rucha] 

16. Shri ArinesLyngdoii . 	1,6. ShriBirendra Basurnatary 
17. 	. 17 ShrihubnChBoro 
18. Sm 'Shi±ntik 18, Shri GupChandra Das 
19. Smti Daplut Nongbri 19. Shri Sarat Ch Sarma 
20. Smti.Emerencja Sôhtun . 	20. Shri 	ip Das 
21. Srnti Hazel Maxine 	apsang 21. Shri Saurnitra Dutta 
22. Srnti Methelda Liiigdoh  SmtiThumura1it Roy 

Smti Bobby Brenda Laloo  Shri Dibyendu Nara.yan 
 Srnti Bethelda Sohtun 24. Shri Bipul Kumar Baishya 

.25: 	. Smti Waidalyneihyrjem .25. Smti .Ash.a.akia) Sonowal 
imai .Sy.iem 2 Smti Pratibha 	abh 	Patgiri 

Shri t(arnabSonovqal 
Shri,Dhiren Sarma 

ara Sawkmie 27. 
dy K..rap 2$. 

IT 

MSbri 

an. 
balinLang  ShriPradip Kumar Boro 
_________________________  

2. 
Smti Araju (Sonowa]) Saikia, 
Shri KJpjjtJrjka 



CLERK TYPIST  CLERK TYPIST 

1. Shri Johnston Lyngdoh 1. Shri Naba Kanta Das 

2. Ba.tii4ai- 	>( CQ..XT  Shri Anup Kr Chakraborty 

 Shri PhrangPnope 	. 3. Shri Chahiram Boro 

 Shri DasuklangNongrurn 4, Shri Rajnish Kr Misra 

 Shri FerozePassah 5. Shri Jghunath Gayy 

.... SmtiBetheLJ..ynda.$yie.m..  Shri Anti Mech :6...... 
 SmtiDeitymon :Kharbamon 7. Shri Mdhan Kaptak 

 Shri Anj an Kachary 8, Shri Bharat Ch Brahma 

 Shri DeepakKrUpadhya 	. . 	 9. ShriMahikanta Swargry 

.10. Shri GaneshPrasad Sharma 10.. ShriRam.akanta Basumatary 

11. Shri Stariley Nongrum 11. Shri. 'Stiban Gayary 
12. .SmtiBailency 'Chyne  ShriHaren .Ch 'Rabha 

 Srnti Eleonora Khariukhi 13. Shri Debasish Sinha: 
14. ShriPele Lyngdoh 	,.. 14. Shri Nripen Saikia 
15. ShriApollosMajaw 15. ShriBasantaKrSingh 
16. Shri Augustine Shadap 	. 	 . 16. Shri Pratim Hazarika 
17. Shri Krebal Kharswai IT Shri Swan Thapa 
18. Shri Martin RMarak .  18. Shri Gurmeet Singh 
19. Shri Rornesh Singh  ,Smti Rita 	hanRy 
2.Q. , Shri1v1sSolttun  Shri Tanuj KrDey 

 
. 

Shri K BinnysonSungoh .21. Md Mumtaz Mi 
22 Smti'Roe Miry 	yrnbai 22 Shri Jayarita Deb Nath - 

23; SSS  Shri 'Ninnal-Ch Boro. 
24. Shri Patrick Pugh Sawian  Shri Pradip Kr Das (IV) 

46 mtunaarlaniang _26. - SmtiChait:alL(hakthpitpagchiDewan 
27 SmtiSnornKbarJwng 27 

 
KLBarmari 	 - 

Shri Ranjan Gogoi Smti Rosanabell Kharmalki 
29. Srnti Buoy Laxmi Dutta,  Shri Kanak Ch Deka 

 Srnti Banrikynti Kharsamai 30. ShriBhupen Ch Kalita 



41.11,  

 Sn'iti Addlita. Wanrilang Swer 
 Shri Kynsaibok Warjri 
 Shri Manjul Dey 

______ Shri Bo'-bydoh-Non 

- 	Shri Ashley.Kharkongor 
36. Shri Ashok Chettry 

37.' Shri Man Bahadur Ale 

' Shri :Ji'b1a1'Sha'rm 	...... 
39 . 	 Dwijen-shatma 
40. . Shri Arnit 'Kumar Ghosh 
41 "Shri Dipakar.Chaeijee 
2. sli. 

:Snit.i BianphunChyne 
 ' 	'Shri Bn1ceriang'R Thawmuit 
 Smti Eveleen Rose Tariang 
 Smti La-PKrntimon 'Khyr.i em 

470/ Smti Evethshish War 
 Smti Li.ndasaiEira Marbaniang 
 Shri Bika.sh Limbu 

-50.. -S-hri -Süresh -Rai 
51. Shri Bakyn.maw Dien.gdoh 

.52. Shri ElaliusJyrwa 
ç0t 	 ' 	i 

	

c)',i 	(T 

 Shri Hare Krishna Roy 
 Shi-i Nara.yan Taiukdar 

 Shri Lakhidhar Kalita 

 Smti Bandana(Singha) D 

 :Shri SanjyDas 
 Shri Prasenjit Sen 

 Smti Ranu Das 

38 , - 'S'h&BiiimKrPrad'Jm.n 
39.''Shri AbhijitDth 

 .Smti.Sheela Biswas 
 Shri 'Jagat'Ch Rahha. 

42 .Shri Ni s'hit Das 
43 .Shri Ani:1.r Chakraborty 
44 'MdNurMoharnni'ad Al. i.  - 

45 Shri Kedar Natli. Prasad 
46 Shri.Manj PrasadSingh 
47 Shri Ratul Mani Baish,_ 
48 

49 
Shri Surendra. Prasad Sing] 

Smti SutapaChakraborty 

S-hri Amp Nath 50.... 

51 Shri BidyutXarmakar 

Md 'Mofidul Islarn-Choudh 
Shri Nataraj Bhatta.charjee 

52 

53.  

as 

. 	 ShrIRaChandraSinha 
 a OLky( 	 56. Shri Aru ~Ghosh 

- 	

57 	SmtMaheswari(KJjta •Haloj 

0. 	S niti. Iju Paul 
61. 	Shri Sumantra 



 Smti Durga Basak 

 Shri Gautam Ch Sharrna 

 Shri Parimal Chandra Saha. 

 Shri Partha. Bhattacharjee 

 Sh.ri SanjeyDeb 

 ShriSridharRanjanDas 

 ShriDipakRanjanDeb 

.  'Shri1KT:Tia .. 

.70. Sniti 'K'amaleswari(Brahma)'Bordo]oi 
 Shri.BliaskarJyotiSarma 

 Md Nasir•Gül Klian 

73.. Si ri 'DeepakKurnar 
 Shri. ,Babu1Chandra Basak 
 ShriRàjat KantiDëb 
 ShriDipankarDebll) 

 SrntiSangeeta_Adhikari 
 SmtilraDhar 

 SrntiMita_Sinha 
 ShriPiadipChKurnar 

-81. ShriwapanChanda 
 Sh.riHarenc3raSharma 
 ShriManoj KrDas 
 ShriSuvra Duarah 

- 

—Sri- up-Sankar-Nag--- - —8-5- 
________ •86. 

87. 
ShriJatin_CliRajbongshi 

ShriSristedha.r Dutta 

-  Shr-i -T-arak -Nath M.uk:hpadhya.y 
1riafljn umar Ma___ 

91. ShriKRambabu 

ShriAShiva Prasad L_92  



 Sniti Sunitha Rani-A 

 Shri Arindani Choud.hug  

 ShriDiiipBhattajee 

 Shri Subir Chandra. Chanda 

 ShriBinodKrRy 

 Shri Dilip Sarma(I) 

 SmtiBanani Sarkar '  

-Md'harHusair 

'S'hri -RanjitKiThakuria 

102. Shi Jumeruddin Ahmed 

. 100... 

1:03. ShriTapaDas 

104. .Shri Swapan P.aul 

.105... .ShriPrarnodRai 

 'Shri.RajibDas 

 Shri Subrata. Kr Roy (II) 

 Shri'Biplob Kum'ar Das 

 Shri Gautam Das 

 Shri KoushikBanerjee 

111.. Shri.Prabir ' KumarBanik 
.. 

:... 	
'-:••:• i  ±12.... Shri-Indrani1Choudhu' 

113 Shri AlokKurnar'Ghosh 

-114. Shri -Maruish Kumar Tr.ipathi 
115 Shri Naba. Kumar Jetty 

—1-16 Shr-Sudipta.Majumd.ar 

Shri As1 fPôdder 117..

118. Smti Reena.Das 
1-1.9.... .Shri.BipuLKurnar..Sarxna 

 Shri. Dilip Sharrna(ll) 
 Shri Naresh Kr Sah 
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Shri Man.oj Dey 

Shri Baskit Roy 

Shri Soumen Karmakar 

Shri Newalal Roy 

STENOGRAPHER GRADE-I 	STENOGRAPHER GRADE-I 
1. 	Shri Raju Hague 	Smti Ariuradha. Hazarika) Deka 

STENOGRAPHER GRADE-il 	STENOGRAPHER GRADE-il 
i. 	S1iriGautani-Ry ......, 	 1. 	S1wiAbdu1-Hadi 

2. 	Shri, Suchil :Kr. Neog 

 Shri HarshajitDas 
 Smti Meenakshi (ShuJda) 'Chakraborty 

STENOGRRGi&DE-rn  STENOGRAPHER GRADE-ffl 
I. Shri.PrasenjitRakshit .1.. Shri Eedayan Chak.raborty 

METAKR CAJUTAK.-R 
1. Shri Dury Dhungana 1. 
ASSTT. CARETAKER ASSTT.CARETAKER 

1. 1 Shri Deo Bahadur Thapa 
STAFF CAR DRI 	RGRAJ)EJ STAFF CAR DRIVER GRADE-I 

1. f 	Shri Nara.yan Das 
STAFF-CA PRWER-ORD...E 

1. Shri GopalChettt-i 
-RECORD KEJPER RECORD KEEPER 

.. 

ShriPradipKr.Dhar i. L 	Shri 	 Kri shna  

3. ShnMontuDas  Shii1Das 

Shri Baidyanath Roy 4ShriKurnar Thapa  
Shri IankaBahadurR  

hriBJeswaroTo 

Shri Babullal Chettrj 

—6— Shn1-1mr 6—  

8. 

Shri Pra.tap Chandra Keot 
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10 Shri Ranjit Ch Das 

Shri Kanurani Kachari 

DIJFTRIES DUFTRJIES 

1 Shri Sepa. Sailo 1. Shri Sja1 Kr. Dey 

2 Smti Krantimai Nongkhlaw 2. Smti Suk.hmaya. Limbu 

3 Smti Hari Maya Thapa 3. .Shni Ainiyangshu Das 

.4 Shri RehamPowdé1 4. Shni Ananta Chakraborty 

''.5:' -' ShiS-hotingh'Diengdoh 	.. .. 	 '5...... SmtiTaraGbe 	............. 

ShniSwapanDas 

7. ' ShriUperidra_Sgh 

8. Shni Dinesh 'Patowari  

JUNTO.R ,GE  •ORGESiTNROERATOR 
1.. tShri.Dipk Ch. Das 

2. 'ShniiBadaiaCh.Saha 

SENIOR PEON SENIOR _PEON 
1. ShniLalniaikhumaNgaml.ai .1.. _Shri 'HongjSingh' 

PEON PEON 
1 Shni Raniu Pradhan L ShiiBa.khani Kumar 
2 Sniti Krishna 'Maya Chettri 2 Shri Robin Thapa 

Shni•Bolor.arn-Kalita- .......

4. 

- 	Smti-Sand1ya-RaniDas....................... 
Bihnii  Thapa. 	 . 

3;....

4. Shriiiemanta'Rajbongshi 
'5. .Shr-iSurajr -R-ana 	' 5. 	. 'Shri'Bipul.Kr.Sharma- 
6. Sinti Phulmaya Darjee 	. 6 Shri Mahendra Ch Nath 
7– —SnitiremodishMSan.gma. -_7 Shrflevendr.a2rasadSah 
8. Shrita1hatLjshai Slid Lókna .thNath 	................... 
9. Smti Bontina Mary Nongkynrih 

8 ..... 

9 Shri Abhijit Das 
'ShrUanna1aLD.ey 	.. 	 ... .1.0. 	... Smti..Purnirn.a.Bar.man. .10....

it ri1i'riurThap 	- i± 
.. 

13. Shri Fabian Dohling 13. Shri Durga. Josh 
14. Sh-ti Mohan Prasad Halwai 14. Shri Dipak Rajbonghi 
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15. Smti Shibalin Khongji 15. Shri Sarbeswar Haloi 

16. Shri Robin R Marak 1.6. Shri Mahin.dra Kherkataiy 

17. Shri Christopher T Kharchanddy .17.  Smti Subrata Deb 
18. Smti Jwincy Ryntathiang 18. Smti. Usha Rani Deb 
.19. Shri Madhav•Chetri 19. - Shri Nathuram Dairnay 
20. Shri Prem Bahadur Thapa 20. Shri Harkanta Talukdar 
.21. Srnti Sotril.Lyngdoh 21. Shri GirishChBoro 

22. . 	. 
23: Smti -Oimoniyriem 23. ShriSuchandraDeka. 
24. Smti DwenjbonKharsatj .24. Shri RajuChettri 
25• Shri SaimanthangHmar 25. ShriBab1aThRay 
.26. . Shri'Raj.utarSunar 26. SmtiBina.Kra 
.27. Shri Situ RatnDas 27.. . Shri-Cheni.RarnNatah 

28, ShriKashiramEoro 
 Shri Paban Ch Das 
 ShriJadu_Ram _Das 
 Shri Ranjit Bhattachaee 
 MdIslani Uddin A.hrned 
 Shri Kashniir Singh 

- 	. .3 .4. Harrnoh,an -Kumar 
 Shji AtülCh Tarnüli 
 ShriNaren -Rajbonghi 

Shri Lalit Cli Kathar -. 

1. .Shn Ngn 	n Chett 1 

2. 
Sh 	M... 

Shri Paresh Ch. Roy 2 ShrAiborang Khonmyar 
3. -Shr-i-P.rernBajmjkj -3 ShriTi.lakChanath 

III i ____ 

6 Shri Gorakh Ram 
7.  Shri Nawal Kishor Ray 



I 
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 Shri Phostine Nongkhlaw  

 Sh.ri Krishna .Joshi  

 Shri George Fabian Bina.n  

11, Shri Manoj Kr. Ray  

12. Shri Robin Riza]  

MALI MALI 

 Shri Dal Bahadur Limbu  

.2 &hri4Iemlai-S1iarrna - ......... 

 SAAIWALA 

:1. . Shri.JagasishPrasad 	. . 	 1.. Srnti Gurniit Kaur 
 Shri Charan 'Singh  

 . 	 ShriRmeshBhangi 
 Srnti.Kamaiesh.Devi  

Srnti -Minora -Wankhar  

6 Smti Kasturi Devi  
7 Shri Dinanath Shah  
8 Smti Aihunlin Khyriem  

WATERMAN WATERMAN 
1 Srnti Tars. Devi  
2- .Shri-PhsangkoNongdhar.............. I- - - 

H. 	The -following officials of the O/o the AG (A&E) Megbalaya etc, Shillong have been 
transfend to the-OIo the -AG -(A&E) Assam, Guwahati on deputation basis 'w';ef. 1/12/2005 - 

(a) .Sr.Accttsat Si. .151,166,199 to 205,207 .to 21.8,220 .to 226,228 -to 232 .&.234 to 237. 

..............C1Ts -atSt-5t&-52 ......... 	......,. 
Gr.'D' Peon at Si. 12, 14,22 & 27 
Watcher at Si. Ii 

ifi. 	The following . Sr. AccttslAcctts/C/Ts/Group 'D' who have not furnished, options for the 
- 	 Offices 

--=-=-=-----.- 

O/o the AG (A.&E) Meghaia.ya etc, Shillong 	O/o the AG (A&E) Assarn, Guwahati 
Shri Bryan Bang, C/T 	 1. Sh.ri Tiren Basumatary, Sr. Acctt 
Shri Chariesstar Thangkhiew, CIT 	 i.Shri Ga.nesh-Ch. Deka, Sr. Acctt. 



j .  

Shri Erastus Diengdoh, Gr.'D' Peon 3.Sh1 -iRaju Ruchal, Sr. A.cctt 
Shri SudipMyhong Gr.'D' Watcher 4.Shri Samiran Das, CIT 
Shri Vijay Kurnar, Gi.'D'Mah 
Shri JoelRori,Gr.'jiWai1a 

5.Shri Preman SinGr. 'D' Peon 
6.Shri Ajoy Larna, GT'D' Peon 

Shri Hernial Pariyar, Gr D' Safaiwalla. 7.Shri Lohit Ch. Baruah, Gr. D' 
Watcher 
8.Shri Utpai Kurnar Das, Or, 'D' 
.Safaiwalia 

(Authority:- AG's Orders di:d.. 24.5.06 at P/5 .8N ofFi1eNo.Estt.1/SOC/2000-05) 

DEPUTY AsCCOIThTAINT GENERAL '(ADM) 

noNo.-Estt:1/'SOCi200005/ -° 3 
	

Dated:- 	16/06 
Co..yto- 
..T.heAsstt. Cornptr.oiler.&.Auditor General ., 
Office dftheComptrbller.& Auditor General of India, 
1.0, Bahadur Shah Zafar Marg, 
New Delhi- 1.1 0002. 

DEPUTY ACCOUNTANT GENERAL (ADMN) 

Memo No.Esft.:1/SOC/2000-05h2°3 - 	. 	Dated:- 	/6/06 
Copy to:- 
-i .-DAG(Admn), -Olo the AG-(A&E).Assam, Maidamgaon,.iBeitdla, Guwahati-29. 

...........2.St:A0 -(A 	:Ofti 	fthe'AG(A:&E) ...amMidamgaoiiEeIto1a,'Ouwahati-29. 
Secretary to AG, O/o.the A. G.(A&E) Assam, Maidarngaon, Belotla, Guwahati-29. 
.Pr.incipal Director, RTIShil.i.ong. 
SecretarytoAG. 
.Stenqto DAAdnin ),O/o the AG (A&E) Meghalaya etc., Sh jillon.R. 

	

• 8.PAO.(Loôa1.).--.................... .. 	. 
9. Confidential Cell. 
1 0.SOtEstt.2. 

-- 
ey 	c.'cpoMtl 	 illg 	•.... 

15;Estate Cell, O/o the Pr. AG (Audit) Meghalaya etc., Shill g. 
16.Notice Boards. 

ESTABLISJJMENT 0. ACER 
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[ANNEXUR~~,~_ .  

OFFICE OF TIlE ACCOUNTANT GENERAL (A&E), MEGHALAVA, ETC, SHILLONG 

Circular No.3307 
	 Dated: -12-07-2006 

Consequent upon the creation of the two new offices of the Accountant General, Mizorani, Aizawl 1  and 

Accountant General, Arunachal Pradesh, Itanagar2  with effect from 1 April 2006, all Group 'C' and 'D' 

officials currently borne on the cadre of the Office of the Accountant General (Accounts & Entitlements), 

Meghalaya, Arunachal Pradesh and Mizorani, Shillong are hereby required to exercise their option for 

permanent allocation to the office(s) of their choice in the prescribed OPTION FORM enclosed with this 

Circular. 
2. 	The proposed Sanctioned Strength and Persons-in-Position 3  of GrOUP 'C' and 'D' Accounts & 

Entitlement cadres in the reorganized Office of the Accountant General (A&E) Meghalaya, Shillong and the 

newly created offices of the Accountant General, Arunachal Pradesh, Itanagar and Accountant General, 

Mizoram, Aizawl is shown below. 

:Cadre Meghalaya 

SS 	PIP 

Arunachal 
Pradesh 

SS 	PIP 

Mizoram 

SS 	PIP 
Supervisor. 1  1  -- 

Sr. Acctt/Sr. CO 130 123 49 42 42 35 
Acctt./CO 19 15 8 5 11 8 
C.T/DEO 34 28 14 12 16 13 
Welfare Asstt.  I -- -- 

Caretaker 1 -- -- 

Steno 3 1 2 1 2 1 
Hindi Translator 2 
Staff car Driver I -- -- 

Record Keeper 4 4 3 3 3 3 
Groupfl 33 

- 

27 131 11 11 9 
Telex Operator 1 1 -- -- 

SS = Sanctioned Strength; PIP= Persons-in-Position 

The various posts in the three offices will he staffed to the extent of the number of Persons-rn-Position as shown 
in the above table. 

3. Permanent posting of Group-C & D officials of common cadre against the persons-in-position strength of 
various offices will be made by the cadre controlling authority i.e. A. G.(A&E), Meghalaya etc., Shillong 

strictly on the basis of the seniority of the officials, who have exercised their option for allocation to such 
offices. 

Vide Hqr's Office Notification No.66-Audit/M&C/208-1997/Notificationlol dt. 14-03-2006. 
2 Vide Hqr's Office Notification No.66-AuditfM&C/208-1997/Notificatioml02 dt. 14-03-2006 

Communicated vide C&AG'a ol&e Memo No.1686 BR2172-2005 daled 25-4-2006. 



official fails to submit his/her option by this date, he/she will he allocated permanently to any of the three offices 

at the discretion of the Administration. 

11. 	The options once exercised will be fmai and subsequent recluests for change will not be 

entertained under any circumstances. As such, all officials are advised to specify their option of offices 

for peimanent allocation as well as for deputation with due care and application of mind. 

Sd! 

Accountant General 

Memo No. Estt-JJSOCI2006-07/ 3308-3315 
	 Dated 12-7-2006 

Coov to:- 
1. Sr. DAG (Admn) Olo the 	With a request to hand over this Circular along with the attached 

AG (A&E) Assam, , 	 Option Form to each Group 'C' and 'D' official from this office 
Maidamgaon, 	Beitbia, 	who is on deputation in the O/o AG(A&E) Assam, Guwahati. 
Guwahati-29 	 The filled in Option Foniis should be forwarded by your office to 

2 	Sr. Accounts Officer, 
Regional 	Trining 
Institute, Shillong 

All AOs/SOs/Supervisors 
(Local) 

P.S.toA.G. 
Steno to DAG (A). 
Steno to DAG (AE&VLC) 
All Sr. AOs/AOs 
All Notice Boards 

us no later than zrt JuJy,2006 
With a request to hand over this Circular along with the attached 
Option Form to each Group 'C' and 'D' official.posted at RTI, 
Shillong. The filled in Option Fonns should be forwarded to this 
office not later than 19th  Juiy.2006 
With a request to hand over this Circular along with the attached 
Option Form to each Group 'C' and 'D' official working under 
them. The filled in Option Forms should be forwarded to the 
Establishment -I Section not later than 191  Juiy,2006 

EstablislllndntOflicer 

b~~ 
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OFFICE OF THE ACCOUNTANT GENERAL (A&E), MEGHALAYA,ETC., 

SUILLONC : 793 001. 

Circular No. 	I 
	

Dated: July 14,2006 

In continuation of this office circular No.33 07 dated 12th  July 2006 directing all Group 

'C' and 'D' staff currently borne on the common cadre of the office of the A.G.(A&E), 

Meghalaya, Arunachal Pradesh and Mizoram, Shillong to exercise their options for 

permanent allocation to the office of their choice i.e., Meghalaya, Arunachal Pradesh or 

Mizoram (Accounts & Entitlement) offices, the following clarification is given below: 

The revised Persons-in-Position of the Group 'D' staff in each of the three Accounts and 

Entitlement offices-as well as the break up of the various Group 'D' cadres is as below: 

• Category Meghalaya 
Persons-in-Position 

Arunachal Pradesh Mizoram 
Persons-in-Position Persons-in-Position 

Duftry. 02 01 01 
Jr.Gestetner Operator 01 •- - 

Peon 12 05 04 
Sr;Peon 01 - - 

rWatcher 06 03 02 
Safaiwala 05 02 01 
Waterman 01 01 - 

\Mali 02 01 - 

lTotal:Revised persons in po 30 13 08 7771 
This is for the information of all concerned. 

Establishment Officer 

Memo No.Estt.JJSOCI2006-07 	(.9 - '3 	 Dated: 14.7.2006 

Cpyto: 
4) Sr.A.O.fRecord-1 (Local:: The above circular may please be circulated to 

all Group 'D' staff working in Shillong (Accounts & Entitlement) office 
2) Sr. A;O./Record, Office of the Accountant General (A&E), Assam, Maidamgaon, 

Beltola, Guwahati: 781 029 with the request to circulate the above circular to all 
Group 'I)' staff from this office who are on deputation to the Office of the A.G. 
(A&E), Assam, Guwahati. 

Esta lishment bfficer 



FA-NNEXURIE 

/i 

ACCOUNTS CATEGORY III ASSOCIATION 
OFFICE OF THE ACCOUNTANT GENERAL(A&E) MEGHALAYA ETC: SHILLONG 

(For Members only) 

AI 

Subject: Creation of New Offices of A.G.A&E), Arunachal Pradesh, Itanagar and 
A.G.A&E) Mizoram, Aizawl —consequent transfer of Gr. 'C' and 'D' Staff. 

Please find herewith comments/decision as received from Headquarter's Office 

(through the Accountant General A&E), Meghalaya etc. Shillong) with reference to the 

representations submitted by the members and forwarded by the Association vide letter No. 

ACC/Cate-1I112005-06125 dated 2.8.2006for intbrmation of all members. 

Dated Shillong, 
	 Q 

The 3rd  November,2006. 	 ACCOUNTS CATEGORY III ASSOCIATION 
SHILLONG 
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NNEXURE -( 

OFFICE OF THE ACCOUNTANT GENERAL (A&E) 	 LE:') 
MEGHALAYA, ARUNACHAL PRADESH, MIZORAM, SI-IILLONG - 793 001 

No. Estt.-I/Rept/Inter AG Trans/2006-07/ 51 7 	 Dated : 02.11. 2006 

To 
The General Secretary, 
Accounts (Category III) Association, 
0/0 the Accountant General (A&E), Meghalaya etc., Shillong 

Sub: 	Creation of New officers of AG (A&E), Arunachal Pradesh, Itanagar and AG (A&E), Mizoram, Aizawl - 

consequent transfer of Gr. 'C' and "D' staff. 

With reference to the Accounts Association's (Category III) letter No. ACC/Cate 111/200.5-
200.6/25 dated.,2.8.2006 addressed to the Comptroller & Auditor General of India on the subject cited 
above, I am directed to convey herewith the Headquarters' Office reply received vide letter NO. '271-
NGE(3CM)/11-2006(III) dated 30.10.2006 on the points raised by the:Assoclatlon'as under: 

Comments 

1.(a)Whether the period of deputation Para 4 of Circular dated .12 July 2006 issued by the .ciffice..of,the 

will be for a specific duration and also, Accountant General (A&E), Meghalaya under which alt, Group. 'C' 

if so, what would be the tenure of and 'D' staff were asked to submIt their., option for perrnent 

deputation? allocation to the Meghalaya, Arunachal Pradesh or Mizoram offices 
makes It clear that surplus .optees of .a 	particularr office wilJ,be 

posted on deputation to the deficit offices and "these persons shall 

e.,permanen.tiy posted to the office of. their choice on the basis of 
(b) Whether the officials transferred to their seniority on availability of subsequent vacancies again.st the 
the offices of A G (A&E),A P 	Itanagar person-in-position strength in that office" 
& A.G.(A&E),Mizoram, Aizawl 	will be 

brought, back to 	the 	office 	of their This being the case, it is, clear that deputation will not be for a 
choice after expiry of the deputation specific duration 	The deputationists will have to continue in the 
period, irrespective of vacancy position office they are sent to till they are repatriated to their permanent 
in the office of their choice office in the manner stated above The period/tenure of deputation 

would thus differ from person to person. 

The 	Circular 	makes 	clear 	'that 	the 	deputatio.nists 	will 	be (c).Some 	members 	desire, 	that the 
transfer be made on Tour/Rotational permanently brought 'back to the office of their choIce only, on 

basis, may kindly be implemented. availability of subsequent vacancies in that office. 

he demand of Association to. post the surplus staff on rotation 

basis can be considered only If all.the staff m..embers are agreeable 

for posting to the deficit offices on rotation basis. 

'.'..,. 	... 	...,.,,;................... 



49, 	 , 	. 

c1 

2 (a) Whether, staff members who will 

be transferred to Arunachal Pradesh, 
Itanagar and Mizoram, Aizawl would be 

provided with individual quarter in a 

habitable and secured area with all 

basic amenities? 

b).Further, the staff quarters should 

be provided adjacent to the office. 

pniess, the staff quarters are provided, 

transferto the new offices may be kept 
in abeyance for the time being and 

unctioning of the two offices may 
continue in Shiliong. It Is also 

nequested that the staff side should be 
taken into confidence before selecting 
the sites of staff quarters. 

3.Further, as per the terms & 
conditions of the Circular issued by 
the Administration vide Circular 

No.3307 dtd.12.07.2006 It appears 
that the junior Gr.'D', C/Ts & 

ccountants would be the worst 

sufferers as most of them would 

have to serve on deputation in the 
difices of A.G(A&E)., A.P, Itanagar & 
Fizoram, Aizawl for a very long period 
of time or for their entire service 
9eriód as it appears from the 

Gradation List and also they will be 

deprived of their promotion till they 

are repatriated to their original office 

o choice. The officials may be brought 

back to their office of thoice after 
cDmpletion of their normal deputation 
prlod and the subsequent vacancies 
arising on the new offices may be fflled 

up by new recruitment. In this regard, 

AmInistration is requested to iind 
iays and means so that staff can be 

bought back to iheir office of choice 
irimediateiy after completion of their 
nbrmal tenure of deputation. 

Reply/Comments on these points will follow separately from HQrs. 

This point is covered in comments pertaining to Point 1(a) and (c) 
above. 

As far as promotions are concerned, para 8of this office Circular 
dated 12 th  July .2006 (Appendix-I) makes it clear that "no further 
promotion will be made in the surplus office(s) till all officials. on 
deputation are repatriated back to the office(s) they have opted for 
on permanent a/location". 

Page 2 



• u.': ' may also be clarified, that C/Is 
who are on deputation to the ex-cadre 

post as D.E.O on transfer to the new 
offices will continue to be entitled to 

-draw -the -pay -of 'D.E.O or -they will 'be 
reverted to their original posts of C/I. 
and how their pay will be protected In 
that case? 

The clerks working as DEOs may continue to hold the posts of 
DEOs even after their posting to the deficit offices. 

5. Gr.'D' officials are the financially The Group '0' officials who are In excess of the required strength of 
I 	t 	Id 	 d h 	Id Shillong office are to be sent to the deficit offices and no exemption owes pa ca egory an 	ey WOU. can be allowed to them. 
further be subjected to suffer. most, If 
they are transferred to the new offices. 

Hence, It is requested that our Gr. '0' 

staff be exempted from thettransfer. . . - 
and vacancy in the newly created 
offices may be filled up through direct 

recruitment and the surplus staff 
should be regularized by, crating a 
Supernumerary post. 

6. The staff also 	Impress upon the The Permanent Resident Certificate (PRC) Is given to a "permanent 
Administration that a great ;hardship resldenth'of aState. Thus, a person Is eligible for a PRC'as'Iongas 
would be caused to the members in he/she Is a permanent resident of Meghalaya irrespective of the 
respect 	of 	the 	education 	of 	their fact that whetherthat person is working in Meghalaya or not. 

.:Children ...ue ...to:the transfer.. Therefore,.. . 	. 	....................•. 	. 	- 	, 	. 	.', 	---.... 
it is requested, that no staff members 
should be transferred during the mid- 
session 	of 	the 	education 	of 	their 
children. It may also to be mentioned 
that 	deserving 	children" 	of 	the 
members may 	require a 	P.R.0 for 
admission of their children to Higher & 
Technical 	education 	through 	State 
TGovt. quota and would lose theIr claim 
for such a quota, 	as getting a P.R.C, a ,  
continuous stay at a particular place 
for 	12 	years 	is 	required. 	But, 

'.cpntinuos' stay for .12 years may not 
be completed for many members at 
;Shillong 	due 	to 	their 	transfer 	to 
Arunachal 	Pradesh 	& Mlzoram 	from 
Shillon9 and as a result their ,1chlldren 
might be deprived of getting P R C 

from the Govt. of Meghalaya. In this 

Pagc3 
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egard, 	arrangement may be made 
Nith the Govt. of Meghalaya so that 
P.R.Cs may be granted to the Children 

of the staff who are transferred to 

krunachal Pradesh & Mizoram. 

7. The staff also expressed that, at the 

time 	of separation 	between 	Assam 

Office 	and 	Meghalaya 	office, 	staff 

strength and persons in position was 

not reflected in the Circular letter. 	As 
-i result, some members who would 

have 	opted 	for 	the 	Office 	of 	A.G 

(A&E)), 	Assam, 	Guwahati 

ermanently, 	could 	not 	avail 	the 

pportunityfor opting for their cadre in 

the office of the A.G (A&E), Assam, 

uwahati and have been deprived of 

natural justice. 	Hence, their personal The cadres between Assam and Meghalaya offices have already 

representations 	may 	kindly 	be been separated. This Issue cannot be reopened. 

considered and they may be given the 

opportunity to opt for their cadre in the 

Office 	of 	A.G 	(A&E), 	Assam, 

Guwahati/or they may be allowed to 

be transferred 	permanently there. A 

•good number of members of the staff 

of this office 	are still 	on 	deputation 

now 	with 	the 	0/0 	the 	A.G(A&E), 

Assam, Guwahati and some of them 

have been -transferred -twice to that 

office. In this regard, how they will be 

treated 	on 	their 	repatriation - to 	thIs 

office, as they arestilirthe junior most? 

B. The 	Association 	ur.ges 	upon 'the No exemption should be allowed in any Individual case without 

Administration, that, representation -for approval of Headquarters' Office. 

retention in the original office of choice 

by the members on genuine ,grounds 

'may also be given due consideration 

when 	transfer 	on 	deputation 	is 

ordered. 

Yours Ia Ithful ly, 

Deputy Accoiiritant GeneraF (A) 

- 	Page 4 
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I,j/\JF 	rArEl  

Ec1fC/ô/ r 	o 

To, 
The General Secretary 
Accounts (Category-il]) .AssociiOfl, 
0/c the A. G.(A&E), Megha1ayaShillOng. 

Sub Request seeking clarification in connection with the submission of Option. 

Sir, 	In inviting a reference to your letter No.Acc/Cadre-11112005-06/1 I dated 26.7.2006 on 

the subject mentioned above I would like to remind you that, on 18.7.2006 at around 1400 

hrs., at the suggestion of your Association I had met the Group 'C' and D' staff of this office 

and to the best of my abilities attempted to satisfy whatever doubts or queries they had on the 

matter of the impending separation of the Group 'C' and 'D' cadres between the M.izoram, 

Arunachal Pradesh and Meghalaya A&E offices. During this meeting with the staff, you 

along with other office bearers of the Association were also present. Barring point No. 1 

raised in your above cited letter, all the remaining issues on which you have now asked for a 

written clarification were discussed and explained in details at the said meeting. Hence 

although 1 consider the Association's request for a written clarification cadre on these very 

same matters not in the proper spirit of things, I am nevertheless sequentially addressing the 

issues raised in your letter as follows: 

1. At the time of issue of Circular No.3307 dated 12.7.2006 under which Group 'C' 

and 'D' staff were asked to submit their options, both the Group Officers of this 

office were on extended leave. Since the matter was urgent (the office had 

received a number of communications from Hqrs. enquiring about progress made 

in the cadre separation exercise), the said Circular was issued under my signature. 

The reference ["DAG (Adnin) circular No......... dated ........] in the Option 

Form enclosed with the Circular was admittedly an oversight - albeit a minor 

one. Nevertheless, this is being corrected through an Office Corrigendum being 

issued today. 



1 had very clearly explained at the meeting Ofl 1 8.7.2006 that the choice of 

options for three offices in Box No. I of the Option torm was a 

decision as this was considered to he to the advantage of the Group 'C' and 'D' 

staff. Staff instead of having to submit their option of pe.rmanent allocation only 

for one office, could if they so wished, make multiple informed choices after 

weighing the pros and cons. in any case 1 had also clearly explained at the 

meeting that the option to indicate a single or multiple choice was entirely up to 

the individual staff member. I refrain from commenting on the course of action 

taken by the OIo the Principal AG (Audit)M.eghalaya, Shillong on this same 

matter. 
This issue was also raised and clarified by me at the meeting. The separation of 

Group 'C' and 'D' cadres between the Shillong and Guwahati A&E offices was 

effected on 1.12.2005 as per the instructions of Hqrs. it was not possible at that 

point of time to also separate these cadres for the Mizorani and Arunachal 

Pradesh A&E offices as the sanctioned strength and persons-in-position for the 

A&E offices of Meghalaya, Arunachal Pradesh and Mizoram was not known at 

that time, besides the fact that in December 2005, the latter two were not separate 

entities. I refrain from commenting or from making comparisons on the course of 

action taken by the O/o the Principal AG (Audit) Meghalaya, Shillong on this 

same matter. 
As regards the points raised by you in para 4 (i), (ii), 5 and 6 of your aforesaid 

letter, I woul.d again like to remind you that these issues were also raised by the 

staff in the meeting on 18.7.2006. I would again like to restate that the position on 

these matters is amply spelt out in the Circular No. 3307 dated 12.7.2006. 

Ycbui-A faithfully, 

MAW 
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ACCOUNTS CATEGORY III ASSOCIATION 
0/0 THE ACCOUNTANT GENRAL (A&E) 

MEGHALAYA ETC. SHILJLONG 

No. Ac/Cade-/2O05 6111 	 Dated: 26-07-06 ll  

To 	 I 

The Accointant General (A&E) 
Meghalya etc., Shillong 

Sub:- Request seeking clarification in connectibn with the subiiissioii of Option. 

Sir, 	 I 
I am dircte'd by the General Bodyof this Assciation (meeting held on 25-07-

2606) to request ydü kindly to rovid the Association with clarification on the following 
points of doubt that have arisen with reference to circularlNo. 3307 dt. 12-07-2006 issued 
from your end and ao an the option fotm enc'osed .vitli that cii cllai 

That Sir, in the 'Option Fonn' individual members have been asked to fill up the 
option with reernc tth DAG (Admn) circifiar No. 	DL 	whereas, no 
such circular had bén enc lô sëd, 	 ' 

In the option form supplied alongwith the circtiIar mentioned above, option has 
been called for three offices of AG (A&E)' at a tiine.It isjnot uiiderstood as to how option 
could be called fOr thre offióes at a time as in Box No. 1 hereas, in the O/o the Principal 
AG (Audit) under the same CAG's institution, optibns hav beet called from the individual 
members for one office of choice only. 

In the O/o the Principal AG (Audit) cadres forjall the four offices i.e. Mizoram, 
Arunachal Pradeh, Meghalaya, Assam have been sepaated at a time. But in case of 
Accounts Office, cadres for AG (A&E) Assam, Guwahati and AG (A&E) Meghalaya etc., 
has been separated first and thereafter cadres for Meghala'a etc. are sought to be separated 
thrusting entire burden of transfer to new offices, of Mizoram and Arunachal Pradesh 
exclusively to the staff of Meghalaya office only. Therefre, it is not clear as to why the 
norms of cadre separation for four offices are not being adopted by AG (A&E) Meghalaya 
etc. uniformly as done by Pr. AG (Audit). 

In the option form, option for deputation has been called in Box 2 but nothing has 
been mentioned in the circular No. 3307 dt. 12-07-2006 as rgards the following:- 

Whether the deputationist will be repatriated t his/her original office of choice 
immediately after his/her period of deputation is over irrespective of whether vacancy exists 
in his/her original office of choice or not and also what woud be the period of deputation? 

Whether the deputationist shall have to contin 	in his/her office of deputation 
for further period of deputation in case vacancy does not 	se in his/her original office of 
choice for repatriation. If so, what would be the further perii of deputation there? 

I 



No terms and condition for deputation have a so been specified either in the 
circular or in the option paper, 

Deputation in the O/o the AG(A&E) Assam in y continue as it is continuing at 
present according to the willingness of members, 	I 

Thus, in the light of the above facts Accountant General is requested to enlighten 
this Association at the earliest through a written communidation, so that the same may be 
placed before the members for a decision on the submission 8f option by them. 

Yours faithfully 

zi 	 )76J 

:lJi /1c 
fJ);g-11 rrz 

~q5a  I 
I 	General Secreta' 
Lounts Category ITT Association') 
o the AG (A&E) Meghalaya etc. 

Shillong 

A ,  



-,1-1  ~ 
"S EXURE TTJ 

77-  
.-v T 

F,stt.-1 Order No..198 	 Dated: 21.11.2006 

Consequent on the re -organization of the office of the Accountant. General (A&E) MeghalaYa. 

Arunachal Pradesh and Mizoram and creation of the independent offices of the Accountant General 

Mizoral and Accountant General, Arunachal Pradesh 2  with T-1eadquaiers. at Aizawl and Itanagar 

respectivelY and in accordance with instructionS contained in 1-1.eadquartcts Menlo No, 1686 BRS/72-

2005 dated 25 April 2006, the separation and allotment of the Group C' and 'D' officials betveen the 

three offices of the Accountants General (A&E) MeghalaYa Ai'unachal Pradesh and Mizoralu is as below. 

The officials have been assigned to the variouS offices based on the principles as spelt out in 

this Office Circular No. 3307 dated 12 July 2006. 
The offices of the Accountants General (A&E) Mizora,m and Arunachal Pradesh will 

continue 

to temporarily function with Headquarters at Shillong until further instructions. 

Orders for the redeployment of the Group 'C' and 'D' cadres 1e1:ween the three olfices as also 

the shifliflg of the Mizoram and Arunachal Pra,desh offices from Sliillong to Aizawl and ilanagar will 

follow in due course. 

M.EG}IALAYA 
PRIVATE SECRETARY 

SI. Name Desig. 11) No Office to which 
)ermancntl 	allocated 

No. 
SWILYN LYNGDOH . Private MLSLE 2150001 Meglmlaya 

1. 

ocatel 

SR. ACCOUNTANT 
[iTNo. 	Name Desig. 1D No Office to which 

etly allocated permann  
L

1. 	SUBODH CH. BTSWAS 
2, 	RATNA DEB 
3. 	ROS1LA 	HYLLA 	'. 

Sr.Acctt 
Sr.Acctt 
Sr. Acctt 

IMLSLE2I 50004 
MLSLE 2150005 
MLSLE 21 5000 

Meglaya 
Megjaya 

ghalaya 	- 

Headquarters Notification No. 64-Audit/M&C./208 1 997fNotification/0 I dated 14 March 2006 
2  Headquarters Notification No. 66Audit/M&C./208I997fNotificati0fIO2ht 	14 March 2006 

I. 



SO 	
~ fl~ -1) 

Ofrjce to which 
De sig. JD No ermaneilti 	allocated 

SI. No. 	Name 
MLSLE 2150008 Megaa 

4. 	FATEMA BEGUM Sr.Acctt 
Sr.AcCU IvILSLE 2150009 Me hala 'a 

5. 	SIBARSON WARLANG Sr.Acctt 5 MLSLE 210010 a1aya 

6. 	OPT-lENDER SWER Sr.Acctt MLSLE 2150013 Me hala a 
7. 	SUKIJN LYNGDOH 

Sr,Acctt MLSLE 21 Megya 

8. 	SAKUR MARBANIANG 
Sr.Acclt MLSLE 2150016 _gn'fl 

9. 	BRASSLY MAJAW 
Sr.Acctt MLSLE 2150017 Me 	aa 

10. 	LMARKH1AKHARSHIG 
Sr,Acctt MLSLE 2150019 aIaa 

ii. 	VIOLA LYNGDOH 
T. KHONGWAR Sr.Acctt MLSLE 2150020 JghnIa a 

	

12. 	CI-fRISTOPHER 

	

. 	THLIMSHON NONGKAW 

	

13 	 FIL Si.Acctt 5002L LE_ 
MLSLE 2150022 

Me halayn 
Jya 

BELTNDADIENGDOH Sr.Acct' 
Sr.Acctt MLSLE 2150024 Me ja'a 

 jOANNA SUSNGI SAcc1t i MLSLE 2150025 Me   
 MA SOOD ARMED 

GATPHOH PRECIOUSLY Sr.Acctt. MLSLE 215002 6 _gj 	ya 
 
 DIPAK KR. BHATACHARJ Sr.Acct MLSLE 2150028 Me hala a 

Megya 
 PRASANTA CHOUDHURY Sr.Acctt MLSLE 2150029 

MLSL,E 215003 Me balaya 
20, MAYVIEKHARPOR Si'.Acctt 

Sr.Acctt MUSLE 2150031 Me hala 'a  
21. WENLY NONGJ'' 

MERCELLINA KI-IARKONGOR Sr.Acctl: MLSLE 2150032 Megjj'R 
 
 DORSINGH ROY. TTEWSOH Sr.Acctt MLSLE 2150033 

2150034 
Me hala 'a 

haIaa 
 J1JRBOR S. CAJEE Sr.AccI:t 

St.Accti 
MLSLE 
MLSLE2I50036 ja1a 

 TLTST[NALYNRAH 
Sr.Acct:t MLSLE 2150037 Mcghalaya 

 WOSLINGTON T. 
KNARKONGOR 
BTNA PANT DEB Si'.Acctt MLSLE 2150038 Me 	jya 

27, 
 PRANABENDU CHOUDHURY Sr.Acctt MLSLE 2150040 Me hala 'a 

 LUCILLA WAR Sr.Acctt MLSLE 2150041 

 PATRICTAMARBANIANG Sr.Acctt MLSLE 2150042 meglial ayn - 

 FRANCIS BETKUPAR SAWIAN Sr,Acctt MLSLE2I50043 Me j _ 

 ARUN KANTI MANDAL Sr.Acctl I MLSLE 2150044 Ila  

 DROWINGSON DKHAR Sr.Acctt 045 jay _ 

 JTNNAHLYNGDOH SiAcctt 
PURKAYASTHA Sr.AcGtt 047 

EL 

___ 
 H PUN wi 

Megjya

____ 
Sr.Acctt 048 jya 

3 SANTACHOUDT Scctt 049 jlaya 

 NANDITTACI4A1J SAccttMLSLE2150QL jaa 

 GIMLETLYNGWA Sr.Acctt MLSLE 2150051 Mh1a'a 

 JENETDEARY KYNJ1NG 	- Sr.Acctt MLL.E2150052jY 

 DEBILUI SHALLAM Sr.Acctt MLSLE 2150053 jhaIay _ 

 SIKHA DUTTA Sr,Acctt MLSLE 2150055 ha1aya 

 JAY ANTA PD BHOWM1CK Sr.Acctt MLSLE 2150056 jjghala a 

 G. SPEAKER SWER Sr.Acctt MUSLE 2150057 Meglya 

45, DONDORDKHAR Sr.Acctt MLSLE2150058 Mhala a 

 SABITA BHATTACHARJEF SiAcctt MLSLE 2150059 halaya 

 AIDA MARY SHULLAT Si'.Acctt MLSLE 2150060 meg liahiv aa 

4 ILA BHATTACHARJEE r.Acctt MLSLE 2150061 Me jjya 

 EMELIA SAWIAN SrAcctt MLSLE2150062j&ij. iYa 

 REGINALD NONGKYNRTH Sr.Acctt MLSLE 2150063 &ja1a'a 

 BINOLfN L. MAWLONG Sr.Acctt j 	LE 2150064 Mea'a 

BONSILIN RYMMAI SiAcctt [SLE 2150065 hnlaya 

d\42 

2 

• 	 • -I 
- 



1 

(:9 
Iceto\hIiC1 1  

Dcsg 

53 MLSLE 2150067 MeghalaYa 

BHATTACHARJEE Sr.Acctt E 2150Oi 
 LAMPFIRANG SUN Acc_ MLSLE 2150069 Me 	jya 

 BLTONA MAWLONG 
Sr.Accft MLSLE 2150070 Mega'a 

 JORGTN SOHTIJN 
WALLANBIL KHONGW1 Sr.Acctt MLSLE 2150071 1m1a 'a 

Mc halnya  
 RISABON KHARKONGOR Sr.Acctt MLSLE 2150072 

MLSLE2i5O73 jyha1a'a 
 SUBODU OH. SARKAR Sr.Acctt 

Sr.Accit MLSLE 2150074 MchaIa 'a 
 BAIARMON WAI1LANG 

Sr,Acct MLSLE 2150075 Me hala a 
62 1OWANKA PYRTUH 

Si'Acctt MLSLE 2150076 Mc hala 'a 
63. SMRIT1 RAN1 DAS 

Sr,Acctt M LSLE 2150077 Mega a  
 
 

REN RYNJAH U 
TORILLA KHARKRANG Sr,AccU MLSLE 2150078 

MLSLE 21 50079 
Me hala a 
Me 11"llaya 	_ 

 OBRIAL SHALLAM SAcctt r. 
Sv.Acctt MLSLE 2150080 C 

 DONBOKJ.N0NGBET 
Sr.Acctt MLSLE2I500SI cgaa 

 IMONREBECCABANG 
Sr,AcCtt MLSLE 2150082 Me hala a 

 SUNIL KR. DAS 11 
Sr.Acctt_ MLSLE 2150083 lai Megya 

 W1ATCY BLAH 
BIDI-IU BIKRAM DEOKOTA Sr.ACCI.t MLSLE 2150084 jja'a 

 
 LUCIANA NONGKYNRTH Sr.Acctt MLSLE 2150085 

MLSLE2150086 
Mc 	ya 
Mehainva 

 ILENCY CHYNE' 
DENCYNORAS,KT'' 

Sr.AccR 
Sr,Accl.t MLSLE 2150087 Me haInva 

 
 CYPRJAN MADUR Sr.Acctl: MLSLE 2150089 Megja 

 CAMERON_R. KHONGWIR Sr.Acctt MLSLE 2150090 Megjia'a 
Me hala a 

 SHEMSUK_M.DYMPEP Sr.Acctt 
.'Acti 

MLSLE 2150092 
MLSLE 2150093 ja'a 

 _KIRANLALJOSH1 
SYLVESTER2RUM Sr. AccU MLSLE. 2150094 _ha1n 'a 

 
 ROSEGRENOR.SANOMA Sr.Acctt MLSLE 2150095 Me hala a 

 
__ 

MANIKSANGMA Sr.Acctt _ MLSLE215oo96 Meghala a 

 SUTAPACHAKRABORTY Si'. Acctl: MLSLE 2150098 _jya 

 KMITSIBONSUNA SjAcctt MLSLE 2150099 _Megjaa 

 CIVILDALYNGDOH Sr,Acctl _ _MLSLE215O100 _Me_1ya 

 LUCYM,NONGKYNRJH Sr.Acctt _ML.SLE 2150101 _Me ja'a 

 
_ 

MAN1RAMCHETTRT Sr.Acctt _MLSLE 2150102 _Megjj,ya 

 _JAYASI-1REEDUTTA Sr.Acctl MLSL132150103 _j4gjya 

 NILKANTABHATTACHARJEE _Si'.Accft _MLSLE 2150106 Meghalayi  

 
_ 
PRABNKR.DEY _Sr.Acctl MLSLE2150107 _Me halaya 

 
_ 

RANDOLFS.LYNGDOH Si'.Acctt _MLSLE 2150108  _Megjaya _ 
ARCHANABI-TATTACHARIEE 

_ 
Sr.Acclt MLSLE2150109 Megja'a 

 
 PA1SI'NGHNONGRUM 

_ 
Sr.Accft _MLSLE2150110 Megha!aya 

H.I3ASANCYNONGBRI 
_ 

Si'.Acctt _MLSLE 2150111 aa 
 

SHIPRABHATTACHARJEE Sr.Acctt _MLSLE2150112 _Mj1a 1 y_  
 

_ 
MANKR.SI-IARMA Sr.Accit _M.LSLE 2150113 ha1aya _ 
D1PALISNARMA 	__ Sr.Acctt _MLSLE 2150114 _Megjj,ya 

 
 

_ 
GENEVIEVE HEK Acctt _MLSLE 2150115 hainya _ 
KERLINDAKHARCHANDY Sr,Acctt MLSLE 2150116 Mha1aya 

 _ 
WAITIMONKHARBULI Si'.Accit MLSLE2150117 jyhn1aya 

99. . 
 

_ 
RATNAKHARBAN1 'Sr.Acctt _MLSLE2150118 jjjialnya 

 
_ 
MAKHAN LAL ROY Sr.Acctt MLSLE 2150119 

_ 
Meghalaya 

CHOUDHURY  

3 



ID No Offi ce to which 

Si No Name 
Desig, ermaneflhl 	a llocated 

Sv.Acclt MLSLE215OI2O  

102. DHURBASUBBA 
WIS1vtARYWANSONG Si MLSLE2I5O12I Ivegj___ 

Me halay__  
 fl HIRMON KHARMAWLONG Sr.Acctt MLSLE 2150122 

MLSLE 21 50123 MeghalaYn 
 JULiUS FRIDAY Sr.Acctt 

KHARSYNTIEW  
Si'.Acctt MLSLE2I5O124 gjy_. 

 DILIP KR.DEWAN 
ROSE MARBAN1ANG TERESSA Sr,Acctt MLSLE 2150125 Me jj__ 

 
 DTJMEX CHYNRET Sr,Acctt MLSLE 2150126 

MLSLE2I5OI27  
Me 	la ya 

 MANGALSfNGHTIIAPA Sr.Acctl: 
Sr.Acctt 

 SYLVESTER LYNGKHO1 
SUMITRAKHARSHIING Sr.Acctt 

M.LSLE 2150128 
 MLSLE2I5OI29 Me halRya 

III. 
 BANR1LANGNONGRUM MLSLE 2150131 

M ealialaya 

 Me 

 PJCKEY PHANKON Si./cctt 
SrAcctt MLSLE 2150132 Meghalay___ 

 KRISTINA KHONGSAR 
Sr.Acctt MLSLE 2150133 Mc halo a 

 ISWINATHABAH 
LEADER ROY LYNGDOH Sr,Acctt MLSLE 2150134 Meg__ 

 
1I7. NERINDASUN Sr.Acctt MLSLE21SO135 Mealinlava  

Me jy__ 
 CHARLOTTE D.NONGHIJLOO Sr.Acctt MLSLE2I5O136 

MLSLE2 150137 Me jya 
 TEIBORLAND L. NONGBR1 

SYLV1AMARYKHA1BANGAR 
Sr.Acctt 
Sr,Acctt MLSLE2I5OI38 Me hala 

 
 SHERRY BELLIN KHARB1THAI Sr . Acctl MLSLE 2150139 Megjjya 

 EFFIEBELLYNGDOH Sr.Accii MLSLE2150140 jjy__ 

 ROSALIND DOHLING Sr.Acctt MLSLE2I5OI4I 1 Me 

C'i  -) 	4 ~ 

Name 

LALITA M. SANGMA 
ALBERT K1-TONGWIR 
RTTNGEN RYMBAT 
SWARUP CHAKRABORTY 
DAIAKDUPL1N SYNREM 
WANLAMBOK KJ-IARMALKT 
CLARRILINDA SYIEMLIEH 

Des ig. 1DNo 	. Office to which 
penianentlya I located SI No. 

Accountant 
Accountant 
Accountant 
Accountant 
Accountant 
Accountant 
Accountant 

MLSLE 2150242 
MLSLE 2150243 
MLSLE 2150244 
MLSLE 2150245 
MLSLE 2150246
MLSLE 2150247 
MLSLE 2150248 

a'a 
Meghalaya 
, ghalaya 
meghLlaya 

ghalaya 
Meghalaya 

halaya 

L 
 
 
 
 

7. - 

 
 

SPAILFNDA M. UMLONG 
BLIDA SUTING 
MERISTELLA PYNGROPE 
DOSHISHA DKI-IAR PHANBUH 

Accountant: 
Accountant 
Accountant 
Accountant 

MLSLE 2150249 
MLSLE 2150250 
MLSLE 2150251 
MLSLE 2150252 

jjj, ya 
ghalaya 

j)a 
Meghalaya  

ii. 
 AMABILTS MYLLIEMPDAH Accountant MLSLE 2150253 

 MERTLYNEROSERAPT14AP Accountant MLSLE2150254 ghalaya 

 RICHARDSONNONGNENG Accountant MLSLE2150255 Megaa 

 DALAKARU SHULLA! Accountant MLSLE 2150256 lie,ga'a 

A ii AL7J. 

Desig. 
________ 

ID  Offi ce to which 
allocated 

I. 

G C/T ML 276 

j&dFj

YNGDOH C/T halay

3. 

_____
jo 

ML0277 
I PYNGROPE C/T ML 0279 lya 

 NONGRUM C/T ML0280 Meghalaya 

SAH C/T ML0281 Megjijya 

4 



Dcsig. ID No 
Si. Name 
No. 

BETHEL LYNDA SYIEM CIT MLSLE 2150282   
 C/T MLSLE 2150283 
 CHARLES STAR 

THANGKHIEW 
DE1TIMON KHARBAMON C/T 

 
9, ANJAN KACHARY C/T MLSLE 2150285 

MLSLE 2150286 
10. DEEPAK KR. UPADHAYA C/T -- 

MLSLE 2150287  
ii. GANES FRASAD SHARMA 14 C/T 

MLSLE 215O28S 
 STANLEYNONGRUM C/T 

C/T MLSLE 21 50289 
 BAILENCY CHYNE 

C/T 
--- IV1LSLE 2150290 

14, ELEONORA KHARLUKHI 
C/T IV1LSLE2ISO291 

is. PELELYNGDOH 
C/T 

- 

MLSLE2150292 
 APOLLOSMAJAW 

C/T 
- 

MLSLE2150293 
 AUGUSTINESHADAP 

C/T MLSLE 2150294 
 KREBAL KHARSWAI 

C/T MLSLE 2150295 
 MARTIN R. MARAK 

CIT MLSLE 2150296 
 RAMESH S1NGT-1 

CIT MLSLE2150297 
 
 

ELVIS SOFITUN 
K. BINNYSON SIJNGOH C/T MLSLE 2150298 

 ROSE MARY RYMBAI C/T MLSLE,215 

 PHEIRIT LYNGDOH C/T MLSLE 2150300 

 PATRJCKPUGHSAW1AN C/T MLSLE215030I 

 SUNDERLAMSAL C/T MLLE2150302 

 CARIJNA MARJ3ANI ANG 7E2150303 

 SNOMI KHARKONGOR C/T MLS1,E2150304 

51. 	Name 	 Desig. 	IDNo 

No. 
1 	DURGEY DI-TUNGANA 	Caretaker 	MLSLE 2150275 

Sl. 	Name 	 Desig. 	ID No 

No. 
1 	GOPAL CHETTRI 	 Staff Car 	MLSLE2I5O338 

I Driver 

(9 
Office to which 
perniflhlefltlY ahlocated 

lvi eghalaya 
- 

Megla 
mlay 

Megla'a 
Meghalaya 

Megh alay a  

Me 
aa 

jyaa 
MehalaYa 
Megjaa 
MIaa 
.
Mcglia llya 

Mcgya 
Meghalaya 

Megha Iay 

Office to which 
piiancitlyafloced 
Meh a lava 

Office to which 
pei'manen1y allocated 
Mcghalaya 

RECJ 
E 
I No. 

J'JJ 
Name Desig. 11) No 

al1oc''ted 

CHAMAN LAL SG.R/K MLSLF 
I 	1. 

2. MANTU CH.DAS 
KUMAR THAPA 
TANKABAHADURRAI 

SG.R/K 
.R/K 

SR/K 

MLSLE 2150333 
E2150334 g1ThYa 

MLSLE2I5O33S 

Megya 

Mcna 
4. 

GROUP 'D' SR,PEUJN 
S 	Name 	 Desig. 	ID No 1.

1. 	SANDHYA RANIDAS 	Sr,Peon 	MLSLE 2150347 

Office to which 
permanently allocated 
Meha1a\'a 

5 



to which 
al1ocnted SI. Name 

KRANTTMAI NONGKHLAW Me hala 'a 1. 
2. TIARIMAYATHAPA MeghalaYa (adjusted 
3. RAMUPRAD1AN against RTI,shillong 

KRIS1-TNA MAYA CHETTRI 4, 

GROUP 	PEON 
Dcsig. ID No Office to which  

SI. Name ,ermanentl\' allocated 
No. 

 BISHNU THAPA Peon MLSLE 2150348 Meg  halaVa -- 
Me hala a 

 SURAJ KR.RANA Peon MLSLE 2150349 
MLSLE215O3SO a ,,ghala 

 PFmLMAYADORJEE Peon 
Peon MLSLE 2150351 Me 	11,11fivil 

 BREMOD1SHM.. SANGIVIA 
13ONTINA MARY NONGKYNRIH 	Peon MLSLE 2150352 

 
 PANNALAL DEY Peon MLSLE 2150353 Me hala 'a 

Meghalaya 
 BIN  Peon MLSLE2I5O3S4 

MLSLE2ISO356 
 FABIAN DOl-ILING Peon 

Peon MLSLE 2150358 Mc hala  a 
 SHIBALIN KHONGJI 

Peon MLSLE 2150359 Meghala a 
 
 

ROBIN R. MARAK 
CHRISTOPHER F. Peon MUSLE 2150360 Meghalayn 

 
KHARCHANDY 
JWTh1CY RYNTATHIANG Peon MLSLE 2150361 Me hala 'a 

[N J5e 
No.  _ 

NAGEND 	CHETTRI 
AIBORLANG KHONGWAR 
PREMBALMIK1 
SUDIP MYRTHONG 

ID No 
1 	

which 
ei'iia nen 	lb 	cat ed 

Watcher 
Watcher 
Watcher 
Watcher 

SLE 215 03 72  
MLSLE 2150373 
MLSLE 2150374 
MLSLE 2150375 

Megjaya 
_l,ya 

Meghalaya (adjusted 
against:_RT1,ShilIong 

1. 
2. 
3. 
4. 

GYAN BAHADUR GURUNG 
VThTOD KUMAR ROY 
GORAKH RAM 

Watcher 
Watcher 
Watcher 

MLSLE 2150376 
MLSLE 2150377 
MLSLE 2150378 

Meg'a 
jla'a 

ghalya 

5. 
 
 

JKU ur u 
Desig. ID No Office to which F Name 

No. permanently alIocate

DALBAHADURLIMBU Mali MLSLE 2150385 Mghalaya 

jJS.J Uf 	LI 	3tJ' t)L 	Y rft-'r 
I Desig. ID No Olfice to which Name 

No. 
[

permanc)'allOcated 

 JAGAD1SH PRASAD SaiaiwaLJ MLSLE 2150388 ghalaya 

 CHARANSTNGH Safaiwala MI,S LI-:-, Me jjpya 

L3. RAMESH BHANGI SaFaiwala MLSLE 2150390 Meshaiaya 

4. KAMLESH DEVI Safaiwala IVILSLE 2150391 Meghalaya 

L 5. MINORA WANKHAR SafaiwjJ MLSLE 2150392 jya 

6. KASTUR1 DEVI Salaiwala MLSLE 2150393 M.eghalaya (adjusted 
against RT!, Shillpg 



cli 
g—  TIDJ~N allocated 

112,1,  

(od3usted 
Sn ai Wa a  SHAH Shiflong 7.  DrNANATH rigifil 

GROTJI 'D' ce to which 
sl 	

Z;;;J:  
jel I tl y  

7o.  gay__ 
ARA  DEVI 

ARUNACH.AL PRADESFI 

Sl.No 
SR ACCOUNTAN I 

Name 
::s::,, 

:1:11 2150223 
jU1.E21S0l43 

MLSLE 2150144 

MLSLE2I5OIS7 
MLSLE 21.50158 

MUSLE 2150160 
MLSLE 2150162 
MLSLE 2150164 
MLSLE 2150165 
MLSLE 2150166 
MLSLE 2150167 
MLSLE 2150169 
MLSLE 2150174 
MLSLE 2150176 
MLSLE 2150185 
MESLE 2150187 
MLSLE 2150191 

Sr. Acc SLE2l50152 

Sr,AccttMLSLE2i50l.5 

Office to whici 
pcniianeiitly 
allocated 
Aruiiachal Pf -a dcsll  
Me 	alo a h  

ha'a 
Meghala a 

ha1nva 

Meya____ 
Megjj' 
Megaa 
Meghalaya 
Mcglia l aya 
Mega' 

y_ 
Megjaa 

alaya 
jya 

Megha l aya 
Meya 

ha1aya 

0 mice to which 
placed on 
de iuttion 

Arunachal Pradesh 
Aruriachal Prodesh 

Arunachal Pradesh 
Arunachal Pradesh 
Arunaclial Pradesh 

runachal Pradesh 
ArunnchalPradeSh 
Arunachal Pradesh 
Aruriachal Pradesh 
Arunachal Pradesh 
Arunachal Praclesh 
Arunachal Pradesh

esh  Arunachal Prad 
Arunachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 
Arwiachal Pradesh 
Arunachal Pradesh 
Arunachal Pradesh 

 DEBABRATA ROY 
Sr. AccR 
Si 	Acctl. 

Sr. Acctt. 
Sr,Sr,AcctL 

Sr. Accti. 
Sr. Acctt. 
Sr. Actt, 
Sr. Accit. 
Sr. Acctl. 
Sr. Acct 
Sr. Acctt. 
Sr. Accit. 
Sr. Acctt. 
Sr. Acctt, 
Sr. Acctt. 
SiAcctt, 

 BAISJRIALNONGKYNRIH 
CHmSTTNAKHATI 

. HANBARSON PATHAW 
VALARINAKHARSYNTIEW 
MAUREEN IKJ-IARPRAN 7. 

8: MONALIZA SYIEMLIEH 
MILDRED J. MAWRTE 
ELBTNES SHADAP 
DEBJAN1 CHAKRABORTY 
BISNOLA NONGBRI 
BIJORA RYNJAH 
MARGAREINONGHULU 
TAPAT1 DEB 
SITESH C1-I.DAS 
DICKIEBOON KHONGLAT-1 
NANDALALRAJ 
BLUEBELL GASHNGA 
AMRIT KR, LAMA 

9. 
10, 
ii. 

 
 
 

5. 
16, 
17. 

 
 
 
 IRES STEVEN RYNJAJ-1 Sr. Acctt. MLSLE 2150192 Mega'a Arunachal Pradesh 

 AQUILLA PYNGROPE Sr. Acctt. MLSLE 2150196 Megaya Arunachol Pradesh 

 KEPHAS PAHSYNTJEW Sr. Acctt, MLSLE 2150201 laa Arunachal Pradesh 

 RA.FU CHYNE Sr. Acctt. MLSLE 2150156 laa Arunachal Pradesh 

 PRAD]PKR.BARUAH 	. Sr. Accil. MLSLE 2150197 ghaIaya Arunochal Pradesh 

 BALMILA WARJRI SiAcctt. MLSLE 2150142 mcghallyl Arunachal Pradesh 

 VICTOR PYNGROPE Si. Acctt, MLSLE 2150148 Megjj,'_.  Ariinachal Pradesh 

 LAIAMONHUN SAWKMIE Sr. Acctt. MLSLE 2150150 gj1aa Arunachal Pradesh 

 MARGARET 	YNJAI-I 	.... Sr. Acctt. MLSLE 2150153 Megha laya Arunachal Pradesh 

 MAYBOLYNE KHARMUJAI Sr. Acctt. MLSLE 2150161 Me8halaya Arunachal Pradesh 
 1-TERTON KHARUMNUID Sr. Acctt. MUSLE 2150172 Meghalaya Ari.uiachal Pradesh 
 KWISSIDA DKT-IAR Sr. Acctt. MLSLE 2150177 Megja'a Arunachal Pradesh 
 GERALDINE F. SYNNAH Sr. Acctt. MLSLE 2150179 M C alai alyn Arunachal Pradesh 
 IvIISTILIAN SYNREM Sr. Acctt. 	MLSLE 2150181 jala'a Arunachal Pradesh 

- 35. 	CHRiSTINA WARJRT 	Sr. Acctt. 	MLSLE 2150183 	Jlya 	Arunachal Pradesh 
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Name 

g1YDORA KURBAl-I
7.J1T KR.DEY 
8. L1 BUAM 

SI. No. I Name 

ARBINESS LYNGDOH 
SHIMTI HEK 

3 	EMEPJNCIA SOHTU3\T 
METHELDA LYNcDOH 
BETHELDA SOHTUN 

SI. Name 
No 

 JI13LALSHARMA 

 SURESH RAT 
 SHIV NATH ROY 
 SATYAKI CI-IAKRABORTY 
 ROSANA BELL KT-IARMALK1 
 BIJOY LAXM1 DUTTA 
 KYNSAIBOK WARJRT 
 ASI-TOK CHETTRI 
 MAN BAHADUR ALE 

 DWIJEN SHARMA 
H. BIKROMJTT GHOSH 
12. BANKERLANG T14AWMU1T 

0 
Office to Which  Office to which 

Design IDNO pelmall ently n  placed o 
allocated de )utatl 00 

ArunaCiThI Pradesh 
Sr Acctt. M1SLE2I5OIS6 lYle halo a 

Arunachal pradesh 
Sr. Acctt. MLSI F 2 150190 a 

Arunachal Piadesh 
Sr. Acctt. MLSLE215O194 hala a 

Arunachal pradesh 
Sr. Acctt. 	I MLSLE 2150198 Megj .__ 

ID No 
Officeto\\ll1ichof0\vhh1cfl  

Desig. PCFI1ThVICI1tIY 

allocated de 	utntiofl 

I I Me hal a m Arunachal Pradesh -1 Arunachal pradesh 
AccothitaI1t MLSLE 2150259 Me 	a 

a gy ArunaciThi Pradesh 
Accountant MLSLE 2150261 

MLSLE 2150263 &aa Arunacliol Prodesh 
Accountant 
Accountailt iLiiiiiiiiiIII1- MLSLE 2150265 I Arunachal Prodesh 

Desig. H) No Office to which Office to which 
on placed permanently 

allocated deptati0fl 

CIT ML.S150315 LE 2 Arunachal Pradesh 

C/T MLSLE 2150327 Arunachal Pradesh 

CIT MLSLE2 150415 Arunachal Pradesh 

- C/T MLSLE21504I6 Arunachal Pradesh 
ArunaChalpradeshl 

C/T MLSLE 2150305 Meghala a 
Arunacha Prad esh  

C/T MLSLE 2150306 Meglaa 	. 

Arunachal Pradesh 
C/T MLSLE 2150309 Me halo a 

Arunachal Prad esh  
C/T MLSLE 2150313 Mcgjja'a 

Arunachal Pradesh 
C/T MUSLE 2150314 jgjlaa 

Arunachal Pradesh 
C/F MLSLE 2150316 Meghala a 

ArunachalPradeSh 
C/T MLSLE 2150319 _gaa 

Arunachal Pradesh 
CIT MLSLE 2150321 Meghala 'a 

mil 

SI. 	Name 
No. 

RAJIJHAQUE 

Desig. 	I ID No 

Stenographer I MLSLE 2150272 
Gr.l 	 ___ 

Office to which 	Office to which 
permanently 	placed on 
allocated 	de )utation 
Mcghalaya 	Anmachal Pradesh 

SI. 	Name 
No. 

1. 	PARSURAM SHARMA 
2.1SHOT SHING DENGDOH 
3. 	MANIPALTHAPA 

Desig. 	I IDNo 

RIK 	MLSLE 2150336 
R/K 	MLSLE2l50343 
R/l( 	MLSLE2I5O337 

Office to which 	I Office to which 
ced o permanently 	 n 

allocated 	de )utation 
Me hala 'a Arunachal Pradesh 

la'a Pradesh 1 Arunachal 
Meeholava Arunachal Pradesh 
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q,0  

GROUP 'D' PEON 
SI Name permanentlY placed on 

de utation 

PREM BAHADUR THAPA 
a Arunachal Pradesh 

3. OMKHYEM 
Peon MLSLE 2150367 Arunachal Pradesh 

4 DWENSIBON KHARSATI 
Peon IVILSLE 2150369 1 Megjpya Arunachal Pradesh 

5 R.AJKUMARSUNAR 

GROUI? 'D' WATCHER Office to which Office to which 
SI Name pen1 acedon 

2 5=8 Arunachal Pradesh 
- 

215 
0 

 3~ 7:9: 
= - 

Megjya 
iala Arunachal Pradesh 

3. KRISHNA J 
Megjya 

GROUP D' MALI 
I Dcsig. ID No Office to which Offi ce to which 

Name 
I permanently placed on 

No. I 
allocated e )utalion 

I. I HEMLAL SHARMA Mali MLSLE 2150386 haya Arunachal Pradesh 

GROUP JJ' SAFAEWALA  

Desig. ID No Office to which Office to which 
SI. Name 

permanently placed on 
No. 

allocated putation 

I. AIHUNLFNKHYRIEM Safaiwala MLSLE 2150395 halaya Arunachal Pradesh 

2. HEM LAL PARJYAR Safaiwala I  MLSLE 2150397 Meghalaya Arunachal Pradesh 

kiic'Jw' LU yYu1J.,1%LY1tr11 

Desig. ID No Office to which Office to which 
Name 

aently permn placed on 
No. 

L allocaled deputation 

I 	1. PT-IRANGKO NONGDI-IA R Waterman MLSLE 2150399 Meglia layn Arunachal Pradesh 

MIZORAM 

Name Design II) No Office to which 
permanently 
allocated 

Office to which 
placed on 
deputation 

L ANIRBAN BHATTACHARJEE Sr. Acctt. MLSLE 2150202 Mizoram  

2. MAYNOLAND SUCHIANG Sr. Acctt. MLSLE 2150189 Meglialayn Mizoram 
Sr. Acctt MLSLE2I5OI46 la_ Mizoram 

J1JSTINABAXLA Sr. Acctt. MLSLE2I5OI49 Meghalaya Mizoram 	 - 

R1LAIADA SATBORNE Sr. Acctt. MLSLE 2150151 halaya 

3

!

5.

BESPERPAMTHET 

NEWTILDA DIAMAI 
Mizoram 

 Sr. Acctl:. MLSLE 2150154 halaya Mizoram 
1 	
9. MOLTNA LYTThTG Sr. Acctt. MLSLE 2150163 Meghalaya 

LUTFA MARY SUCHIANG 
Mizoram 

 Sr. Acctt. MLSLE21SOI6S Meghalaya Mizoram 
DAAPKYRMENLYNGDOH Sr. Acctt. MLSLE215OI7I IJiaya 	J Mizoram 



Mal 

	 0 C 

SLN Name 	 - Design ID No Office to which 
permanently 
allocated 

Office to which 

placed on 
putation 

 DAKAN1WOT 141 LALOO Sr. Acctt, MLSLE 2150173 Mcghnlayiil Mizoram 
 KLEN SINGH BTJHPHANG Sr. AcctL MLSLE 2150178 Megjya Mizorani 

2, LASUBONKHARMUTEE Sr.Acctt. MLSLE215OI8O hal ayn Mizoram 
 CECILIA MAWNJU14 Sr. Accit. MLSL.E2l50182 Meghalaya Mizorani 
 DEBENDRA CHETTRI 	 . Sr. Accit. MLSLE 2150184 Men'a Mizorani 
 JAMES S. SOHTUN Sr. Acctt. MLSLE 2150188 Meghalaya Mizoram 
 JACINTA MARY NONGRUM Sr. Accit. MLSLE 2150193 Meghalaya Mizoram 
 R. DEIGRACIA SOHTUN Sr. AcctL M.LSLE 2150195 Mizorani 
 NEWSTAR ROY MARBANIANG Sr. Acctt. MLSLE 2150199 Megjaa Mizoram 
 ANTrNA MARY MARPNA 	. Sr. Acctt. MLSLE 2150200 hnlaya Mizoram 
 TONY FOSTER THANGKHIEW Sr. Acctt, MLSLE 2150210 Meghala)'a Mizorani 1 LAMP14RANG RYNJAH Sr. Acctt. MLSLE2ISO23I Meghalaya Mizoram 

[. KLESSTERNONGKyNRII-I Sr. Accit. MLSLE 2150237 Megla'a Mizoram 

ACCOUNTANT 
SI. Name Desig, 1D No Office to which Office to which 
No. permanently placed on 

_____________ allocated deputation 1. LUMKUR KHARNA FOR Accountant MLSLE 2150258 Meghala ya  Mizoram 
2. DAPLUTNONGBP.J Accoinitzint MUSLE 21 5026Q Mcghalaya Mizorani 3. HAZEL MAXINE RAPSANG Accountant MLSLE 2150262 ga'a Mizorani 4 BOBBY BRENDA LALOO Accountant MLSLF 2150264 Meghalaya Mizoram 

. 5, WANDALYNE KHYRJEM Accountant MLSLE 2 150266 Mizoram  JOPTJMAJ SYIEM Accountant MLSLE 2150267 Mizoram  BARBARA SAWKMJE Accountant 	I MLSLE 2150268 Meghalaya Mizorani  FREDDYKHARPRAN 	J Accounl:ant MLSLE2150269 [ McJaya Mizoram 

cjRK/TvrIsT 
SI. 
No. 

Name De.sig. ID No Office to which Office to which 
permanently placed on 

I. ADDLITA W. SWER C/T 
_________ 

JftLE 2150308Meghalaya 
allocated pi1ation 

Mizoram 2. PARTHO JYOTI DEY C/T MLSLE 2150413 Meghala ya Mizorani I BANRIKYNTI KHARSAMAI C/T MLSLEl5ö7 Mizoram 4. ASHLEY K.HARKONGOR C/T MLSLE 2150312 Mega'a Mizoram 
 

MANJUL DEY 
AMITKR. GHOSH 

C/T Mizorani 
 DJPANKARCJ-IATTERJEF 

CIT 
C/T 

MLSLI3 2150317 
MLSLE2I,s03l8 

Mjlaa Mizoram 
 BIANGI-RJN CI-JYNE LMLSLF32O 

Mc liala 'a 
Meghalaya 

Mizoj'ani 
 EVELEEN ROSE TARIANG C/T 	J MUSLE 2150322 Megjya 

Mizorani 
Mizorani  

II. 
LAI-KYNTlMON KHYRJEM 

halaya Izam 
 

EVETHSHISHA WAR 
BTKASH LIMBU 

C/I MLSLE 2150324. ghala a Mizoram 
 PHIDALThI KHARMALMI 

C/T 
C/T 

MLSLE 2150326 Mc hala a Mizoram 
MLSLIE 2150412 Mizoram 

SI. 	I Name 
No. 

PRASEN.IIT RAKST-IIT 

Desig. 	ID No 

Stenographer MLSLE 2 150274 
Grill 

10 

Office to which 
perni an en tly 
alloca led 
Meghalaya 

Office to which 
placed on 
eputation 

Mizoi'am 



RECOB]) KEEPER 	 Office to wl ic.h 	Office to which 

SI 	Name 
1DN0 

 permanently placed oil 
cIepuIatio 

SHAMP0WD I 
2. 	LALRUATKHUMA NG 

LE2l50344 

Mizoram 
Mizoram 

OPETOR GR 	])OUP 4 

1D No Office to vhich Office o which 

SI. Name Deg. 

MI SI V 2150339 Mizoram - 

I. SEPA: 

GROUP D' PEON ID No Office 10 which Office to which 
SI. 	Name Desig. 

permanently placed on 
Ioted depiltatioll 

1. 	MADHAVCHETT 
. °n  MLSLE21 Mizoralli 

Mizoram 
2 	SAIMANTHANGHMAR Peon MLSLE 2150368 

MLSLE 2150414 
Mehama  
me7lialaya  M izoram 

3. 	LALITA KUMAR Peon 

GROUP 'D' WATCHFR Office to which Office to which 
SI Nme 

1. B INAN  
clicli1MLSCE2I50384 Me halayi Mi zoram 

GROUP W MALI  
ID No Office to v1i 

' 

to which 
N a e S 1.5 7ni VI 

Mali MIST V2I0387 ated Meghala'a Mizol 

Office to which 
placed on 
de )i.ltflhiOn 
Mi zoram 



Office to 
permanentlY 
allocated 
Meghaaa 

laa 
Meghalaya 

vleglalay, 

Office to whi 

clepUtatiohl 

The place of 
posting of all 
officia Is 
presently on 
deputatiOti in the 
010 the 
Accouflta1t 
General (A&E) 
A ssam, 
Guwahati will be 
decided as and 
when these 
0 fficials arc 
repatriated back 
to l:he 0/o the 
Accountant 
General (A&E), 
M egh a I aya, 
Shillong. 

lvi 
lvi 
lvi 
lvi 
lvi 

a laVa 

ialayi 

z5ftrice to which 
pei'ma nenil)' 
allocated 
Meglaya 
Meghalaa 

Offlce to which 
placed on 

Same as above 

la 

Meghalaya 
ya 

Mhaa 
M oh a lava 

ill aya 
aa 

hainya '.  
halaya 

alaya 
alaya 

laa 
gafl 

glìalaya 

lmlaya 
ga 
ehnlava 

Me 
Mel 
Mel 
Met 
Mc 
lvi e, 
Me 
Me 
Mc 
Mc 

WIT 

rM 

L4 

ASSA 
SR ACCOUNTANT PRESENTLY ON DEPUTATiON TO 

A.G. (A&E) 

SI. 	Name 	
desig 	10 No 

No 

PROBINBANTIK 	
5iAcctL 	ASGHE2I5°'SS 

KHUT SINGH BUHPHANG 	
Sr. Acctl:. 	t1E 215 ?o. 

PEARLY KNARPRAN 	
Sr. Acctt:. MLSLE 21502O3 

BALAPYNH KHONGS1T 	
Acct. MtSL 2 50204 

• PHATS1NG SWER 	
AcC. MLSLE 2150205 

FRANCIS XAV MARBANIANG 	
Sr. Acctt. 	l3215_ 

	

1EWTA 	
Acctt.12l502Oi__ 

JUBANLAK1  r. Acc 
BDEABANIDEVROYE 	

Stt. MLSL.E215O2O8 

ARBINA PATHAW 	
Sr. Accil. MLSLE 2150209 

WOSTON HINIEWTA 	
Sr. Acctt. MLSLE 2150211 

II. ONTTMAI KNARKONGOR 	
ScCtLjS1°212_ 

2. 	SAMSUL KH ARKONGOR 	
Sr. AccIt. MLSLE 2150213 
Sr. Ac 	E ctt. 	MLSL2I5O2I4 

13.' ALOKABISWAS  

	

NG 	
cct1. 	MLSLL 2150216 

16. 	PMMOD KR. BASUMATA' 	Sr. Accit. 

Il. 	JANGKHOKAM GUITE 	
Sr. Acctt. MLSLE 2150218 

.. 	 AR ' 	
MLSLE 2150220 

1 SO22l  
HLIMPAW1 TRYTE 	

Sr.AcCtt. -  

PAOKHOTGT 	HAOKIP 	Sr. Accil. MLSLE 2150222 

SWER  ---- 
JIT BAHADUR SUNAR 	

Sr. Accit. MLSLE 2150225 

SILMA ZARMIETPEN 	
Sr. A cctt. MLSLE 2150226 

DARITIMAWIONG 	
Sr. Acctt. MLSLE2ISO22 7  

FATIMA NONGKYNRm 	
Sr. Accil. MLSLE 2150228 

BENEDICTAWAHLANG 	
Sr. AcctL MLSLE 2150229 

COSTARICA SHADAP 	
Sr. Acctt. MLSLE 2150230 

FRANKIE A PARTAT 	
Sr. Acctt. MLSLE 2150232 

SA1RAHA UE 	 Si'. AcctL 	MLSLE2150 233  --- 
ADREENA LYN000H. 	

Sr. Acctt. MLSLE 2150234 

TOPASS LONA 	 Si'. Acctt. 	MLSLE 2150235 

JAC1NTA M. SHANGOI 	 Sr. Acctt. 	MLSLE 2150236 

RISKHEMLANG PYNGR0P1 	
Sr. Acctt. MLSLE 2150238 

HELEN SYNNAH 	
Sr. Accit. L1150239  

ROPSIDORA NONGS1EJ 	 Sr. Acctt. 	L12 150240 

VALENTAKHARJT 	
SiAcctt. MLSLE 215024 

ACCOUNTANT PRESENTLY ON DEPUTATION TO ASSAM 
ig.11DNo 

No. 

	

I. 	BANKITALANG KSANIENG 	
Acountant MLSLE 2150270 

	

2. 	MERBAL1N LANGBA 	 Acouniant 	E5 

12 



0~ 

PR1LSE 	 UTAT1ON TO ASSAIV 
CLERK/TYPIST Office to which Office to which 

SI 
 

Ee 

Mcgjya Same as prepage _ 
2. 	1 BAKYNMAW DIENGDO 1-4  

ON 1)EPUTAT1ON TO ASS AM 
GROUP '1)' PEON PRESENTLY 

Desig. 	ID No OfIiicelo which Office to which 
oil placed  Name permanentlY 

1i P A 	ALWA1 MLSLE2I5O36S aa 
GAUTAM KR.G 	 Peon- 

Pcon - 	 MLSLE 2150370 ghala 'a 
SITURAM1JAS 

GROUP 'D' WATCHER PRESENTLY ON 1)EPUTATTO Office to which Office to which 

MANOJI(UMARY 	 cIiei hal l Same as DTC a 

STAFF CURRENTLY ON DEPUTATION IN RTI Si:Ii.LLU/Wr' 
Office to which Offi ce to which 

ame Desig. ID No 
permanently placed on 

RUI'4 DTENGDOH Welfare Asstt. MLSLE 2150091 
SHARMA .BANKABTHARI 

Stei1Thcr MI 811 2150273 

ESTUS DIENGDOH Peon 
CIT 

MLSLE 2150371 
M USLE 2150325 

Meghalaya  
Me hahn a 

RTJ 
Selected for RTT 

5. R LDASAFfRAMABAN1ANG 

Sd! 

Dy. Accountant General (Admn.) 

Memo No,Estt,-I/SOC/Gr,'C' &'D'12006 -0716430 

The Comptroller & Auditor Gcrèral of India, 
10, Bahadur Shah Zafar Marg, 
Indraprastha Head Post Office, 
New Delhi-I 10002 

Date: 21.11.2006 

Sd! 
Dy. Accountant General (Admn.) 

13 



Dated: 21.11-2006 

Memo NO.EStt1IS0C/Gr.'C &'D'12006-07/643' -6451 

Copy for information to: 
The Director of Audit P&T & SW & TC, Audit Kolkata-70000I 

The D.A.G. (Admn.), O/o the A.G. (A&E), Assani, Guwaliati-29 

The Sr. A.O. (Admn.), O/o the A.G. (A&E), Assam, Guwahati29. He is 

requested to make necessaly arrangement to hand over the copies of the Estt-T 

Order to the person concerned presently working in Guwahati office on 

deputation basis. 

The Principal and Ex-Officio Director RTI, Shillong. 

The Dy. Accountant General (A&E) , Aruna.chal Pradesh 

The Dy. Accountant General (A&E), Mizoram 

The Secretary to A.G. (A&E), Meghalaya, Shillong 

The Pay& Accounts Officer, Local 

AU S r .A.O./A.O./AAO/SOPr 

AAO, Confidential Cell 

ii. 	All Concerned officials 

Supr.JEstablishiTlent 11  

F,.OBook 

Pay bill Group 

is. 	Gradation List Group 

Service Book Group 

Budget Group 

Posting Group 

Secy. ACAA Co. Op. M.B. Fund Ltd, Shillong 

Estate Cell 0/a the Pr. A.G. (Audit), Meghalayn etc., Shillong 

Notice Board 

VA 
Establishment Of c 

14 
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MiSC. R';(';ii N. .5'/)0(fl) (lit V.A. N. I . 	cr1 	()(Th) 
MISC. l'rl.itjuii No. 52/2006 (In V.A. 'm. Ii 5 ul 2006) 
Misc. Itftinii No. 5 5/2005 ( ; Q.A. N!. 1 ) r ni 2006i 
fVliSC. J(-'lIIIf)f) 	51 /20U' (Aii O.A. 	I 	)1 

	

I_l.t of ()rr1r'r 	1IiI 	Ili 	_.?/.e(Ifl 	,iI jtil 	20(_1t,. 

IIiel-Joti'ltk' Y iri K. V. SfflIIidnn;,rldntt, Vu r-( :h:ririitwi. 

' J(tfji11 Lit , rj O . A. M t, j . i vI 2000) 

Union of Jndie & (irs. 

By Advocate Mr C. BeislIyR, Sr. w -  Vercuc - 

Mi rti ho.iyoll Dh mid ( )l ft r'rs 	 (.) jauiI c' I 'nrty 

By Mr G.K. IiIiiItreIuti V).), Si. i\dvoctit', Mt I. UR)ti(lIItIrV and 
Mr D. Goswaini, Ad vocitc': 

2. 	Misc, PtUI.inii 	52 of 2006 (lii O.AI 1 

	

Uti 1011 of 111(1 Ia & (irs. 	 .... 1' Ii 1km ers 

By Advocate t'lr G. 13iis)iya, Sr.  

ri Srnzud(1iIr !\J1ttI.I \ () rs. 	.....(.)f;1)1r.11i. I'art 

liv Mr C.K. ltluutstr.tinryyn, Sr. Advnnh., '1r 	I. I I;iqii, Mr 
U. (.li,udliury tiitd ;\IF I). (;trSVItI)I, ,4(lvuriir' 

I'iis. Jt.'I.ifIuii 	5 ul 200(i (Iii 	I .'S "I 20(_o,.i 

Uiiiin of lndi 	(irs 	 . . .luIitiuners 

Lly Advtwnl M U. I)rs. AtidI. (.(.S.C. 

- Versus - 

It ri (t:ttn 1(:itti kirh, /' f )r' 	 OfrIrir.;iIi. Ib:lrI v 

ly /\rl Vi 	•rt': 	t . 	. 	. 'Ltt 	,riirl ('It 	- . 	. 	ltritiIi. 	S  

t. 



4' .1 
7 

•/j 
UQ.LLt 

UlitUil (l ttul.i & Ui. 

- 	\/rlIs - 

	

1'LI 	t,111t 	hynv 
	Parly 

By 	 Di. J.l.. 51111"i 1 11 1d Mi S ,N. him iihi. 

aiLtii 

fltiS is 	 up 	oliuil tid by t.h 	r s ntilk9ItS hi th 	O.A. 

oil  

Rr vucotiolt/uuihth/i 	
01 	5nbIc quo order. The 

lit Ut 	M.t'. k: 

/ / 	
i 	I 	)i 	tiii 	(ih)i 	c1id ii I 	I' 	)( Willy 	iiyd 

I 11111 	I)iil• I.' ,t(khit) 	woy l' l)11I' 	III ViIuiiI' 	niid/' 'I 

() 
	

. 	ii,itiIy 11iilfvi 	liii ,, ' 	Ihi'. 	11i1 	1W% (l(l('r d1id 

).6U)6 Pn''1 1i OA No.h 
4/2()t' flhI(lI"t I)" 

	

',iti 	lttrthtt'r 	)1 	,ih'r 	nrdur 	I -  ulr(l('N 	you' 

	

.1 iril 	i)s iii ny  

2. 

 

	

An id,'iii.ial M.1'. 
	wits IiIe'I lit ().A. 4/2OO 

kn 	
itt I h' 	iit1'I 	idi 	Int.'(t I ¶t.Ot.2.0O 	I hrh1• 5i uIs&) 

Ifll(l II' (.!\.t 	/2UOt 	by 
 

52 	

ii1'd it ().A.I 	) /2O0b for IIt 	III1 	1)uIrpos'. All ihsi' 

MRS 010 tIl('(t for the ttlICiti
tIt 	

ul th' 

IUtOLLIfl ()1(ieIS. 
Alt the uut)t)Ve ()./\.s irc. i(tenti(tI 	

i1(I ore 

Due 

 

	

some sCholm. 	
l , 	iii .

0 11 utited (tUlr' hir Out'" of' thur 

	

A' tu Out WI1 (11 erit 	i Sb ihluiiçl, I iu ph al, Koltw Io nod Ag ii 

r 	

l nIsi. 'I I; is 

('(on in nil Dir llt)uVe ().A.S 
1  issed flt('I'iill oidi' itO 

j 1st oF wit Iu'lt Is as h tilt 

Wi 1 
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• 	 .;.. 

'H. 
,Q.,ANoI25/2003 

— 	
"The applicants are SOG ExanhIflat10f1 

,. .' 	qualified officers now working as Assistant Audit 

	

? 	 &. .. 

• 	
Officer in Group 'B cadre They are borne in the 
officeof the Prindui1 Accountant General (Audit) 

-J 

	

	
Assam, Guwahati There are other offices of 
Accountant General (Audit) In MeghatBye, Manipur, 

-'T tfi Tripura a n d Nagaland States Vide circulars dated 

31032006 and 20942006, 6 scheme has been 

circulated separating the cadre of Group 'B' officers 
in CivilAudit Offices. According to the applicants, 

the scheme hus been formuintod on wrong premises 
:fth0, there was com,non/conibiiied cadre. According 

	

•. 	
: to them, in reality there has not been any formal 

., 

	

	common/combined cadre They have also slated that 
respondents are changing their options from 

time to time 

	

(: 	

ç,Heard Dr J L. Sarkar, learned counsel for the 
applicants and Ms U. Des, learned Addi 	.S C G.0 for 

the respondents 

When the matter came up for admission 

hearing, Ms U Des, learned Addi C G S C for the 

- respondents submitted that there is a common 

• 	- :: 	• 	 cad re;She also submitted that she would like to take 
t 	 •'è' 	 S 

instructions to file reply statement. Let it be done 

• 	
•: 	. 	 . 	 . . 

	 : 

- •-: :s,..--:, - 
	 Post.on 06.06.2006. In the meantime. inJh 

ççbnpI direc th 
" 	'ppplicoflts from their DJc9 

	

I • 	 ________ 

• 	 ...;- 	 ' 	
•. 	::. 	 - 

identical orders have been passed in the olhci O..s also which ui 

under chaUenge ..  

V ' 

. 	•..,. 
E S.,.... 	 I-.. 
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40 
66 
1 1  

Ck 

3, 	i)r J .l.. Sarkar ond Mr G.K. fm nUach :iryy'11 ienriid ;r. 

counsel for the applicants in the various O.A.s and Mr C. JJiil;ltyii, 

learned Sr. C.G.S.C. and Ms U. Dos, learned Mdl. 
C.G.S.C. for the 

respondents are presel) t: and at Cmed the juatter. 

4. 	The case of the Misc. petitioners ( resPO fi"1tS lii lie 

O.A.$) is Lb at 11 e applicants in Lite O.A.s are chaffer) ci bit; the 

separa Lion of ifi e coin in on cad re of G ron p 'II' officers in ti e 
nil b" of 

the Accountant General (A&E nd challenged Lite circular on ) Cadre 

separation dated 30.03.2006. A ccording to them the natt'M' 1,ertOifls 

cfl ry 
to a policy deCisif)') nnd the hiIurca)iOrl of CoIflhiIOii 

cadre k iierr's  

For the public iiik'rc'l. PrIor in 	. j ,,criithiri of 
 

oIIICLLS OF 	of Not Ih I ntei ii l 	jjtui' iii' Inca I' 	'd 

d posted to any of the offices of AG (A&E) in North Easb?rII Region 

:
td such liability of transfer was accepted by the officers at the time 

of promotion to the post of ASsistaflL AccoufliS Officer (Group 
'13). A 

gradation list of Common cadre of SO/AAO/A0/Seb0r AO is 

niainined by the AG (A&E), Assam, Guwahahi being 1h. cadre 

controlling authority. Though separate senioritY for each cadre is 

Lite gradatiOn list, but due to n dministr8e exigencies it 
given in   
became necessary to separate the eshng common cadre of Group '' 

officers of A&E ollices of the North Eastern Region for the purpose of 

coiiduCtiLlU the function of A&E in the offices of each State in the 

North Eastern Rcg io ii being fuir an (I tm 11Sf) are ut 41110  taken jut U 

Li te larger iSSti(' involved and 
cou isidcrntion  

As per Lite cirCLllRr 

if Lite n umber of u ptees for it parli'i:lar 	)llic(' 15 11101 e Iluicui hut' 

required strength ot that oflice, the X('CS persoilS ill acii cadre, 

cidh be poSit'(l oil tl11)Iit'"" 	l!JI'i 	f.r wbirlt tfl''y uu)' 	iivo their 

L. 



prel ereil ce, LU d eflcit. offices. 'iliese 0luicCts 
pOSI ed Oil (J 	iii'i I iOu 

l)ts1 	siiH ))t 	

) 
() 	

,e ir 
(t 1') (lie (JuiCe iil their (li('i' 	eli tlI( 	hi"; 	el (  

efliO['1lY Cli 
iivnilal)ihtY ut sul)SeqtIeflt 

vflcflhi' leS ;igmi)St 
(II" 1(.(1IilIQd 

siren g lb in such ol tices. The su rphiis opteeS sh nil a ISO lorm p n rt ol the 

cadr e for which they exercised et 
e of the offic 

AS p1 I LiC puIY 

thereforei each officer will be ult.im31Y poSt'(i 
perili 	Clitly iii IIIC 

office of his/her choice, and rneaF1Wli 	tie/5) 	is waihflU for postillU t 

he surplus office, and 
Lhe ofce of his/her choice which heppenS to fi  

draw deputation allowance for this period as edrnish under 
the 

rules. 

ollto 

5. 	The case of the applicants in the O.A.s is that the cadres 

were already separated in 1981 in terms pam 	
.6.1 of Coinplr011er 

Auditor General's Manual of SndinU Order (Admiflis1 
ubo 	Vol- 1 

aware of the position and have macic a vague 
the respofldenL5 are  

(

tteIneflt by steting "prior to separation o 	
poliCY l cudre. As per (he  

J 1inunicated vide circular tated 31.03.'200ti, 
lJIil('t 

at 

The term 'required f" 

strength' inoduced in the policY is an 
8 [th0Ught by w8i of 

cloi6Cati0n coniniL1flated on .5 .2 006 Rer the exerCi5i0, of option 

by the up phicU t wu cun' pleted 
on 2 6.04 .2006 Ii Us altered (lie l)nsic 

of the modality (or cco i modat ion of optees ii the Othice 

0[their choice. The 

n ci iii 	et ore nih of tb nih voU Id 
n 	n 

be QCCOffl11 Oct nk'd in the crud otlict' v)i irhi will he (ii ci r I (use! )) retit 

 ill 

0(6cc. 	adO1)tifl ot the iie' 	recItiim('d strehltjthl 	is 	10' 1  

cell (oriii it.y wi( Ii (lii' exis(°J ,iorliic 
niid is t hierCt0rt witlIO11iIY oasiS, 

/ 
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which will lead to illrorrect posftjon of vacancies in (IJ(fereflt cadres in 
U, e offices CO ii Si1)(j 

scopp (or arbilrnr,n('cs. 11i e flj)pli((I,, Ic 

w,rkij 	in I lie hOSE' ifIice coflcer,,ecl 

i have heard the Ieariiecj couiisel for the J)arIH;. Th e  
learned 	counsel for the parties has 	taken 	ii' y 	a U en Lion 	Ui 	v;irioii S 

Circulars, 	Office Orders etc. 	to substantiate 	their 	contonlinii. 	!ii' 

learned counsel for the parties also cited cerl 0111 court (f('ris;orls 10 

Substantiate tJic'ir ccniLe,II)n Oil uierjk ol their cac'. We nut' only on 

the preliminary issue of tue interim order - whether t' be vacated or 

not. The learned counsel for the respondents has taken ray attention 

to a decision of the H leSijpree Court reported in 199€3 (4) SCC 
8 in tue case of S,P.Sjth'rasad Pipal Vs. Union of lndjE arid 

following three DrinciDles that has to be followed 

Whether there is a prima facie case 

Whether Irreparable loss will be caused to the respondents 

Balance of convenience. 

7. 	
The learned counsel for the original apphiceiits are In 

agreement will1 the above proposition of law an d b()jjj parties 

canvassed very vehemently and argued thet those ingredients are iii 

their favour. The learned counsel for the parties tried to establish 

their case on merit. Since this is a subject molter of the Division 

Bench and sitting singly the court can not go on nierik of I lie cam .  at 

this point of time. Therefore, this court consi(j - s whether the I hiree 

injrcdieiit's hint lois been ciinviissed by the lesiriied counsel for lime 

respondents till. in hiivour of the resj)emulel,Ls or the upphiciuiLs. I muin 

not going in to time iii en k of 11w case since limo I. may ailed arid lead 

/ 



LllUln(iLOIy 1:0 a fiuni cIocIfIinhI, ylilcIi Is not 	vithin 	J)(i j,iiihfl of the 

Single Bench. 

lli C SitU pie facLs of ti 	case are that n per the SHRI 

noUlication the respondents have introduced a poliCy decisi011 (Or 

sepacaLlon of the cadre and for Lieu. 	irpus' tipii'IIIS wyr r:ulIed tot. 

The applicants who have been vorkiiitj in the respeCti\ 	(tiUi1S tor 

years together hi aVe been d ISC(ff(J iiij their prom uliomi s umid semi i irity 

Ii ave op Led For Ll e respectiVe sin l.iomiS lii cy nrc ut iii, ii op lug that: they 

will be accOmrnO(laLed therein. According to them there are large 

number of vacaicies as well it the respnndcnts descjIi the trauiSters ill 

a scientific manner. fljeppliCgiitS h ave reitrated hLhiiL2Pii211  

are onlyJor a ti ajid  riot anywierQ ei. 'Iherefore, 

attempt on the part of the respondents to transfer the applicantS to 

non-optee place par se seetns to be not in conformitY with the 

employees' choice which will put them to irreparable Injury. The 

un derstanding and willingness of the employees is for a particular 

station alone. They are not q uestioning the policy of the scheme but 

its modality. 

9. 	
Then the question comes how can the applicants be 

transferred to uiard stations for which they have riot, exercised option? 

en(ccl.espun dci Ls vui Id &iug U e 01111   . these app! ica n ts ii ri' being seat an 

wherein the a pplicants vill iet dpu13tioU allowance. jjJ 
ep'~vLoll 

.'' 	 'eet:lecI law that an 

out his/her conflt• 

O. 	When a restrmictttfliUl nr ;u 	')mtiile k iii 	lemiteliteli, ilu' 

hardship tlitil will h' 	i1115('O tti tiut' 	mI)IL)YI 	iiiiit he umi jutiund. U 

that: IW 	cieuIi{IC st%iCly lu 	lu'ii 11111(11' 1 v  hiP rPSpflfl,d('IltS ifl 

7 
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iCfltCll I iii q 	i.h 	.) 	 IIe.I 	(:irI ii ii 	1111(1 	I (liii )(•l ill II 	hi 	• III 	I' 	.i 	iii 

nc'CPt IIflflsl(r I ,,  :i n'iT-(1)tp(' stniU)n iud'r 	hi 	(juk 	,f (IJIlI;ltl'PII I; 

not in general spirit ol hiw. 

ii. 	1'li erefore, 	con 51(1 eriri cj 	the 	hi hitice 	of 	(2011 ( II I(1 ce, 

h 	rdsn Ij), lej (II Injil FY IL(. III 	fnvuii 	liii 	III (JIll 	:li)I)hl(JlIl V III I 

O.A.s, I am of I:hi 	,'iw that at this Iuihhht 	
wl 1• 	In 

alter, clian 	or utodihy the inLriui order that has boell 	i':(l ial - hiCI. 

Th ercfore, the MISO. Petitions do ii ot m 5 ri t au d I Ii er('lOre I hO 11)1 C 1110 

lioble to be dismissed. 

12. However, ft e respOti dents are a I Ii ber1y to il 	p hiiil ot ii Iii 

scheme, iti a more scient.ihc/praCt 1  11i11lll('1 	with(lI (hiSIIilIiillcJ thio 

applicants of their place Of O1)t'iOfl 

All the Misc. Petitions are d isniised wit Ii th 	above 

observations. No costs. 

Si/VICL CII1IMm 
I.'  
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I? 	The 
applicailt is an AssociatiOXl which 

- 	 wks foxjned 	e in th yeu 1995 foi 1ecliessal o 

4 	
gAevances of the emploYeCS of the Auctit 

.' 	 DpaitifleUt, Guwaliau lii the yeai 1997, thL 

oi.ce of the  principal AccoUntant Gem-i i 

lialaya was t bi±ui c4ted and the 

\ - 

'of'tiie Piiflclp AcCOtlfltnt 

\ .. . 

was separat(1 from the main 

OiIj i
le members oitii Audit Associatiofl 

Ce. T 
 

• o
1 edfti pstñ8 at Assaiii. 'hi.th ar e ye 2006 

.h: 

	

	 -a ov&WaS btiat.ed to.sepate the common 

C' 
 Ol and D' cadres in the Audit oiücu 

• -' 	 th Princij)al Accountant deneral (Audit), 

- 	 .• , 	 . . 	

oCe of t1e principal AccOUt 

1. 	G4iefl'i (Auditi 	leha.laya; ArunaCht.1 

PideS1i Cu d Mizora.1Il, Shiflong, vide order 

àaied. 23.03.2006 created separate offices for 

-nacilal .pradesil and mizorarn. 

• 	 .. I 	Ret iesenUtUOfl 	uw.nittL1 'b) the 

....................... ..... .............. 
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:• 	 . 	
• 	 ....• 

Coin.c1 
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22.06.2006 applict Association. it is submitted on 

behalf 01 ap;1in s'A JciLltic" t*at the 

applicants' have no dispute with i;egard to 

the cadre separation. However, their 

grievance is that in spite Of the option opted 

Lor Asuu they have bthn deploycu to 

various i ices on deptttotion. Cutusei for 

the App)ica:it Asc CiUOfl LilO brought to 

iiy notice to the acinxiiiisuitive report, 

wherein it is mentioned that allocation ot 

senior auditors sanctioned strength is 314 

and PIP is 257 and allocation of senior 

aucLivors sanctioned strength is 75 and PIP 

is 62. They submitted that it is clear that 

deputation adopted is ±au1ed and in 

violation of the law laid down. 

Heard IvIr D.K. Ds, learned counsel for 

the applicant association and M.r G. Baishya, 

learned cor. C.G.S.C. for the respondents. 

Counsel for the respondents 'submitted 

that aggFieved persons are not parties in this 
afla 

proc&d.insince lJnion and 2nd opplicant 

being the 0'iieral Secreiwy of the 

Associttion hcn 13JLXI th 11 •iion, i is lii'e 

a Puonc .uterust Litigation. lie also (juote 

Rule 4(v)(b) of the CAT Act, and aiguecI that 

ininituwn 'one agrieved person must be a 

party. Theieibre1  this application does not 

stand in its legs. 

- . 	 Coutd/ - 

H 

i.t- 
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argunlents advanced by the learned counsel 

for the pa.rtie. Counsel for the respondents 

also submitted that he would like to take 

instructions. Let is be done. 

Post. oil 25.07.2006. 

Consideri-ig the facts Uiat Association 

had repieSi2flteU the grieviuice of its untn.i 

with tht respondents and that it is icignized 

by the respondents, U1LUI ICVUiCC !d5 been 

consdered. by the iespofl(it?fltS U1C actun 

upon on rcpreseut.atiofls. 'l'he cpntention oi 

tli. respondents that Associauofl C:dtfl11Ot be a 

part.\' in such procCe(iU,. cannot be 

accepted. However, bavui ieerd to the fact 

that, applicants are interested with the athirs 

of the nenbers of the Association, I aai ol the 

view that it cannot be straibt away rejecte(i 

on that groulid UOflC. However, the 

applicants ate at. liberty to ii.nprove its 

pleadius if they so desire, 

in the interest of jusiice, by way oi 

interim measures, I direct. the rspOn(tentS to 

inainuin status quo till the iJax date ol 

liearin. 

s.Jvzc 

) 
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Written statement submitted by Respondent Nos. I to 6. 
The Respondents humbly submit their written statement as follows: 

That with rgard to the statements made in paragraphs 1 to 4.2 of the instant 

application the answering Respondents have no comments. 

That with regard to the statements made in paragraph .  4.3 of the instant 

Application the answering Respondents beg to state that at the time of the 

country's independence in 1947, the office of the Accountant General of 

undivided Assam (office then known as office of the Comptroller, Assam) 

operated from Shillong. Consequent on the division of undivided Assam and 

formation of various North East States over the years, the Comptroller & 
Auditor General keeping in view the requirements of work, public interest and 

the interests of the States concerned established Accountants General offices 

at Kohima (Nagaland), Imphal (Manipur) Agartala (Tripura) and Guwahati 

(Assam). All these offices were initially manned by Group 'B', 'C' and 'D' 

staff from the Accountant General's office at Shillong. Over time the 

Accountants General offices in Nagaland, Manipur and Tripura recruited their 

own Group 'C' and 'D? and these cadres became exclusivp to these offices. 

However, the Group 'C' and 'D' cadres in the offices of the Accountant 
General (Meghalaya, Arunachal Pradesh and Mizoram) at Shillong and 

Accountant General (Assam) at Guwahati continued to share common cadres 

of Group 'C' and 'D' staff. 

• 	As opposed to the above developments however, the Accountants General 

• • 	offices in the North East continued to have a common Group 'B' cadre, i.e., a 

Group 'B' officer could be posted to any. of the Accountants General offices 

• 	in the North East Region. 
In 1984, the Indian Audit and Accounts Department bifurcated into two 

functional wings, viz., the Audit Wing and the Accounts & Entitlement Wing 

with Group 'B', 'C' and 'D' staff of the Department allotted permanently to 

either of the two wings depending on the choice exercised by them. 
Consequent on this development, the offices of the Accountant General 

(Accounts & Entitlement) Meghalaya, Aruñachal Pradesh and Mizoram and 
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Accountant General (Accounts & Entitlement) Assam both functioning from 

Shillong came into being. The two offices shared a common Group 'C' and 

'D' cadres with the former exercising the responsibility of cadre controlling 

authority for these two cadres. The office of AG(A&E) Assam subsequently 

shifted to Guwahati in the late 1980s. Even after the shifting, the two offices 

continued to share common Group 'C' and 'D' cadres with the office of the 

AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong also 

ontinuing to exercise cadre controlling responsibility. The office of the 

AG(A&E) Assam on the •other hand exercised the function . of cadre 

controlling authority for the common North East cadre of Accounts & 

Entitlement Group 'B' officials. 

It may be pointed out here that appointment lefters issued by the 'mother' 

office at Shillong (from whom officers and staff were drawn to man the 

Accountant General offices established in the newly created States of the 

North East) carried a clause to the effect that the person being offered 

appointment was liable to be posted in any of the existing offices 'or any new 

office opened by the Department in the North East. Up to the present day also, 

all appointment letters to Group 'C' and 'D' posts issued by the office of the 

AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong carry the 

clause that the person is liable to be transferred to the office of the AG, 

Arunachal Pradesh or AG, Mizoram in the event that the Department 

establishes offices in these States. Copies of these appointment, letters are 

submitted as Annexures 'A', 'B' and 'C'. 

Necessitated by the requirements of the States of Arunachal Pradesh and 

Mizoram, the Comptroller & Auditor General notified the setting up of thc 

offices of the AG, Arunachal Pradesh and AG, Mizoram with headquarters in 

the respective State capitals with effect from 1/4/2006. The office of the AG 

(A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong was 

simultaneously redesignated as the office of the AG (A&E) Meghalaya, 

Shillong. Copies of' the said Notifications No. 64-AuditlM&C/208-

'1997/Notification/01 and No. 66-Audit/M&C/208-1997/Notificationl02 both 

dated 14/3/2006 are submitted as Annexures 'D' and U. 

3. 	That with regard to the statement made in paragraph 4.4, the Respondents deny 

that the Comptroller & Auditor General does not have a uniform and consistent 

policy for separaiion of cadres of his Department as and when this separation is 

required in public interest. The Comptroller & Auditor General's policy in this 

regard is to take into account the requirements of the Department in fulfilling its 

statutory and constitutional obligations under the Comptroller & Auditor General 



-- 

(Duties, Powers and Conditions of Service) Act, 1971 and the hardship that may 	aa  
• be caused to his employees in this regard. 

It is respectfully submitted that in the last 2-3 years, apart from setting up new 

offices in Arunachal Pradesh and Mizoram, the Comptroller & Auditor General 

has also set up new Accountants General offices in the States of Jharkhand,. 

Uttaranchal and Chattisgarh which are now functioning from Ranchi, Dehradun 

and Raipur respectively. This has been done through a reorganisaton of the offices 

of the Accountants General Bihar (Patna), Uttar Pradesh (Lucknow) and Madhya 

Pradesh (Bhopal). In these cases as now in the case of the office of the AG (A&E) 

Meghalaya, Arunachal Pradesh and Mizoram, the Comptroller & Auditor General 

had the option of declaring the staff in these offices surplus and surrendering them 

to the Surplus Cell of the Department of Personnel and Training for redeployment. 

as per the policy of the Government of India. Considering the degree of hardship 

involved in such an action, the Comptroller & Auditor General has, in all cases 

where new offices have been .set/existing offices reorganized; decided upon a 

policy that would keep the hardship to the minimum level by adopting the option 

of temporarily transferring employees  who cannot be accommodated in the office 

of their choice from . the surplus offices to the newly created offices on the 

principle of seniority viz., 'Last-Come-First-Go'. The policy inter alia envisages 

that all the employees who exercised option for permanent postingto a particular 

office would eventually be posted back to the office of his/hôr choice. For the 

period where the employee is posted to another office, not being his/her office of 

choice, the employee is compensated by, payment of an allowance as if the 

employee is sent on deputation. 

Thus, the Comptroller & Auditor General has followed a consistent and uniform 

policy in this regard which has been determined by the need to minimize 

inconvenience to employees,, ensure transparency and impartiality in the 

separation process balanced with the Comptroller & Auditor General's 

responsibility to discharge his statutory and constitutional obligations in an 

efficient and effective manner. . • . - 

That with regard to the statement made in paragraphs 4.5 and 4.6 the answering 

Respondent have no comments to offer. 

That with regard to the statement made in paragraph 4.7, the answering 

Respondents admit that the office of the AG (A&E) Meghalaya, Arunachal 
: Pradesh and Mizoram vide Circular, No. AGMICAIIESP/9-2004/1 dated 

24/9/2004 asked officials of the common cadre of Group 'C' and 'D' staff in the 

office of the AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shilleng 

• and office of the AG (A&E) Assam at Guwahati to exercise their option, in the • 
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prescribed Option Form, for permanent allocation to the AG offices for the States 

of Assam, Meghalaya, Arunachal Pradesh, and Mizoram. Since it was anticipated 

that enough officials might not be available in: all cadres who may opt for a 

particular office, the said Circular also required the Group 'C' and 'D' officials to 

indicate their choice of office for going on deputation and in which event, these 

officials would be entitled to deputation allowance. A copy of Circular No. 

AGMICADESP/9-200411 dated 24/9/2004 is submitted as Annexurè 'F'. 

The statement that the aforesaid Circular was issued in a hurry as it was intended 

to favour some officials is a figment of the applicants imagination. It is not 

possible to manipulate the cadre separation exercise as the cadre separation of 

Group 'C' and 'D' is based on the principle of sçniority with optees of surplus 

offices being required to man the deficit offices on the basis of 'Last-Come-First-

Go'. 

The answering Respondents also beg to state that the Department has taken a 

conscious decision not to go in for any fresh recruitment in tune with economy 

instructiOns issued by the Government of India and as a result, practically all 

offices of the Indian Audit & Accounts Department are currently functioning With 

staff strength in various cadres well below the "sanctioned strength". Accordingly 

the concept of "sanctioned strength" has therefore lost all relevance and presently 

the Department is adopting "persons-in-position" as the basis of manpower 

management. 

6. That with regard to the statement made in paragraph 4.8, the answering 

Respondents. humbly submit that since the concept of "sanctioned strength" has 

lost its relevance, it is therefore also of no particular significance in the cadre •  

separation of Group 'C' and 'D'. 

The Respondents also sñbmit that the separation of the Group 'B' cadre controlled 

by the office of the AG (A&E) Assam at Guwahati, and which is common for the 

seven AG offices in the North East is in no way linked to the separation of the 

Group 'C' and 'D' cadres by the office of the AG (A&E) Meghalaya, Arunachal 

Pradesh and Mizorarn at Shillong for these three States. 

The Respondents deny that there has been any departure from the initial scheme 

for separation as circulated by Circular dated 24/9/2004. so as to accommodate 

certain persons in the AG(A&E) Assam, Guwahati office. The cadre separation of 
11 

Group 'C' and 'D' is based on the principle of seniority with optées of surplus 

offices being required to man the deficit offices on the basis of 'Last-Come-First-
Go'. - 

The separation of the Group 'C' S  and 'D' cadres between the offices of the 
AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong and 

AG(A&E).Assam at Guwahati was effected on 1/12/2005 , i.e., around 15 months 
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after the issue of the Circular dated 24/9/2004. This demolishes the contention of 

the applicants that the cadre separation between Shillong and Guwahati offices 

was pushed through with undue haste. 

The Respondents beg to submit the factual sequence of events leading up to the 

issue of the Estt.I Order No. 53 dated 9/6/2006 for the Hon'ble Tribunal's 

appreciation. In response to this office Circular No. AGMICADESP/9-2004/1 

- dated 24/9/2004, Group 'C' and 'D' staff of the AG(A&E) Meghalaya, Arunachal 

Pradesh and Mizoram at Shillong and AG(A&E) Assam at Guwahati submitted 

options for permanent allocationl deputation as below: 
Tih1e-1 

No. of options for permanent allocation (first choice) to the office of the 
AG 	(A&E) 
Assam 

AG (A&E) 
Meghalaya 

AG (A&E) 
Arunachal Pradesh 

AG (A&E) 
Mizoram 

Group 'C' 539 342. Nil Nil 
Group'D' 55 56 Nil Nil 

Tih1e-2 

No. of options for deputation (first choice) to the office of the 
- 

AG (A&E) 
Assam 

AG (A&E) Meghalaya AG (A&E) 
Arunachal Pradesh 

AG (A&E) 
Mizorarn 

Group 'C' 67 225 02 Nil 
Group'D' 07 24 Nil 01 

Since no Group 'C' and 'D' staff had opted for Arunachal Pradesh or Mizoram 

offices, the Comptroller & Auditor General vide letter No. 262-NGE(App)/17-

2004 dated 13/4/2005 (Annexure 'G') directed that persons-in-position in. each' 

cadre as on 1/4/2005 in the office of, the AG (A&R) Meghalaya, Arunachal 

Pradesh and Mizoram, Shillong and office of the AG (A&E) Assam, Guwahati 

be taken as the strength for the purposes of the Group 'C' an 'D' separation 

exercise between the two offices. The persons in position in each cadre as on 

1/4/2005 in Shillong and Guwahati offices was as below: 
Table-3 

• 	 . 	. 

• 

Persons-in-Position. AG (A&E) Assam AG (A&E) Meghalaya, 
Anmachal & Mizoram 

Group 'C' 588 300 
Group 'D'. . 	 64 . 	 50 

Thus with •refei'ence to the options received from the staff for permanent 

allocation to either Guwahati or Shiliong (refer Table 1), 539 Group 'C' staff had 

opted for Guwahati against the persons- in-position strength of 588 (refer Table - 

3). 342 Group 'C' officials had permanently opted for Shillong office whereas the 

persons-in-position strength was 390. Thus, Shillong office had a surplus of 42 

optees who as per the cadre separation scheme who had to be sent to Guwahati 

office (the deficit office) on deputation basis.  

In respect of Group 'D' staff, 55 persons had opted for permanent allocation to 

Guwahati office against the person-in -position strength of 64 whereas 56 had 



opted for Shillong against the required person-in-position strength of 50. Thus, .6 

Group 'D' staff were required to be sent to Guwahati office on deputation basis. 

Orders for the cadre separation/deputation as above could not be .passed 

immediately as there were some other related unresolved matters like 

retirements/vacancies which had occurred in both offices after 1.4.2005, etc. Only 

after these issues were clarified between the Comptroller and Auditor 

General's/Shilldng/Guwahati offices did the office of the AG(A&E) Meghalaya, 

Arunachal Pradesh and Mizoram, Shillong in its capacity as cadre controlling 

authority for Group 'C' and 'D' cadres for both Shillong. and .Guwahati offices 

take the decision to separate the cadres from 1/12/2005. This was done through 

the issue of Establishment OrderNo. 261 dated 25/11/2005 (Annexure 'H') and 

No. 262 dated 25/11/2005 (Annexure- 'I') placing the junior-most Group 'C' and 

• 'D' staff on deputation to Guwahati office/ simultaneously repatriating Group 'C' 

and 'D' staff (who had opted for Shllong office but currently working in 

Guwahati office and who were senior tothe persons being assigned to Guwahati 

office) from Guwahati to Shillong office. This was subsequently followed by the 

issue of Establishment Order No. 53 dated 9/6/2006 (Annexure-'J') showing the 

complete list of Group 'C' and 'D' officials, in order of seniority, who stood 

permanently allocated to the office of the AG (A&E) Meghalaya, Arunachal 

Pradesh and Mizoram at Shillong and AG(A&E) Assam at Guwahati. This Order 

also included the flames of Group• 'C' and 'D' who had permanently opted for 

Shillong office but who were placed on deputation with Guwahati office vide the 

Establishment Orders dated 25/11/2005 mentioned earlier. . ) 

As such, the Respondents thus humbly subinit that the cadre separation exercise 

between Shillong and Guwahati offices was done in a very fair, impartial and 

transparent manner. The applicants claim that there was a departure from the laid 

* down schene so as to accommodate interested persons in Guwahati office is 

without foundation for the simple reason that as pointed out earlier; Guwahati 

office was a deficit office and hence, all Group 'C' and 'D' staff who had 

permanently opted for that office would have inevitably been -accommodated in 

that office 'anyway. Far  from acting in a hasty manner as alleged by the 

applicants, the Respondents took considered steps at every stage of the cadre 

separation between Guwahati and Shillong offices bihg keenly mindful this was 

a sensitive issue. 

	

7. 	With reference to the statement made in paragraph 4.9, the Respondents deny that 

any anomalies had cropped up in the matter of separation, option and allocation to 

Guwahati office as done under Establishment Order No. 53 dated 9/6/2006. As 

humbly submitted earlier, the basis for separation/permanent allocation of the 
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Group 'C' and 'D' cadres between Shillong and Guwahati offices was strictly 

based on the principle of seniority. It should be pointed out that the seniority of 

each member of Group 'C' or 'D' staff is determined by his/her relative position 

vis-à-vis his/her colleagues in the same cadre in a document called the Gradation 

List which is brought out by the office every year and circulated to all staff 

members. This being the position, there is absolutely no scope for any anomalies 

to crop up in the matter of separation and allocation to Shillong/Guwahati offices. 

The Respondents further beg to submit that the Comptroller & Auditor General 

vide Notifications No. 66-Audit/M&C/208-1997/Notificationl01 dated. 14/3/2006 

and No. 66-Audit/M&C/208-1997/Notificationl02 dated 14/3/2006 created, 

effective 1/4/2006, new offices of the AG, Mizoram and AG, Arunachal Pradesh 

with headquarters at Aizawl and Itanagar respectively. Simultaneously the office 

of the AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram at Shillong was 

reorganized and redsignated as the office of the AG (A&E) Meghalaya, Shillong. 

The said notifications were followed by the Comptroller & Auditor General's 

Memo ITo 1686 BRS/72-2005 dated 25/4/2006 (Annexuré—'K') communicating 

the redistributed sanctioned strength and persons- in-position for the three offices 

with directions that staff be posted in each office at the earliest. These instructions 

could not be immediately implemented as there were discrepancies in the figures 

quoted in the Comptroller & Auditor General's Memo of 25/4/2006 and those as.  

per the office records of the AG(A&E) Meghalaya, Arunachal Pradesh and 

Mizoram. After protracted correspondence this issue was sorted out and thereafter 

Circular No. 3307 dated 12/7/2006 (Annexure-'L') asking Group 'C' and 'D' 

staff of the office of the AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram 

at Shillong to submit their optioii for permanent allocation/ choice of deputation 

to the Meghalaya, Arunachal Pradesh. and Mizoram offices was issued. 

The applicants grievance is that the Circular dated 12/7/2006 did not include the 
I 

staff of Accountant General (A&E) Assam. The Respondents would like to point 

out that the separation of the Group 'C' and 'D' staff between Shillong and 

Guwahati offices on the basis of the options received frm the staff in response to 

Circular No. AGMICADESP/9-2004/1 dated 24/9/2004 had already been effected 

from 1/12/2005 through the issue of Establishment Order No. 261 dated 

25/11/2005, No. 262 dated 25/11/2005 and No. 53 dated 9/6/2006. Since the 

.Group 'C' and 'D' staff of AG(A&E) Assam were no longer after 1/12/2005 

under the cadre control of the Shillong office, they cannot be covered under the 

Circular dated 12/7/2006.. . . 

As regards the statement of the applicants that the 'briginal circular of 24/9/2004 

envisaged separation of four ,  States, the Respondents submit that this could not 

have been done as the staff strength of the Arunachal Pradesh and Mizoram 
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offices as also the reorganized Meghalaya office was not then known. The 

Respondents further submit that even if this position was known and the 

separation had taken place simultaneously for all four offices, the final result 

would have still been the same. As can be seen from Table-I of this submission, 

Assam office is a deficit office as 539 and 55 Group 'C'.. and 'D' staff had opted 

for that office against a requirement of 588 and 64 Group 'C' and 'D' (Table- 3.) 

staff in that office. Thus siñiply going by the numbers, all employees who had 

opted for Assam would have been accommodated in that office. The problem 1ies 

with the employees who have permanently opted for the office of the AG (A&E) 

Meghalaya. The Comptroller, & Auditor General's Memo No. 1686 BRS/72-2005 

dated 25/4/2006 communicating the manpower strength of the reorganized 

Meghalaya office and the two new offices of Mizoram and Arunaphal Pradesh 

directed that Group 'C' and 'D' posts in each office of these three offices should 

be mannedto the extent of persons-in-position as below: 

Tih1e-4 
AG(A&E) 
Meghalaya 

AG(A&E) Mizorani AG(A&E) Anmachal Pradesh 

Group 'C' 173 60 78 
Group'D' 28 11 9 

Thus, against a requirement of 173 and 28 Group 'C' and 'D' staff (Table-4 

above) for Meghalaya office, there were as many'as 342 and 56 Group 'C' and 

'D' staff who had permanently opted for the office. On the other hand there were 

no permanent optees either for Arunachal Pradesh or Mizoram offices. The 

situation would therefore, have still been that all optees for Assam office would 

have got their choice; the optees from the surplus Meghalaya office only would 

have in any case been sent on deputation to Assm, Arunachal and Mizoram 

offices which are deficit offices. Since the principle of seniority is the 

cornerstone of the cadre separation, the junior-most in the Group 'C ' (some of 

whom are applicants of this OA) and 'D' cadres who had permanently opted for 

Meghalaya office would again have in any case. been sent to the other three 

offices 

Table-2 of this submission gives the number of staff who had indicated their 

choice of office for deputation. Deputations to. Megha'laya office is ruled out 

given that it is a surplus office. Not all the persons who had indicated their choice 

for deputation as Assam office could have been accommodated in that office. The 

persons who cannot be accommodated (inevitably, all who had permanently opted 

for Meghalaya office), would unavoidably have to be sent on deputation to 

Arunachal Pradesh or Mizoram office. These persons would also have in any case 
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been the juniormost in the Group 'C' cadre which would have included the 

applicants of this OA. 

The Respondents reiterate that the notion of "sanctioned strength" is now 

irrelevant and for the purposes of manpower planning/allocation, the principle of 

persons-in-position' is now in vogue in the Department. 

Further, the applicants contention that the increase or decrease in persons-in-

position after the submission of the options has not been circulated to make 

room/scope for favourtism is ttally denied. Para 4 of the Office Circular No. 

3307 dated 13/7/2006 makes it clear that surplus optees posted on deputation to 

surplus offices "shall be permanently posted to the office of their choice on the 

basis oftheir seniority on availability of subsequent vacancies against the 

person-in-position in that office ". Information about vacancies in an office is not 

classified information and any interested person can obtain this information. 

That with regard to the statement made in paragraph 4.10 the Respondents submit 

that the scheme for separation as circulated vide Office CircularNo. 3307 dated 

1317/2006 is detailed and covers all points/issues on the subject so as to obviate 

any confusion which the Group 'C' and D' staff may have on the subject. 

That with regard to the statement made in paragraph 4.11 the Respondents submit. 

that the term "sanctioned strength" has no relevance in the presen1 context in view 

of the fact that the Department has taken a conscious decision not to go in for 

fresh recruitment. Instead the concept of "person-in-position" has been adopted 

and it is on this basis that the Comptroller & Auditor General has decided on the 

separation of the Mghalaya, Airunachal Pradesh and Mizoram offices. Hence this 

term hasbeen used in the Office Circular No. 3307 dated 12/7/2006. 

The Respondents submit that the idea of short term rotation of staff between the 

three offices is acceptable, but on the condition that all the Group 'C' staff are 

amenable to this idea. This was also conveyed in writing to the Accounts 

(Category III) Association in writing vide letter No. Estt-IIRept/Inter AG 

Trañs/2006-07/5 178 dated 2.11.2006 (Annexure 'M'). The fact is that the 

majority of Group 'C' staff are being permanently accommodated in the office of 

their choice, i.e., Meghalaya (Shillong) and therefore, have chosen to remain 

silent on this issue. The discontent is amongst those Group 'C' staff who cannot 

be immediately accommodated and therefore have to be sent on deputation to 

either Mizoram or Arunachal Pradesh offices, some of whom being aggrieved by 

this situation, have filed this application before the Hon'ble Tribunal. 

The issue of Circular No. 3318 dated 14/7/2006 which was in continuation of 

Circular No. 3307 dated 12/7/2006 was necessitated to clarify the breakup of the 	- 



various posts in the Group D' cadre in the three offices which was earlier 

inadvertently overlooked.. 

That with regard to the statement made in paragraph 4. 12'the Respondents have 

no comments to offer this being a statement of fact. 

That with regard to the statement made in paragraph 4.13 the Respondents again 

assert that the idea of "sanctioned strength" and permanent allocation/deputation 

of Group 'C' and, 'D' staff to the three offices have been made on the basis of 

"persons-in-position". The policy for the allocation/deputation has been clearly 

spelt out in details in as many as 11 paragraphs of the Office' Circular No. 3307 

dated 12/7/2006 so as not to leave any scope for ambiguity or misunderstanding. 

As submitted earlier, the appointment letters of all Group 'C' and 'D' staff clearly 

• stipulate that the appointed officials are liable to be transferred to any office of the 

Department which the Comptroller & Auditor General may in future set up in the 

North East Region. As such, the Comptroller & Auditor General could have 

straightaway posted officials to the newly created Arunachal Pradesh and 

Mizoram offices. The fact is that he consciously chose to balance the obligation of 

his responsibilities to these States. with a humane approach by considering the 

inconvenience that may be caused to the staff and therefore allowing them to 

exercise their choice of permanent allocation/deputation to a particular office of 

their choice and to compensate an employee for the period the employee is posted 

to another office, not being his/her office of choice. 

The "deputations" arising, in this situation Is not a' "deputation" In the normal 

sense of the term. Since all employees on creation/reorganization of the offices 

.cannot be immediately straightaway accommodated in the office of his/her 

choice, the staff from the surplus offices will have to man positions in the deficit 

offices they are being 'deputed' to as dictated by the work. Therefore, these not 

being strictly 'deputations' as'normally understood, the question of "consent" for 

deputation as argued by the applicants does not hold water. 

With regard to the statement of the applicants that the fate of the options exercised 

under Circular dated 24/9/2004 has not been disclosed, the ,Kespondents  submit 

that the position of these options is as indicated in Tables I and 2 of this 

submission. The disclosure of these options is immaterial with regard to the final 

result as already humbly submitted earlier. The fact of the matter is that even if 

the Respondents had separated the Group 'C" and 'D' cadres for Assam, 

Meghalaya, Mizoram and Arunachal based on the options received under Circular 

'dated 24/9/2004, the employees who' have been presently pernanent1y 

accommodated •in Assam and Meghalaya offices would still have been 

accommodated in these two offices; the remaining persons who have permanently 



opted for Meghalaya office (the only 'surplus' amongst the four) would still have 

to be deputed to the 'deficit.' Assam, Mizoram and Arunachal offices. This 

assignments again in any .case would have fallen on the juniormost Group 'C' 

staff as the cadre separation and allocation of choice of permanent/deputation 

offices is based on an immutable constant viz., the seniority of the person in the 

cadre. . . 

The Respondents further sUbmit that delinking of the Assam office from the cadre 

separation exercise for Meghalaya, Arunachal Pradesh and Mizoram offices is in 

• fact to the advantage of the concerned employees. The cadre separation for 

Meghalaya, Arunachal Pradesh. and Mizotam offices was carried based on the 

options submitted by the Group 'C' and 'D'. staff of the office of the AG(A&E) 

Meghalaya, Arunchal Pradesh .and Mizoram, Shillong in response to Office 

Circular No. 3307 dated 12/7/2006. The separation of the cadres for these three 

offices could still have been done on the basis of the options received under 

Office Circular dated 24/9/2006. That this was not resorted to was a measured 

decision intended to benefit the staff. In the option exercised under Circular 

dated 24/9/2004 practically cent per cent staff had opted, for deputation only for 

Assam or Meghalaya offices (see Iable-2). Deputation to the first would have 

- been possible fof a very small number while deputation to the second is an 

impossibility. Thus for the many who would have to be assigned to Arunachal 

Pradesh and Mizoram offices, the options called for under Circular No. 3307 

dated 12/7/2006 offers them a further opportunity of making informed choices for 

permanent/deputation office after. weighing the pros and cons of their individual 

circumstances in ternis of professional and personal requirements. 

	

12. 	That with regard to the statement made in paragraphs 4.14 and 4.15 the 

Respondents have no comments to offer this being a statement of fact. 

	

.13. 	That with regard to the statement made in paragraphs 4.16 and 4.17 the 

Respondents maintain that not simultaneously sep.arating the cadres for the four,  

States has not altered the final result in any way than if this had been done 

simultaneously. The outcome for the employees including the applicants would 

have still been the sane. Rather, the options exercised under Circular No. 3307 

dated 12/7/2006 by those junior employees who in any case would have to be 

deputed to the deficit offices have given these employees a measure of further 

flexibility in their choices. The principle of seniority being the bedrock of the 

cadre separation, there is sTimply no scope for favoritism or arbitrariness in this 

- matter as alleged by the applicants. - 



That with regard to the statements made in paragraphs 5.1 and 5.2 the 

Respondents submit that separating the cadres between Guwahati and Shillong 

based on the options called for under Circular dated 24/9/2004 and thereafter 

separating the cadres in Shillong between the Meghalaya, Arunachail Pradesh and 

Mizoram based on the options called under Circular dated 12/7/2006 has not led 

to a different result than what'would have been obtained if the cadre separation 

for all four States had been affected based on the options called for under Circular 

dated 24/9/2004 and in fast, the options called under Circular dated 12/7/2006 
• 

	

	was in interest of the staff. The Respondents are even at this stage willing to carry 

out the cadre separation for Assam, Meghalaya, Aruhachal Pradesh and Mizoram 

• 

	

	offices based on the options called for under Circular dated 24/9/2004 if this is the 

angst of the applicants. 

That with regard to the statements made in paragraphs 5.3, 5.4, 5.5, 5.6, 5.7 and 

5.8 the Respondents submit that it is well settled in law that the formulation of a 

policy is a function of the Government and cannot be interfered with by the 

Tribunal unless there is arbitrariness. It is within the coiñpetence of the executive 

to change a policy, re-change it, adjust it and readjust it according to the 

compulsions and requirements of the circumstances. 	Consequent upon the 

decision to separate the Group C' and 'D' cadres between the Shillong and 

Guwahati offices and the newly created offices at Arunachal Pradesh and 

Mizoram, the persons-in-position have been allocated/deputed to the four offices 

with respect to their seniority and option with all Impartiality and fairness. As 

such there is no merit in the application and hence the application is liable to be 

dismissed. The Respondents also beg to submit that the facts and circumstances of 

the present application are very different from the issues which have been raised 

in O.A. Nos.155/2006, 125/2006, 156/2006, 267/2006, 143/2006, 115/2006, 
203/2006,. 204/2006, 281/2006 and 273/2006 (cited by the applicants in this 

instant application) and therefore, this case should be independently heard by the 

Hon'ble Tribunal, on its own merits. 

'I 
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-which ñuay be 6en.atilhàtiJI.dhima/Jorhat or any other ace. 

This offer Will bC ttëtl ..I 	ncelled if you do not rcpoii to this Office witli.in/n) d. Ys of the receipt 

MA
-  

7)L CfV1fl't .  C& J . 	 / 	•Jf ('i. , 	. 	'stábl.jsh,nent Officer 
for Dy. Aced untan ne t Grd2 (Adn) 
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ANhI fl&f 

1' ell- 

. 	
. .. 	 OFFICE OF ! ,Br, . AC Co UNTART GErL 

Rt3NC 	 :MIzcmi. L L ONG 	.. 	... 	.- 

Memo No Estt I/R//L 	 Dat 	b 

Is 

With reference to b/he 	 y he Safj' S ]-tion Commission 	 ,. . -. IN,S 	

j_ offeTeda temporary post of AUd1tö.±n..Jh Scale cif Es .330- 
I38OEIe/. plus usu1 al1owatcs 	 by the °'nment ol' India. 	isYHe apojjtmeht W. 	be suect to the .TdJ1bwimg terms and conditions • 	... 

	

) The appointment ts 	 sand w±fl e gVeTfld'by ±he C C.S (TSa)Ru1es, I9 	J-1.bIe o 
't tè1 fl&tOi1thout assigning any reasb uhdr Thile Ibid 

	

(ii 	7be is liable to be tr.anerred o any f the 

	

- 	hranchZona1/sarated .ffIces oT thb 	contant Genera,Assam, Megha1aya 1  runacha1 Pradesh and Mizth'm i -Lbe1 in exis-nce .lready bil1kely to be formed in fut1i' a wall as th th organisatlon unde±' ±te £Lat Goverñmeny Gbvemet India on such terms IiU dbiuio5 decided v the Departthflt. 

(til) 	is rejreci to pass tt Lprtmental Confjra_ tory amina-tion for Auditors vithin + (four) Consecutive cnances • 	dth1S.jble 'ljh h±/her commencing ff •rijh 	iJs 	inat- or  h1d itñieiataly after completjon àT 8ie ea± 	srvj 	•a ,  Auditc uñlëss he/she is allowed tdpa.j an hefr - bnTplttng one year of servie s a .thpeôjái case, u&h -a -case "th '--(four) conseu-tjve ôhancë. iifl:be re t  f±oth th first chance actually availedJf. Ifr/she fai 
± negotiate the Departmental Conf1rmoTy Fxamiaticn wi- jp • t1e 	 1i(four) häncä 	/h 	 lIbJ.e c be t1thjhad- 
- -(±v3 	'She will have to comply iih 	riuiime%s ' the 	Obhduct) Rules, l96- and the Plkr.l MrFiag c JJ1 Th1 	or .brders already in exItehio cs±' ±aiied from to time 	ding Mtendance 	 cnnthtirts sjrjce ê± will autowatjcally be plibb1 bo bi-m/he- 

he belongs to a Sc6ed.i1ea Oha 'and Dro'ess he inthi/6jjth religion1  J/s he should 	* afly c hRne o • 	
äoin±ig authbrit 	ed.h 

• 	HHY:. 
(vt) H7he should give a declaration b 	sYher Home Ton f61- Eb 	of L..T.C.. within six bhth 	i1he .dte o érrry-±ritb sevice. 

2 IT 	offer is accepted by 	i/her, 	he shoul 
sign the) accebance of the Offer in the Iorth enclosed an 
rCpbr er'aonally to the office of 'the 	ourrtant nera, am;Meghejj.ya, etc, Siillong, 	diaeJrbUt in any Case riot later, than fifteen darst froi the date -o 	'&ceipt of th:s offeL )Thjs offer is lia1e •to 	 'joirj •'ti. • 	 - 	 • 	

'• 



- 

-2... 
3 	ISe Should bring with 	/her the origjn Thatr lation certificate an or other certfite 

	UpO 	o 
age, educational 	 fjcatjo0 Etc h 

 and other certf1cate 
Shor1ng 'dOc1l0 	

Shouj&aio submit the documents with 	
J°ttr o acceptance 

	folloTwIrIg 

	

(1) Certificate of character with the fo encjos 
	from siuch-

the 	
ad of the ducationai Iflst 	tion last attended or in cannot be  the same form from a 	obtaIned a   certIficac   in 

  gazetted Officer (in both cases,   dU'y attestEd by a ° istrjc.t   Magist  	
SubDjvjsipnai   Magisr or Stipendiary First   Class Magistr  	

The   'cert1ficat shoUd have reference to the 2 
years   immediately   Preceeag (4

) àtte.sttjb   form (enclosed)   duly cole•te 
Sched1ed Castes/T1bes certificate 

"lfl the fo enclosed from a District Magist8 	
dditioi Dist0- 

Magist8 	COlcto Deputy Commjss.jo. dditio 	'Zeputy Commissioner Deputy Collector First Magistr 	
Sub_Divisjo 	

aistratet 
below th rank 	rst Class 	

T aecutive 	 gistrt 	tra'Ass1ta 
Chje 	

.6gistrate Addjtj01 0f 
'esidency Magistr 	

Revenue .Pfficer ot 'elow the rank of Taheildar SUb_Divslo 1 
	'the Where e/sbe Or/her family 

flormäJly resjes. 4 dec1aratjo in form 	
het' he/her husband has more than one wife lIVing. '- 

No object10 certificate from h/her previous and release order from 	
/her accepting 'hI/her resig0 from that service 

Displaced person certlflcate from a aéed 
of the Central Governnt or from a DistrIct 

	a or el1gibjljy certificate Issued by the Gov€ment of or 
Citizenship Certjficate as a proof of iegistratj0 as Indian Citizen 

. This 
offer, of appointment is further, sqbject to being found medically fit for Government se,vjc 

by 
Surgeon or, a Ditr1ót 

Medical Officer 'or a Medicaj Office of the equIva 	
status at Shlllong to Whp 

/she Will e 
Sent 

after .e/she accepts the off 	
to the 

of the 	
cotat General, ssam, Mpghajy 

etc., ShI1o, 
and also Sube'ct to his/her takig an oath

of  
the' 	of India. 

• 	5'. - 7Sb wti 7. nu be 
foi' jo'j' 

/ 

11ace; Shil1oj-jg. 

(i- 

De'sIgnj0. 
Sr..Acontat 'GenCral vwfo 

I. 



Created OH States 
Arunachal Pradesh  20 1 February 1987 
Chattisgarh jS  November2000 
Jharlthand 15 November 2000 
Mizoram 20 February 1987 
Uttaranchal 9 'November 2000 

(_ 
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/ 	 OFFICE OF THE COMPTROLLER 
1 ' 	 AND AUDITOR GENERAL OF INDIA 

tifT 
1 	'1' 

14 March 2006 
Date 

1 0 TIFICA TJOJ 

Consequent upon re-organ isation of the offices of the Principal Accountant 
General (Audit), Meghalaya, Arunachal Pradesh and Mizorarn and Accountant 
General (A&E), Meghalaya, Arunachal Pradesh and Mizorarn, it has been 
decided to create an independent office of Accountant General Mizoram with 
effect from 1st April 2006. 

The newly created office will be responsible for compilation of state 
accounts and audit of the accounts pertaining to the state government of 
Mizorarn under the CAG's (DP&CS) Act 1971. 
The audit of Central Receipt of the Central Revenue offices in the state of 
Mizoram will continue to be conducted by Pr.AG (Audit), Assam. 
The newly created office will be named as office of the Accountant 

General, Mizoram. The Headquarters of the office will be at Aizawl. 
The existirg Offices of the Pr. Accountant General (Audit)/AccOUfltaflt 
renerai (A&E), Meghaiaya, Arunachal Pradsh and Mizorani vi11 be 

renamed as Office of the Pr. Accountant General (Audit)/Accoufltaflt 
General (A&E), Meghalaya, Shillong respectively. 	 - 

The setting up of this office may please be notified to ailconcerned. 

(M.S. Sh 	a 
DpftyCornptrOlt & 

Auditor General of India (L'&A) 

Copy for information and necessary action to: 
Secretary to the Government of India, (Ministry of Finance), Department 
of Economic Affairs, New Delhi-I 10 001. 
-Chief Secretary to the Government of Mizoram, Aizawl. 
Chief Secretary to the Government of Meghalaya, Shillong. 

> Pr. Accountant General (Audit) Meghalaya, AP & Mizoram, Shillong-1. 
Accountant General (A&E) Meghalaya, AP & Mizoram, Shillong-793001. 
All IA&AD offices as per mailing list. 

> All Officers and Sections at Headquarters' office. 

7 	 10, 	 79 	9 fc-110002 
10 P.hr1iir Shah 7fr Mrn Nw DeIhi-110002 
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7 L)  \5"// No. 66-Aud1t\i1'28-1997/Notjficaijon/0 
. 4v/1 Jf 	 - 

-ic1 TS1T 	J 4)Ic14 

OFFICE OF THE COMPTROLLER 
AND AUDITOR GENERAL OF iNDIA 

14 March 2006 
Date 

A'OTIFICA TJOA' 

Consequent upon re-organisation of tie offices of the Principal Accountant 
Genera] (Audit), M.eghalaya, Arunachal Pradesh and Mizorani and Accountant 
Genera] (A&E), Meghalaya, Arunachal Pradesh and Mizorani, it has been 
decided to create an independent office of Accountant Genera] Arunachal 
Pradesh with effect from 1st  April 2006. 

The newly created office will be responsible for compilation of state 
accounts and audit of the accounts pertaining to the state government of 
Arunachal Pradesh under the CAG's (DP&CS) Act.1971. 

The audit of Central Receipt of the Central Revenue offices in the state of 
Arunachal Pradesh will continue to be conducted by Pr.AG (Audit), 
Assam. 

The newly created office will be named as office of the Accountant 
General, Arunachal Pradesh. The Headquarters of the office will be at 
Itanagar. 

The '.existing Offices of the Pr.Accountant General (Audit) /Accountant 
General (A&E), Meghalaya, Arunacbal Pradesh and Mizoram will be 
renamed as Office of the Pr. Accountaiit General (Audit) /Accountant 
General (A&E), Meghalaya, Shil long respectively. 	- 

The setting up of this office may please be notified to all concerned. 

ekhayt) 
Deputy Comptroller & 

Auditor General of India (LB&A) 

Copy for information and necessary action to: 

> Secretary to the Government of India, (Ministry of Finance), Department 
of Economic Affairs, New Delhi-I 10 001. 

> Chief Secretary to the Government of Arunachal Pradesh, Itanagar. 
> Chief Secretary to the Government of Meghalaya, Shillong. 
> Pr. Accountant General (Audit) Meghalaya, AP & Mizoram, Shi hong- 1. 
> Accountant General (A&E) Meghalaya, AP & Mizoram, Shillong-793001. 
> All IA&AD offices as per mailing list. 
> All Officers and Sections at Headquarters' office. 

10, 	
I 	

I 	 -10002 
10, Bahadur Shah Zafar Marg, New DeIhi-110002 
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t  ENI~Ex'  Like 

DFFICE OF THE ICCOUfjTA(T GENERL (A&E) MEGl-(kLAi'A, kRUNAChAL 
 PRADESH and 12ORAM, SHILLOG 793001. 

/.GM/ CADSEP /-2OO4/3 
Daeeci: 24' Septemk,e, 21)Cl, 

	

The separatior, 01 the commor Cr C anti 	C cadreo it the officeo of the AC (A&E i 
Assarn, Guwal-iat and AG (A&Ei Meghaya Aruricl Pradesh & Mizoram, Shilloncj Is under 
acve conSideratior,. Along with this, the Offices of theAG (A&E) Arunachal Pradesh and AG 
(,4&E) Mizorarn will also be set tip. The offices of the AG (A&E) Aruriacll Pradesh arid AG (A&E) 

Mizorarn will howeuer, continue to functior from Shillonri till such time that office space and 
staff uarrs ae availab je  in itanagar and Aizawl l'espectively. 

As enough officials might not be available in all the cadres who will opt for the office of 
AG(A&E).Assarn.at GaZj, 	 1iebaJaya at Shifiong, AG (A&E) krunachl Pradesh at 
hiflong / ItanaarantiAG (A&E) Mizoram at Shillong / Aizawl, each official in the Gr, C Cr. D 

cadres besides indicating an option in Sl. No. 7 of DPTIOti FORM, for choice of office for posting 

will also be required to indicate an option to go on deputation to these 4. [four] mentioned 

offices [see SI. No. 8 of OP13Jf FORM]. 
.. . - 

Officials who are'rinafly allocated to the offices of AG (A&E) Arunacha! Pradesh, Shillong 

and AG (A&E) Mizoram, Shillong based on their options [SI. No.7 of OPT1OfJ FDRf'.l] will not be 

paid any depiitwn allowance These officials when transferred to Itanagar and Aizawl will also 

not be .paJdanydeputotionaJjow 

Officials who are finally allocated to work in the office of the AG (A&E) Arunachal 
Pradesn and AG (A&E) Mizoram based on their indications that they ore willing to go on 
deputation [-SI. -No. -8 of OPTION -F3Ri1] -will not be paid deputation allowance while they are 

posted in 5hIllong. Such officials when transferred to work in these new offices at Itanagar and 
Aizawl will oweer, , paid -deputotion allowance. 

Officials who will be allocated to the offices of the A(A&E) Meghalaya, Shillong, 

4G(A&E) Arijnachal Pradesh, Shliiori / 1tanaar and AG(A&E) Mizoram, Shillong / Aizawl and 
who also Indicate that they.2 re.. willing to go on deputation to the office of AG (A&E) Assam, 

-- 

Each official is required to exertse 1-us / her option in the OPTION 1DRi'I to be supplied 
ro -nimo fler,y ffie ims Sedn Octir 2004. If any official fails to exercise 
his / her option as indicated above by this date, the cadre controller will allocate such official 

perrn.aneritly to either The cilTiee of G(A&E) t1ephalaya, Shillong or AG .(A&E.) Assarn, Guwahati 
...• .....: . 

flizorai, Shffloi / Aizawl. 
The optiDn 'Dnee exercjsj will be fhnal. 

AG 



1K 

OPTIQ1iLQM 

NAME fin full in capitals]: 

DATE OF BIRTH 

3, 	DATE 	OF RETIREMENT: ............................................................... . ........... ..................... 

PRESENT DESIGNATION: ...................................................................................... ........ 

OFFICE IN WHICH YOU ARE WORKING IN PRESENTLY. ................................. ........................ 

SECTION WHICH YOU ARE PRESENTLY POSTED IN'. .............................................................. 

OFFICE YOU WANT TO BE ALLOCATED TO ON CADRE SEPARATION: 

AG (A&E) MIZORAM, 	1 	i 	AG (ABE) AG (.A&E) AG (A&E) ARUNACHAL 
PRADESH, SHILLONG /.AIZAWL. 	I 	 ASSAM, 	I MEGHALAYA, 

SHILLONG / ITANAGA'R. GUWAHATI SHILLONG 

[A] [B] 	 [C]  

Note: 	 BELOW EACH BOX ABOVE SHOWING THE NAME OF AN OFFICE, IS A BLANK BOX. 

IN THIS BLANK BOX INDICATE YOUR CHOICE BY NUMBERS 1, 2, 3 OR 4. FOR EXAMPLE IF YOUR l i ', 

2", 3'd and 4" choices are [C], [B], [D] and then [A] then put 1, 2, 3 and 4 under blank box under 

[C], [B], [D] and [A] .accordin9ly, FILL UP EACH BLANK BOX. NO OVERWRITING IN CASE OF 

O\'ERWRTTING USE -FRESH OPTIO'N FORM, 

S. 	OFIICE YOU OPT TO GO ON DEPUTATION TO ON CADRE SEPARATION, IN CASE YOU AFE 
NOT ALLOCED CHOICE BASED ON OPTION AS INDICATED BY YOU AT SERIAL NoL7 ABOVE. 

AG (A&E) ARUNA\IAL 	I AG (A&E) MIZORAM, 	 AG (ABE) 	 AG (A&E) 

PR,ADESI-1, \ 	 SHILLONG / AIZAWL 	 ASSAM, 	 ' MEGHALAYA, 

SHILLONG / ITANAG . 	 1 GUWAHAT1. 	 SHILLONG. 

[G] 	 [H] 

t'ote: 	 BELOW EACH BOX ABOVE SHOWING THE NAME OF'AN OFFICE, IS A BL1NK BOX. 

IN THIS BLANK BOX INDICATE YOUR CHOICE 'BY NUMBERS 1, 2 , 3 OR 4. FOR EXA1PLE IF YOUR 

i, 2", 3 and 4 th  choices are [E], [H], [F] and then [G] then put 1, 2, 3 and 4 under blank box

G  under [E], [H], [F] and [G] accordingly. FILL UP EACH BLANK BOX. NO OVERWRITIN. IN CASE OF 

OVERWRITING USE FRESH OPTION FORM. 

Date: 

Plae: 

NAMEIN FULL IN CAPITALS. .............................................................. ..................... 

SIGNATURE:.__ ..................................... ............................................. ................ 

I 
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OFFICE OF THE 
COMPTROLLER & AUDITOR GENERAL 

• OFINDIA 
10,BAHADURSHAHZAFARM, 

New D?Ihi-110002 

f9i / DATE /3 . OLi 2c705 - 

To 

The Accountant General (A&E), 
Meghalaya etc., 
Shillong - 793 001. 

Subject: 	Separation of Group 'C' & 'D' C,
adres between Shillong and 

Guwahati offices. 

Sir, 	
/ 

I am directed to refer to your office lettetNo. Estt.IISOCI2000-04/48 

dated 01-04-2005 on the subject mentioned above and to confirm that Sr. 

Accountants to be posted to Guwahati office on deputation basis after separation 

of Group 'C' & 'D' cadres will be allowed deputation allowance for the period of 

their deputation t uwahai office. 

2. 	Pers s in positiOn in each cadre as on 01.04.200 may be taken as -- 	 ---.--- 	 - 
required stTengtlfor the purpose of separation of cadres between Shillong and 

Guwalati offices. 

Yours faithfully, 

LA 

;, 4.'LLkT cS 
(HOSHIAR SINGH) 

$R. ADMI1NISTRATIVE OFFICER (App.) 

To / Phone 3231440, 3231761
JFx: 

 I Telegram ARGEL NEW DELHI : 

2F / Telex : 031-65981 031-65847 	iI 	91-11-3235446, 91-11-3234014 



.1J 	 c/P 

OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGIILAYA;ECT;; 
SHILLONG 

Estt-1 order No.261 	 Dated :- 25.1 L2005 

1. 	Consequent upon the separation of Gr. 'C' and 'D' cadres between the offices O/o th e  A.G (A&E) 
Meghalaya etc., Shillong and A.G (A&E) Assam, Guwahati with effect from 01-12-2005 and based on the 
options exercised by the individual officials, the following Group 	officials in the Senior Accountants, 
Accountants and Clerk/Typist cadres are 

(i) 	Retained in the same capacity in the Office of the A.G. (A&E) Assam, Guwahati with 

immediate effect and will be treated as on depu.ation to that office on the usual terms and 
conditions w.e.f. 1.12.2005 - LIST I as below: 

LIST-I 

Sr.Accountant 
___ ---.- SrAccountant - ................... 

Sr.Accountant 

Sr.Accountant 

Sr.Accountant 

Sr.Accountant  

Sr.Accountant 

Sr.Accountant 

Sr.Accountant  

(ii) 	Transferred in the public interest from the Ofce of the A.G.(A&E) Meghalaya, etc., 
Shillong to the Office of the A.G (A&E) Assari, Guwahati and will be treated as on 
deputation on the usual terms and conditions to tht office - LIST-il as 1elow: 

LIST-il 
Si. No. 	Name 	 Desi nation 

Smti Helen Synnali 	 Sr. Accountant 
Shri Riskhemlang Pyrigrope 	 •Sr. Accountant 
Shri Klesster Nongkyni-ih 	 Sr. Accountant 
Smti Jacinta M. Shan oi 	 Sr. Accountant 
Shri To ass Lona 	 Sr. Accountant 
Smti Adreena L doh 	 Sr. Accountant 

FNo 

 

 

 

Name 

Smti Valentina Kharraji 

Smti Ropsidora Non 

St Saira (Passah)Haq 

Shn Frankie A. Panat 

Smti Benedicta Wahiang 

Smti Sheree Milmgi Swer 

Shri PaokhotinthangHaol< 

St Arbina Pathaw 

Shri Probm Banik 
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 ____ Smti Costarica Shadap Sr. Accountant 

 Smti Fatima Nongkynrih Sr. Accountant 

 Smti Dariti Mawiong Sr. Accountant 

 Smti Silma Kharmietpen Sr. Accountant 

 Shri lit Bahadur Sunar Sr. Accountant 

 Smti Hlimpawli Tryte Sr. Accountant 

 Smti MaryLavenya Waijri Sr. Accountant 

 Shri Sudesh Pradhan Sr. Accountant 

 Shri Jangkhok am Guite Sr. Accountant 

 Shri Pramod Kr. Basumatary Sr. Accountant 

 Shri Keshab Pradhan 	 I Sr. Accountant 

 Smti Basanta Rghang Sr. Accountant 

 Smti Aloka Biswas Sr. Accountant 

 Shri Samsul Kharkongor Sr. Accountant 

. Smti Ontimai Kharkongor .Sr. Accountant 

 Shri Wostan H3mniewta Sr. Accountant 

 Smti Debabani Dev.Roye Sr. Accountant 

 Shri Jubanlak Hynniewta Sr. Accountant 

 Shri Francis X Marbarnang Sr. Accountant 

 Sh.ri Phai Smgh Swer 	
- 

Sr. Accountant 

 Smti. Balapynhun Khongsit ST. Accountant 

 Smti. Pearly Kharpran Sr. Accountant 

 Sinti Metbalin Langba Accountant 

 Shri Bankitlang Ksarneng Accountant 

-3L.--.-----Shri-Bakynmaw-Diengdoh ................... . 	 - Clerk 

1 32. 	I Shri Elalius Jyrwa Clerk/Typist 

Transferred in the public interest from the Officel of the A.G.(A&E) Assam,, Guwahati to 
the Office of the A.G. (A&E) Meghalaya, etc., Sh11ong - LIST-rn as below: 

LIST-ifi  

Si. No. Name  Designation 

 Smti Joanna Susngi  Sr. Accountant 
 Shri Dipak Kr. Bhattacharjee  Sr. Accountant 

 Shri Pranabendu Choudhury  Sr. Accountants 
 Shii Sunder Singh Punn  Sr. A 	ountant 

1 5. Shri SantanuKi. Choudhury Sr. Accountant 



Smti Shikha Dutta Sr. Accountant 

 Shri Jayanta P. Bhowmick 

Shri G. Speaker Swer 

Sr. Accountant 

Sr. Accountant  

 Smti Aida Mary Shullai  Sr. Accountant 

 Smti Binmoi 	L. Mawlong Sr. Accountant 

 Smti Bonsilin Rymrnai Sr. Accountant 

 Shri Kamakhya Pd.Bhattachaiiee Sr. Accountant 

 Shn Wallanbil Khongwir Sr. Accountant 

 Risabon Kharkongor Sr. Accountant ISmti, 

mti Smriti Rani Das Sr. Accountant 

 hri Nilkanta Bhattacharjee  Sr. Accountant 

 Smti Archana Bhaftachajee 	-  Sr. Accountant 

 ShtiDilip Kr. Dewan 	 i Sr. Accomthmt 

 .Smti Suniitra Kharshiing Sr. Accountant 

 Smti Christina Khati Sr. Accountant 

 Smti Bisnola Nongbn Sr. Accountant 

 Smti Mistilian Synrem Sr. Accountant 

 Shri Debendra Chettri Sr. Accountant 

 Shri Sujit Kr. Dey Sr. Accountant. 

26; Shri Anirbart Bhattacharjee Sr. Accountant 

 Shri Lamphrang Rynjah 	________ Sr.Accountant 

 ShiiWanlambokKharIfla11l  Accountant 

 ShriRichârdson Nongneng  Accountant 

 Shri Man Bahadur Ale 	_________ Clerklrypist 

 Shri Bilthsh Limbu 	.  Clerk/Typist 

The officials in List -II stand released from the Office 0fthA.G.(A&E) Meghalaya, etc., Sbillong on 

1.12.2005 and will be treated as on deputation to that office on the usia1 terms and conditions w.e.f. 1.12.2005 or 

from the date ofjoining in the Office of the A.G (A&E) Assam, Guwahat 
The Office of the A.G.(A&E) Assam, Guwahati is requested to take steps to release the officials in List -ffl 

from that office on 1.12.2005 so that a simultaneous exchange of Staff takes place between the Offices of th 

A.G.(A&E) Meghalaya, etc., Shilong and A.G (A&E) Assam, Gu'frahati thereby minimizing the disruption of 

work in the two offices. 

[Authority :- Headquarters letter No. 262- NGE (APP)117-2004 dated 3.4.2005]. 



Memo No. Estt-JISOC/2000-05/4384 

Copy tb 
The Asstt. Comptroller & Auditor General (N) 
O/o the Comptroller & Auditor General of India 
10 Bahadur Shah Zafar Marg, 
New Delhi. 

- 

4 

Dated :25.11.2005 

Dy. Accountant General (. r. 	Memo No..Estt-JJSOC/2000-05/4585..4607 	 Dated 25.11.2005 
Copy to:- 

D.A.G (Adn-m), OJo the A.G (A&E) Assam, Maidamgion, Beltola, Guwahati-.29. 

	

\..2 	Sr. AO (Adnm), O/o The AG(A&E), Assam, Maidamgaon, Beltola, Guwahati-29. He is requested,to niak 
necessary arrangement to hand over the copy of the Estt. Order to person concerned. 
Secyio A..G . 
Principal Director RTI Shillong 
SecytoA.G 
Steno to DAG (Athnn) O/o the A.G (A&E) Meghalayal etc, Shillong. 
Steno to DAG (AE&VLC), O/o the A.G (A&E) Meghaaya etc, Shillong. 
PAO(Locaj) 
Con.fidentiajCelj 
Sr. AO/AO Tic APVLC, MZ.VLC, Megh.VLC, Cash, 1AO, Tiy, JvIZC , -I . MZC-ll, 
MPF-T, MPF-2, Pension, EDP Cell, MLD, Megh.AP1N, Estt2, Estt-I &DA Cell, TMC, BK-2(MZ) 
AAO/SO TIc MZ.VLC, Megh.VLC, Cash, FAQ, Try, MZC-1, .MZC-ll ,MPFJ, AP-VLC 

TMC;BK-2(14Z) 
S.OEstt-2 
Pay bill Group 
E.O.Book 
Gradation Group. 
SB.Group 

	

17, 	Budget Group 
• 	18. 	C.RGroup 

Posting Group. 
Persons concerned • . 	21. 	Secy. ACAA Co.Op. Mutual Benefit Fund Ltd. Shillong 
Estate Cell O/o the Pr. A.G (Audit)Meghalaya etc. .Shillopg 
Notice Boards. 

Establishment )fficer 



- 

pEEJ 

A T' 
-1 

• 	
.J ACCOIT 	

GERAL &E 	
/ 

QG 

E-1 ordeT0. 262 	

. 	 Dated 25.11 .2005 

th 
onsequeflt upon the sepati0D of Gr. 'C and 'P cadreS bwee11 e 

0 ceS 0/0 thA.G (A&E) 

Meghal 	c., 
;511od Q(E) sam, Guwah 

	th 
effeet ftom 0] 122005 and based on the. 

opüOus exercised by e .dividUal 
0 cia1, the fo110 	

GrouP D' offlclS 	
the Peon, 	cher & 

SaiWala cadres are :- 

	

(i)ined the same capac1 the .0ce of the A.G. (A&E) Assa Guah 
	h ;t 

jmediate effe and wiU be eate as on depa0n to 
at 0 ce on the usual te S and 

condition5. :1.12.2005 
.L1STI asbelOw: 

.. 

Kxihfl2 Sab 	
&r P Peon  

DWateT 

4 	ShiMan0i' 	
Gr.  

() 	

Traeedmthe pubhc thtere from the 0ce of the A.G.(&E1 MegbBla etc.. Shiflong 

.tothe00fthA 	
GuWab 

-LIST as below: 

.•. LIS 

• 	1 • 	
Shñ Yjishna Johi 

(in) 
Tsfeed .. the public tere from the Oce of the A.G.(A) Assam, GuWa 

	to the 

Oce of the A.G. (A&E) Meghal 	
etc., Shillong - LIST-rn as below: 

LIST-rn 

Si. 	 me 	
flesiafl0n 

No. 	Na 
Si Bonti 1a Nong1C3 	 Gr. D Peon 

Gr. D Peon 

2 	
Shri pannalal Dey  

Gr.  

3 	. 	Sh Nawal Kisbore Roy 	
• 	P Watcher 



-- .- 

2 

The official m List -U stand released fro the Office of the 
	

E) MeghalaYa, etc., Sliilon on 

12.2005. 

3. 	The 
 Office of the A.G.(A&E) Msam, Guwahati is requested to take steps to release the officials 

in List -III 

from that office on 1.12.2005 SO that a sultafle0Us exchange of staff takes place between the Offices of the 

A.G.(A&E) MeaY etc., Shillong and A.G (A&E) sam, Guwah thereby min1miZ the disnipti011 of 

work in the two offices. 

AuthoritY 	eadqUas letter No. 262- NGE (APP)117-2004 dated 13 .4.2005] 

p 	
Dy. Accountant Genera1Adm) 

Dated-: 25.11.2005 

Memo No. ESOC12000-05I4608  

)lEopyto 

The Ass. Cooer & Audor General 
O!o The CompO11er & Audor General of tha 
0 Bahadür Shah Zar Marg, 

Dy. Accountant General (Mn) 

	

Dated 

M 	

25.11.2005 

emoNo ESOCI200005/46096)l 	.  

Copy ro:- 
D.A.G dmnJ, O/o the  A.G (A&E) Psa Maidamgaohl, Beltola, Guwahat12 

	

2. 	Sr. AO (Ad n),OIO the A. (A&E) san 	aidamga0n, Beltola, Guwalat2 9  

	

X 	.SecyoA.G D 	4 
Principal Deor RT1 Shillong 	

I 

secytoA.G 

	

6 	
Stenoto DAG (Adnm), O/o the A.G (A&E) MeghalaYa etc, ShiIong. 

Steno toDG (AE&C), O/o the A.G (A&E) Meghala3 etc, hillong. 

PAO 	ca1) 
Cñdenti Cell 

.O:_—...Aft1jCcor4 Seiofl 

	

ii. 	SO c Record-I Seetion I Caretaker. 

S.OE-2 
Paybill Group 
E.0.B00k 
Gradation Group. 
SB.GrOuP 
Bndget Group 
C.R Group 
Poing Group. 
PersonS COUU-& 

	

21 	Se 	 .M cy. ACAA Co.oputIial Benefit Fund Ltd. Shillong 

	

22. 	Estate C
)MeaIaYa etc.. hiloflg 

ell 01° the Pr. A.G (Aud  

	

1. 	Notice Boards. EstabliShmen101cer 



•. 	

__________ 

FFICE OF TEE ACCOUNTANT GENALTA&E GmMA:ETC: SIIThLONG• 

tt-i order No. 	 Dated-. 09-06-2006 

Consequent upon the separation of Gr.'C .&. C)  Cadres between the O/o the AG 

.(AE) Meghalays .e1èShillong & AG (A&E) Assam, Guwhati with effect from 1.122005 and 

.based on the options exercised by the individual officials, the following Group .C' .& D' Officials 

have been permanently allocated to the Offices indicated below in order of seniority. However, in 

• casof any, anomElies.2rising out.of issues pertaining to :senioñty this hoiild be.broughtto:the notice 

of this office within fifteen days from the date of issue of this order,  

OtEfl" 	 GHA1TC. 
£HILLONG 

. TH 	' 

PCTVIS 	 . SJWO sor1r. 'oñazett!3 

ShtiS..E. Soh.iiya 	 •. 1 . SmtiPhulmaya Palanwal 

2 

:S1. No SEMORM.CO.UNTANT Si No SEMORC.CCiJNTANT 
I ShfiSübodh.CIiBiswas 1 Sm±i'ShôvanaiDas 

.: .Sm±iRatn.Déb •• 2 SmtiTapashi.(Bos6)Ro3; 
3 )L Ongluop Pawft 	>< 3 Shn 	anI(antLBhattacharee 

& 4 1 ) 	SmttRosila Shylia 4 Smti Arati Ghosh 
..:. rntiEatemBegum....................... . 	'.5 

X 6 .Shn Sibarson Wallang 6 Smti Namita Nag Choud.hur3 
7 Shn Opender Sw.er 7 Shri Pr.atul Krishna. Sen 

• . . 	SmtiNiliniaSen.Gupta 	.. •; - 

9c4 £h$ 	1KnBhaftaphee'- 	-- 9 	- _S 	hanC 	13hattachaee 
10. :thtiSfldixiyngddh .10 

-- 
,Shfi.].äbltGh. Báiaiiyä. 

.12. .SrntiHonira:t(harwaiilang 12 Shri Tapah.Kr. .Dehamiilthya. 
Shri Brassley Majaw 13 •Smti AparnaMattacharjee 

14. Shri]i. Marlchia'Kharshiing 	.• 	 . 14 Shri Kam1a Kanta Bhuiya 

,31 f 7  

I 	 ,( 
- 



32 
• . 

r mt4etaBjw& 	 15 	Shri Sarnbhu Nath .o mti vio1a.Lyngdoh 16 Smti Madhabi,.Lata (Paul).Das 
17 

18 

.SIn-i Christopher Tresori Khongwai 
Shri Thlimshon Nongkhlaw 

•'. 	17 

18 
. 	 Smti Anjali Bhattacharjee (III) 

Smti Sabita (Choudhury)Bhatt 
19 Smti.BelindaDiengdoh 19 ShriRanjitKrBjshnu 
20 -< 20 SmtiRatnaDutta.Roy 

• 	 21 Smti,IoanthSusigj 	
. 21 ShfiAputhaCh. Sharma 

22........... 2-2 .mtipanay 	••• -, 
• 	 •.23. 

:hri.:@ød2 , .ed....................... 

mtiPreciousI.yGtphoh 	• 23 Smti ArpanaDas 
.24 Antfi  . 24 SrntiShibani..Bhbwmick. 
25 S1nDipakr Bhattacharjee 25 hn Anath SnkarChour1 

)26 8hrsaahømihwy 26  yams  
27 	I 	-- - - lh1NthTThr 

:. 	. 	 rnti We 	ogmr'th 	... 	
. 	 ...28 	. 	 . . . 

ti.Marcelljnarkoor 	29 	SShri:PradjpKumarChoudh 
30$! ° 	SriD.orgh.i Tiwsoh 30 • 	 hriNarendraDas Bmn 
31 	Shri Jurbor Singh Cajee 31 SmtiAnusua (Dutta) Gupta 
.3.2. 

3.3. X 	Smti T1jsLrnthh 	. 	 . 	 .. . 	
• 

32 

33 	:• 
.Smti:Niriipama,Bhuián 
_5 	ädip. 

34 	Sin-i Wos1ingt.n-T Kharkongor 34 Shn Naren-Ch 	auindar 
35 	Smti'Bmapani Bhattachatjee) Deb 35 Sm±i Nalim (Sonowal) Borah 

36 Shrijmk Cli Ds 
37 	.Shn Pranabendu Choudhury 37 Smti Nthma (Goswaint)Bhat 

_Smtini1Iv 	2 	
- 32 

- sam
____ 

—Shn..PuJin..Borah 
• 	 •• 	. 

- 	 40. 	.Shri Fraeis1Betkuparsawian Y 40 :Shri:Shkhar:La1 	houdhury 
Shri.mKa.tiManl 41 •.Smti.Sjkh&Deb 

--42.  42 HhrrBhkr1(- r 

40 	•SmtiNiliarKanaPur1cayast 	-• 

145 

44 Smti.Lákshmi Paul 
45. 	1 	Shri Sunder SinghPun 	1  

• Smti Nanda Di.itta 

ee 

ee 



46. Shri Santanu Kr. Choudhury 46 Shri Laichindra Da 

47. .Sznti Nandita(Choudhury) Bhattacharj ee- 47 Srnti Arun2. Dhar 

48. Shri Gimlette Roy Lyngwa 	. 48 SmtiUma.Purkayastha 

$- 493V Smti Janet.Deary'Kynjing - 49 Smti Kalpana Roy 

50. Srnti D.ebilui Shallani 50 Smti Sati Chakraborty 

51 Smtifliramai Gogoi 

L

52. Smti.'SikhBDiita. 	r 52 Smti'DipáiiBhattacharjee 

 - 	Shi 	.tithhewmicL.... - 	 . ...53 	.....mti;Rrti.swami 

54. ShriG.'8peaker..Swer 	,.-. 	 . 54 	..Shri&ibhas.:Das 
.55. .SmthD.ondorha± 	

: 
.55 Shñ ::chethI.a.m :SonowaI 

'. 5'.6. 	. hqla hbr&Roy. 
S7. ;Smti:.M.Shullat 	. 	 : .57 .hriSatyäbra1&iM.hanta 

. 

58 ShrfBeilathSarmB 	- 	 - 

.Sm±iEmê1iaSawian........ 	.. 59 

Shri Regina1d Noi4glcyirffi 60 SmtiChandraD,evi 
61. : -SthtiBindliñ-LyngdohMaw1ong -61 ShriGhan2.:Kanta.G.hain 
62 SmtiBonsi1in:Ryminai 62 'Smti Thottama: (Mà.làkar)Sharma 

':63. 'SmtiNevertiDkhar 	 . .63 Smui .Anita::Bhuiy 
• '64 -' 64 

Shri-arnphrangSun :c 	. 	 . 55 	r  Shri:Na1inijanMedbi •.::5... 

.66 ..... Si1ib& 	long' 	.• 66 	'ipi)har 
67 &iitiJorginSohtun ..67 Shrt1ajesw.arMedhi 
68 ShfiW'àllan.ilog.ir 	 '68 -SmPüspa1ataB.arnàh 

- 69 _StLBisahpiJKbArjngoI 
"ShfiTS5hhTj?ka ................: 

-69 _Sha.BiwaitJe.y 
.7.0..... -  70.... Das . 

71 'Smti'Baiarrnon Wthiiang '71 	. :Shri Jüatlal,Das 
72. Sioowañka.Pyrt' 	 - 72 . Smti Shelle.3, 11hattacharjee  

- 
--- rnitii-houdhuiy3Das- 	. - hijenraa1-Das 

. 4 tin 	thr  
75. Smti Torilla...Kharkrang 75 Smti Dipali .'Shome 
76. SmtiObrjel Shà.11am 76 ShriDibyendu Choudhury 



77. Smti Donbok J. Nongbel 77 Shri Bimalendu Gupta. 

78, Smti Imoi Rebecca, Bang 78 Shri Pjat Deb 

79. Shri Sunil Kr Das (II) 79 Smti Sabita. (D.eb) Das 

80. Smti Wiatcy.Blah 80 Shri Sat'en Chandra D.eka 

.81. Shri BidhuEikram Deokata 81 1ShriPradip i(umarQogoi 

82. Smti.LucianNongkynrih 82 ;hri:Gautam.Kumar Dutta. 

83. &ntiTL'eneyDhyne 83 Das  

-oty ..................... Naiii 	 oudhui 
______ 	__________ • 85 ShriEi1ip.Sinha. 

hncamronnert 1.87 Sm6SaitaC1iakrabcii3,  
Blhar1 Sftarma ____ miooGhouhury 

89 Sni±iShemükM Dympep 89 ShrimibtataDas 
 S iln 	:'Hhi 	. 90. Sirigb6n4a .  SharaH 
 .ShtiS1vestar!Notigmm 911 ,Shtibidrt.1Das 
 .Sm±iRsereno 	Sangrna 	. 92 :ShriSathir:Ki. D.itta. 

•• grna .93 .ShtiGunCh..GOgDi 
Chayn 	. 	 . •./ 94 	; Shri&wajit.Baniáh 

Smti.SütápaQhäidãbbfty 	 •. .95 	. . iSfia1.ch.Dtitta 95.... 
.96. 	•SrntiiibonSuna 96 	• 

97 S. 	CivildaLyngdoh 97 'Smti Ma1abi1&1Bhattachaee 
Snat4-Luey Maratett Nongkynnh 	- 98 Shr?&ima1Oh.. Dey 

.99 :Sh,onr2rn:hth 	 . . . 99 Shñ 2radi.p 	:i. ;oy 
mo_ _Soàheejtta 4-00-- 

i1 
. .. - 

102. Shti1Ni&ä1taBhttacharjee 	
. .102 Shri  

.10.3.. 	. . 103... Shri 	anazidaDka 
.104—  TShfl. 	 - 1o4 tia 	 Ti . 

106. Shri PthsinghNongrum 106 ShriKnlbahadur Thapa. 
107, Smti H. Basancy Nongbri 107 Shri Sujit Kr. Déb 



108. Smti ShipraBhattacharjee 108 Sbrl Samar Dutta. 

109. Shni MnKumar:Sarma, 109 Shni Ashih Ch.akraborty 

110. Smti.Dipa1iey.Sharma 110 ShriManish'Rn. P.oy 

111. Smti 'GenevieveHek 	. 111. Shni Fartikuddin:Sarkar 

112. .Smti.K1in±iaharthand31 .1.12 ShriSJiLBiswas 

113. mti Waitirnon'harbu1i 113 Shri.Lalan.P.d. Roy 

114. S±itiidhanee 114 Sh±iTaahMzurndar 

I±iyChuthmiy .1±5 - 

116. 'hfiDhiffbaSdtiba 116 
::117.: ,Sisrnaz,'Wanshnong . 117 Smti.AninaThattadherjee 
118 inti i) THimnmf!Kharmawlong 1Th ShriSibenfraen 

Th19 hn1 	daybnrsythcw 119 SmtianthtaChoudbury 
• 	2O. 	.. . :2O 	: . 

Anta  

:121.: n71atbnman 	. . H 121 	: Sni 

122. 	. ShñiiniexChynret . 122 :Shni.BiswajitKr. 
.Shfia1SinghIhapa 	. 1.23 

124. ;Shri;Sy1vsi1thgkhcii 124 . :Shi .AhitKtHRoy 
.125. - .1.25 HS1ntiHMataiSarkarBhowrnjck 
126 Sth±i:Baifl1ag Ndngnim .126 

. 	.. L7......... DbR 

128 

• ....

.. 

Srnti 1KnisthmKhDngsar 128 Shn Apuiba Kr PaItyE 

129 Sm±iiswinaPhabah 129 -S-hniMiren'Ch I)as 
... Sh 	 . 	 . 130 :Srnti TaSeGuta 
- —431--- SmttNennda-Sun 4-34--- —Sh4ntunjey-Debey 

• •.I2. 	1, ., :132 Si 	:'BndaiimBhEttaharjee 
 ShniTéib.othndLgddhTNongbri 133 	. jbi) Paul 

. ;StiMá1n'.Kharbangar 	.1.34 • 	. Shni ?radipMjurnd&. 	. 	 -- 
•t i1iiI 

iiw 

137. .SmtiRos&lind.Ddhuing 137 Smti Shyaniali (Dutta) Sen 
138. StiBi1aWri 	/ 138 ShflBholaNathBiswas 



139 Sinti Baisirial Nongkrnrih 	. 139 Shri Debajyoti Deb 
140 .Srnti Christina Khti 140 Shri Manoj Kr. Ro' 

141 .Smti Nazima jyrwa' 	 . 141 Smti .Jharna. Das 
1.42 .Smti Besper Pamthet ' 1.42 Shri Amita.va. Chatterj ee 

143:X i/ 143 ShñBipr.ojit.Roy 
144 Shri Vietoryngrope 144 Das 
143 tiJustnaaIa - 	. 145 Shfl&s'a.Singha 

At 
446.',:; . 44.6 ...... jBjh.: 

'y 147. mti•iIaiadaSaibonie ' 147 .Shri.-indajitathak 
.148 .Shñ..bársonPthaw 	.. 	 . 1.48 ..iillpa14a.dar 
149 Sni1i Maigaret Rynjnh 149 SbrL.nup 	r PuJ 
150 thti Newti1ainai 150 ShriPa1tan Mitra 

______ ShnProbinBanik 1.51 SmfiSarbzni(hyapk)Chakraborty 

152 ShriRauChyne .152 Smikha1ani (Mitra) Mazumdar 
.153 Sinti Va1arinzKhats3ntièw .153 :ShriD.ihakar.Mazumdar 

.. 154 tiiiiarpran 	 •. 154 
;Sti.MonizaSieth1ith 155 ..Srash.Singh. .15:5....

156. Smtj1drdoMaje 	 . 1.56 . .Shri;:SaarBorá1 
• :157 	; SmtiMabó.1nehrñaái 15.7 Shri'SáiijibiMdth 

.158 -SmtiElbines Shadap  Smti Soma Datta Gupta 
159 Smti Mdhn Lytmg 159 Shn SoumyenduThkash Mazumdar 

460 Smti-Debjam (Bhaacharjee 160 Shri Piathp ir Bas (IT) 

11 mRegta..;iswa)Dhar 
. 162 i&jorR-yih 	- -1.62 	- JShriDhnibaDutta-Upadhya 

163. Smti ,Mrgai?t Notighiilo.o 	 . 163 ., Shti:Naráran. Ch. .D.as 

1.65, .;'rntiT.apat.iéb. ..• 	 .  .1.6.5 

_J Shri Khut Sigh Bhpjg jçi Smtnti Rni(D) Haloi 
167. Smti Daapkyrmen. Lyngdoh 167 Shri Dijon. Bihari P.urkayastha 
168. ShtiHertonXhanjmnujd 168 .ShriParjtoshD.th 
169. __ SmtiDakaniwatHi Laloo 169 ShriSatyajyotiDas  - 



Qj ,- •3;k'- 	 Olt  

170. _ ShriSiteshCh._Das 170 Shri. Biswajit Purka.yastha •17]..t 
SmtiAnasuya.Devi _.v< 171 ShriDebajyotiKar 

172. ShriDickieboonKhonglah 172 ShriGolakCh.Deka 

1 73 . SmtiKwissiD1th th 	ar °  . 73 1 Shri__JewelDutta. 

174. _;ShriiUen.SinghBiihphang 	P,,r 174 ..Smti.SankariGoswami 

175. .Smti _eridinF.Synnah 175 ShrinjanDutta 

176. Smti LasiibonKharmuteè 176 ShriD.ëbatosh_Shome . ttthaSn ______. 17:7 

 .. 178 

 SmtiOhistinaWarri :._. . 379 Shi:ffoy .yChouuiiy 
180 nDbi6raOhtri P80 niThbeshiijnChoudhury 
_II&1 iiaIa1 P81 ShnhitSramChnnda 
182. 	- 

_ 
Smti___afKurih_ . .. .. .J82 .  ..:Shihaish11ias 

;1%3...• S_____lls:hhga___________ Singha 
184. Shri:JamSteveiiSohtun .  184 .SmtiMaju(Chrábory)Bhattacliary. 

..Shiiyhdlad.Süöhiaig...c _ .Th5 anerjee 
186 	_. ;Shri:SujitKrDey ..  186 .ShShiibhrenduDas 

 Shri.nrftKuthar;jjama SlifiNarendra:.,Ch, :Sarkar 
 :ShñTr.esSen4Ryjah :188 ShtiikKt.Das 

mtiiEaIaiyN6tgrum P89 Shri Subrataoy 
190 ShñLat1eaBorn'Buam 190 ShnD'ibyojyoti Bhattachariee 
.191 .SmtiR.DeiraciaSohtun_________ -  191 .Shrimay.n. Singh 
192. '• 

..:. 1:92. FIMAIR 
... ._ ... ... 1 . 

•LVhith.'Llvorty--........ - 
ti 195, .Sht.Nrrbathang . .. 

. j•94.......... 

195 	_. i:Diakar.urkayastha • J96_ 
_____ 

5mfi JMitirni :Mar.MBqna 
ntiew• 	_ .- 

J96 
i-97 . 

.. .199 Ti, 	 _. - ............/c .199 .  
.200. .20'O ShFSamáifSn.........  
:20:1. •ShrihaiSingh'Swer 201 ShriParim&ChandraSeal 
.202. Shri_Francis .Xav. Ma±bariiang 202 • Shri_Gdbinda Deka. 
203, Sh±ilubanlak:Hynniewta .  203 	_ •Shri Prabir KumarSaha 



o 

204. Smti Debabani(Biswas)Dev Roye. 204 Shri Narait Singh 
205. Smti ArbinaPathaw 	Il 205 Shri Swapan Kr. Das 
206. Shri Tony Foster Thangkhiew .206 ..Shri.Shyarndeo Pandit 
207. . Shri Woston Hynniewta 207 Shri Subhasb Chandra Sen 
208. Srnti Dntimmaikharkongor 1208 Shri Subhash Bhnttacha.tjee 
.209. Shri Samsuil i(harkongor 209 ShriPritosh Sen 
21.0. Smti.AlokaBiswas 210 ShriDipañkarNaug 
211. SmtiBaxitaynghang 211 	. Shñ&ibodhChandra M1akar 
212. ShrihbPradhøn 212 Shfr.Ohayan:Chähábor' 

213. Shri PamodKr,.Basumatary 213 Smti SanjüktaD.ey 

214. .mrjuite 214 

2.15. i.iehPradhan 215 ;ShriShyathatakr 

216. ftèñyaWa±jfi 21 hñnCh.Dey 

217 SnitITh1npaw1TTyte 	11 217 Shri Suian Choudhury 
248 1ThngHaok4p 218 hihn1 

. 220 . Shti'Suijit!Das 

 SfriiitBdur Sunar 	 . .221 Shri::-SäñjibKi.Dhar 

..222. 	. Sm±i SilmaKharietpen .222 Sh.Prasanta,Sen.Gupta 

223. SmtiDaritiiiOhg 	. .223 SShri.BibhashBhãttacharjee 

224 Smti Fatima Nonglcynrth 224 Shn Dhrubajvti .Bhattacharee 

225.. Sthtiendict&WAllang 225 .:Shri 	niteswaB.hattaàhaijee 
.226 £mti CostaneaSIiadap 226 Skin Mojy.otiDas 
227 Skin LamphrangRynah 227 .Smti Pronoti Sonow1 
228 nheE1oneaiiat 228 Shri DipakChnnrIrnBai.dya 

229 SmtiSirassah) Hague 229 Skin i?yanendra  Sakar 
.3p . TSi ...Adree.J4yngdh 	... 	 . 23D ShniKatana4j1 

231. .5 	...TOpãssltna. 231 Sarkar 

- 232 Sinti Jacmta Mary Shangoi 232 Shn Nirvoy K D Purkyastha 

233 ShnK1stan1Tongkynnh 233 ShrfSanjoyI)eySair 

234. - Shri 	thil 	gope------------ 24---- 
SintiHè1èiiSynnih 25 ShñákiChäfteijee 

••  Smti Ropsidora.Nongsiej 7, 236 ...Shri Animesh Saha 

 Smtj Va1entinaKharre .237 Shri Kalikan.taBanik 	. 	- 



238 ShriDebabrata.Deb 

239 Smti Sarmistha (Dëb)Dutta Choudhury 
240 . Shri 'Sripad Bhusan Dey 

241 Shri Gautani Kr. Dey 

242 Shri Dipa.nkar Deb I) 
.243 .Smti 'Suchdra.eb) Sen 

244 ShtirKhagan 'Narzth 
• .• . 	 . 	

. 	 .2445 •. 

246 	• fi  riauhik1n. Acharee 

247 	• ShriNiranjan. Roy 

248 

249 Shnnih&ibhz 
250 	... 

.251. 	• -nuShrLpKr. Singha 

252 •ShñDeepakjrawani 
.253 .ShiEii1tinmoyBhattachaije 
254 	• Smti DolanChapa Das)Mi±herjee 
255 	• Sm±i Nabanita (Laskar)Das 

Shii .SyamenSarkar 
. 	 ... 257 

25 ShtiSwapanXr..Dy.a±kar 
.. •. 	 . 259 . • ShriAm 

260 ShriSübrataKr. B.aneijee 
:261 Siik.ar Thdr1r —Sbri  

62 •' 

263 Shri Chandan Roy Bhowmick 
. 

_____• . 	 . 264 	...Srntinti:s)en.ipta 

it . 	 . 	 • 
5 Shriwatháitya 

• . - 	 -.-----•. 	- =• 

.267 • .Shri. :Kamalesh Dutta, 
268 Shri Nihar Ranjan Sharma 



269 Sbri Man.ik Dutta 

270 Shri Par.esh Kumar Kakati 

271 Shri Niladri Ghosh 

271 Shri Mhis Nath 

273 	. ;Smti A.nita.D.éb 

274 'Smti.Shanti 	ràdhan 

27.5 hñiühh:Dufta 

..... . 	....... . mtikuahDUIhuI31 

77 	5 
. 

.278 	. . .ShjiBaantaB,gro 

29 ..y. 

28.0.  

.282 .. 	. ithchukraborty 

283 Shri &iprasadBhattatharjee 
84 

• 285 .SmtiRmku•.(Satkr.Choudhury 
286 	. ;ShriirehSoy 

.287 
. 	 ........................................ 8...... - ........ Slih..... 

Shri Arabinda Kr Das 
- - 	 - 	

- 290 ShnthpMazumdar 
.29.1 	.. :Shfl.&übin;ChatiditDas 

- -- __ 
..-..-. .93 

______ ..........._• 	....................... 

.294 :ShrLMhók.Biswa.arma. 
.. 	.• 	... 	. Shth..Khoreiip..... _______ .. .295...... 

29.8 Shri NilanjanPaiJ 
299 Smti Baishakhi(Chahaborty)Bhattaehariee 



300 Shri Biswanath Bhattacbarjee 

.301 Shri SiddharthaSankar Sen 

302 Shri Sanjeev Kumar Saxen.a 

303 ShriRanjan KumarDas 

304 .Shri.PradjpKumarBaishya 

• 305 .ShriPülakCh. Sen 

.306 •StiareswarBasuthata' 

• 308 

• ________________________________ .309 

313 	•. 

314 	. SmtiAnj.ana(Dey 	araider) Arjun 
315 Shii AruniKr.TBoro 
31-6 Shri.Amarendra:SonoáJ 

• 

. 317 :Shti.Gop.L.anta.Boro 

318 ShñiKamá1dyaD.eka 

Shñibnum'bha 
320 Shf iGrautaniShittadhaijee 

•• 
.. .. 	- 	 .: -32-1 ......... 

322 Shri.Sudhanshu Deb - 

-32- 

'3.25 .ShtiPradi.KrDas:llI 
326 	. Srnti-Spna(Biswas)Manda1. 

iT 1bor •7i - 

329 Shri Pradip Kr, Dhar 

1  330 Shñ Sudip Kumar Biswas 
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331 Smti Ratna Biswas 

332 Smti Chandana (SinghaChakraborty 
333 .Smti Anjana Sutradhar  

334 Shri Basu Dev Mandal 

335 Shri.ManjitDas 
33'6 'Shri'Bhupendra Sarkar 

337 Smti Pratima(P.ai1)Mazumder 

.. ,....-. :.B38 	"" ri 	jit1éb 	... .--.. 	.' 	....................... 

.339 hi.bbijivOhakráborty 

.340 ."SiñGjbjjida'Manda1 

:341 
• 	

: 
' 42 S. -hn ,'Sup-ta?, ,raffip;Das  

: 

344 hiitoh1'du 

345 ':Shri"Subrata.Bhattatharjee 
'346 'hiDëbojytiDas 
.347 Shri.Ranjit.Kr. Dhar 

.348 'ShriDilip :Gupta 

.349 . ..ShfiBanPaü1 
3-56 Pranb,."Pau1 	. 

:351 ShfiPrasenjit S.ha 
, ..........................:35 

- mti..tab.00udhur 
• ________ 

... 

. 	 . 	 . 353 .'Shrj,Davasjs D.ôb 
-' 

355 ShriShib.éndr.a'Kr..Roy 
356 'Smti.Babi'Das 

-  . ACCOUNTANT , 	 . 

i. 	t EiBhogaLas 
.-=:  

3. Smti 'Ritngen .Rymbai 	 . 3. Shri Suren Chandra Patir 
4. Shri Swamp Chahavorty 4. Shri Anup Kumar Dutta. 



5. Smti Daiakduplin Synrem, 5. Shri Bolindra Dutta 

6. Shri Wanlambok Kh2rmalki.  Smti. Mitali (Ghosh) Das 

 :Smti Clarilinda Syiemlieh 	 . 7. SmtiDurba (Das) Roy 

8. Smti Spailinda.Mylliem Umlong 8. Smti Ratna (Dutta) Iviandal 

9. SmtiB1idauting 9. . 	Shri.:Pritam Singh .Gurung 

 . 	Sniti.MeritéllaPyngrope :1:0. SmtiitaBhttacharjee):Chakraborty 

.. SmtiahishaD1khar.Phanbuh  'Shri Sudipi(iD.eb.Roy 

 Smti .ittbiliM,11iemPdthi 12. . 	Smti.Sumita .Nath:Bhattachaxjee 
.-........................ 

hri ioharsonNongneng 14 Shri BmmI Chakravarty 
15 rfRiddbiBahafiurRuchn1 

Shnmetngo1i Th Shri aumatry 
- a7 

RV 
19 

• 20. 	. Sm±i Emerenti&Shtun 20. :Shri ATupDas 
.21. :fizè1:kinpsang 2.1. .:ShriSauthitrautta 
22 - Smti. Meth1da Lgdob 22 Smti Thumur 	aht Roy 

S'm±i Bobby Brenda Laloo 23 Shri Dibyendu Narayan 
.24. 	. ti:Beth1dESdhtun 	. 	. 24. ShtflBipdllKumar..Balsya 

25 - 	 - 5 SmtiAsha (Saikia)Sonowal 
26 miaJop±imai Sm 26 Smtiiratibha (Rabba) P-atgin 

- 
- 	2'7 flniie 	- 27 Shriabonowii. 

28 ShnFredyharpran 	- 	 - $ hiParipa 
_________ . __ _________ ________ 

- 29 15rgaieng 2V iumarf.rasad UpazIhy 
2.0. 	: iMefb1iLangba 	. 	 . 30. Sh±iPrad±ijrnar,Boro 

• 	
. 31.. Smti.rà.ju(Sonowal.) Salida 

- - 

•. 	
: 	• 	' :32. i 	l3ithj:it1..itikr 



:C)( ThPIST _____ CLERK TYPIST 

.1 . • Shri Johnston.Lyngdoh 1 . Shri Naba Kanta Das 

2. Ehimhau — 	,( 	
)T 2. :Shri Anup Kr Chnkraborty 

3. Shri:PhrangsngiyngrOpe  Shri :Chahiram:BOrD 

4.. ShriDzd1daiion&um  hri•jnihMira 

:SFgthzePash :5. .,Shrighuñyary 

.......... .6 hri.nu,Mech 

1 ehabamon 
. 

7 SnMhanptak 

____ 'ShriIharatChBrahnrn _____ 
Shn MaHmnta.Swargiary. 

1Q nanhrsáxLSharina 10 Shn1niakantaBasuinatary 

11 t3rNongnIm 1 3 WSU  

12 aI1enyC1i.Yne 12 

:13 ShdD.e'oasiShSiitha 

14. SkiileLglióh .ShriNripenSailda 

15 Shri ApollosMajaw 15 "ShriBasantaf(r Singh 

1. ufineShadap 	. .i6 ::Sh.trnHazaiika 

17 Shri1Treba1iarswai 17 Shri Swan Thapa 

• •iE. •shfl 	fi 	athk 	. •r8 Shii ;urrntSingh 	. 

19 Sinh 	.• .19 Sniti. hañ)oy 

- 2sthi 20 Shri Tanuj 'KrDey 

-21 imnyson Bungbh 21 Md Murtltaz Au 

22 - thM'Jty1iai - 22 iJyantaDb 4th 
- 

--- 	
- -phft-yngrJoh  

• .24. 	• .24. :Shn ..PipDasW 

25 • t1sáL — 2 

26— —nthamang .26_ _SmGha1iha 	o)gchi Dewaii 

_mmEiiaw gpr Z S1rj3ar 

• :Sniti.Rosanabll.Kharmaiki  :8hri.anjan Gogoi _______ 
.29. Smti.Bijoy.LaiDufta 	:iV  Shri}nkChD.ka 

 Smti.BanrikyntiJarsamai 30. ShriBhpenCh .K1ita 
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31. j 	Smti Addlita Wanrilang Swer  Shri Hare Krishna Roy 

3.2. :Shri Kynsaibok Warjri 	..  Shri. Narayan Talukdar 

 Shri Manu1 Dey 	-. 	 . t 33. .Shri Lakhidhar Kalita. 

 Smti Bandana(SinghaDas 

.35. Shri.AshleyKharkongor -4'J'. 35 ..Shri2SaflJayDaS 

Shri.Mhôk.Chetfry  ShriPrasenjit Sen 

37: Shri1MnBahadur Ale  Sm±iu:D 
-.-.--. 

. 

hri MWjitD& 

40. 	. ., 40.. . Sm±iSheë1aiswas 

ShraJ3iprThatteee 41 U. h:,Ribla  
niitDa 

_____ m1nhnnGh31ne 43 ilKrChakibortr 

... 	BgTha.ni±. 	.. 	. Mdt4rni. 

SmtiBë1eenRoseThriaig 	 . .45. 'ShriKedar.Nath Prasad 45....
4j6 SmtiLa-PKynti.mon'Khynem 46 hri Manoj Prasad Smgh 

.... 

47/ ,Srn±i.Evéthshi1a War 47. .ShiituLMath Baishya 

SmtndasrMai.baniang 48.. ShriSureiidrPrasadSingh 

Shiithbu 	: 	. 49. .Sthtii.SutapaGhakráb.orty 

-50 	- -Shn-Sureshi -50 - -Shri Airup Nath 

51 ShrfBkynmawDiengdoh 51 Shri BidyutXarmkar 

52 'Shnahu Jyrw -52 'Jr1 MofiduHslam{3huutthury 

b. 	. 

.4. .. 

5.3.. ShtiNataáj:Bhattaôharjee 

44 B - 
- 

55 Shn 	Chandra Sinha 	-- - 

56. ShriArpGhoth 

... . 	C...... 	_. 	. 	.. .47.. Aloi 
. Tiiflas . 

. 

. 

 Srnti.RijuPaül 
 Shri Sumantra Choudhury 

,\q) 



'c) 
- 

I  Smti Dura Basak 

 Shri Gutam CE Sharma 

 Shri Parirnal Chandra Saha 

 Shri Partha..Bhattacharjee 

 :Shri Sanjey-Deb 

7. Shri 'SridharnjanDas 

68. SbiipkanjanDeb 
........-. 

Smti IC=ideswari:rama 	ord1ôi 

Shi  71..

7.2. MfiWaii11han 
_____ ke 	Impf .. ..........-....... ......................... 	 , . 

4. 

 ib 

 .ShriDipakar.Deb (II) 
 Sni±i Sangeeta Adhikari 

 Smti.kDhar 

 : SnitLMita:Sixiha 

 'ShtiPradip ChKumar 
..... i. pCnth .- .............- ...........-. 	 ...... ............................... 

82. .Shflirendra:Sharma 
--.- .............................r ______3Shj''dj ... ........ 

84. ShriSuvra Duarah 

16. :Shri JatinrChRjbongshi 

87 Shñ Srigtedhar Dutta 

Nath iithepadhyay 

_SIijTawnJumarJvfà 
. D' 

 ShriKRambabu 

 Shri A ShivaPrasad, 
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 Srnti Sunith2. Rani -A 

 Shri Arindani Choudhury 

- . .. 

-. 

. 

. 	 . 	 .. 

• 	 -. 

- ............... 	 .. 

95 Shri .Dilip Bhattacharj ee 

96. Shri 'Subir ChandraCh.aflda 

.97. Shri Binod Kr Ray 

 ShriD.ilip 'Sarma(I) 

 Sm ' Saik& - 

.-. 

•10L hñrjit'a 

.102 Shri funiniddm Ahniecl 

,ia.1Das 
riwapnn-Raiil 

i5 Sb1iP.aTn2d1a1  

iñRájib 1as 

 ShriSübrata.Kr Roy II 

 Shri:Bip1ObK1rDas 

 Shri1GautamDas 

 'Shii 	oullcBaneriee 

'Shri.PthbifKunaarBaflik 
. .... 

. 

fl3.. 
...4TIhJr--Thpath1 ... 

115. 'ShriNãbaKumar.J.etty. 
_hudipt.'j1Tmr 	S 

• 

. 	 . 	 ... 	. 	 ... 	... 
118. SmtiPeena.Da 
j9. Sip 

T2 - - - 

 Shri Dilip SharmatI 

 'ShriNareshKrSah 
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Shri Manoj Dey 

Shni Ba&kit Roy 

Shri Soumen Karmakar 

Shri Newalal:Roy 

WE1NOG1BJERGRADE-J 	.TENORPBER GRADJLJ 

'1. 	Shri.Raju 'Hague .. 	'Srnti Anuradim. (Hazarika) Déka 

NtBRGRMJ-TI  
.- 	. 

• 	. 	2. 

hriHnrhjitDas. 

• 	 .. 
. 

. 	
: 	 .. , 	 .... . .iflUiUborty . 

I ShasenjitRthhit J Shni..Bckfa,anChakáborty 

C -T\WER CiRflKE 

1.. .'ShtiDurgeythungana 	 . 1. 

.... SST;...CA'TMR 	. 	 . 	 . ASTT;ARTAKR 
1. . 	 . 1. ShiiDeo.Báhadur.Thapa 

.STh LFCAR fflIVERGRA1F4 
:hi:NaáythiD is 

- .....s.... .... . 

1 	
' 

SnoaI'Chttri 1 

..• 	.... 	 . 	 ....  HER .....  AM 	 ::• •. 	.. 
.Shfldi:K..Dh.äi: 1. ••  • .I ShflBijoyKr..Roy 

Sbn..RajaniKaiila_B.aishya 
... 

- 
- 

4. •ShtiiirnarThapa. 4. .ShniBaidyanathRoy 

hE.ratilmathadur . 

 6- 

:: 	 .. 	 ........................ -: .:.: .- 	. 
. 

 Shri Babuilal Chettri 

I  Shñ Pratai Chandra Keot 
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10 Sun Ranjit Cli Das 

Shri KanuramfCachari  

;NJJTR1S  JUFTRll3S 

1. Shri Sepa :Sailo 1. Shri 'SI 	r. .Dey 

2. :Bmti.KtimaiNongkh1aw 2. • 	 Smti Sukhpiaya.Limbu 

3 ..,•yTJap•a 3. 

4. : • Shfl1Reham Powdé1 4 Amanta rChAkrdborty  
- 	

- 5---  - 	 hniBtengd@h 
• 

oR1iJoR  

• 	 .. . 	 . 	 . NU!J1 .w... 
1 . 	

{ _• 
	 . 	 •.. 

• 

1 :iaah. 	•. 	 . 	 . •• •••Shk•• 

2 mtiKiishnaya t3hettn 2 ShnobmThapa 

smiA 
4 Bihnu1Thapa 4 ShriemantaRajbongsbi 

npiil4Sanna- 	 - 

6 Smii P1iuimys Daiee 6 SIth M.aliendra Ch Nath 

- 7— 7 _Sbxi.DndrasaxSah 	- 	- 

•L'' ' MAR 

.9 .Oine.onkynri 9. .:Shri.i1Thijit:Das 

--................. . iiirna 	- ............................. 

• •. 
. 

.... 

- 

13. . Shri Fbian.Doh1ing  ShriDurga.Johi 

.14.1 ShriMohanPrasadHà.lwai  ShriDipákRajbonghi 



' •H. - . 	 '' 

15. 	Smti Shibalin Khongji  Shri Sarbeswar Haloi 

1 •6. ShriRcibinRMarak  ShriMáhindrai(herkatary 

 Shri.Christqpher °TKharchanddv 17. • 	Srnti S.ubrata.Deb 
' 18. Srnti ;JvincyRyntathiang  Sthti Ush Rañi Déb 

..19...Shaüha,Chetri . 	19.. . 	..:Shñ..Nafhurami.airnary 
.20. Shi.remBftadurThap,a 20. :Shriiknta 'Táh&dar 

'21. uULynthih 2T1. ' 	.S'h•OhZBoro. 

-.' 	-.,"....',,-. 

- .2  di1Ika 
±i'DMbnrsti ,.. , ,2,. 
hnnig 2PImiir ____ naRifP.y 

25 jnrthiar 26 Sm±iinaKi 
2Z. hiumDas 27 hriChemxnNatah 

29. 
•.' •' ". 	 _ " .• •

'.• 13 10.'' ____________________ 

31. , Si.'jitB'hattaöhasjee 
.32. :Md11amI3ddined 

33 ShriKashmir Smgli 

' 	__ T:"T•: . 

n-Narenjboñghi 

37. Shii:Qhthar. 

W'4T-ER 1VAT-GR 
1 - 	 a.genLira Chettn 1 Shn Mrniik Ch 	akati 

.2., Sh:ibbr1angK±ongwar  
•..........3....•.,... ____________á1niki -........... .• ••'.'.•''. '.' • ShiT4ik'ndm.Nath. 	_• 

4. _• 4 •,• 

-' - ........ =- 

6; 
IL....... 

ShriGorkh .Ram  

. 

7. Shri Nawal KishorRav 



8. 

±j;GurrnitEir. 

mhBingi 

4 	 ED 

IL 	The olling offici.1s of the O1 the AG (A&E) Megha1ya ete, Slullong have been 
ftnoh-O/he 	-(E) ssa 	uwhti 	eputationbasis-wf 11L212005 - 

- 	.. ..... 
()-Aet1&at-S1-29-&-G 

- 	 - - - -- 

- - 12, .1:;22.:&27 	-. 	- 

- - - 	 ) WatOher à±S1.  ii  

III 	The follQwng & Aoetts/Acctts/C/Ts/Group CD)  who have n1ot fumshed options for the 
........ep 	 -. -. 1hIes_ .1 

-- - --- 	 - ---- - - --- ------ - 

oIothe.AG:(E)Megaaya etc, Shillong - 	 . 0/oThe AG.(A&E) Assam, Guwahati 
L. S-hriBnBang,Ci.T 	 - 1.Shri,Tiren.Basumatary, Sr. Acctt 
2. ShriChar1esstar Tha.hgkhiew, .C/T 	- 1.Shri -Gnesh-Ch. Déka, Sr. Acctt. 	- 



Sun. Erastus Diengdoh. Gr.'D' Peon 3.Shni Rau Ruchal, Sr, Accti. 
Shri Sudip Myrthong, Gr. 'D' Watcher 4. Shni. Sarniran Das, C/T 

Shri Vijay Kumar,.Gr.'D' Mali :5.°ShtiPremanSi, Or. Cfl  Peon 
ShriJoel Roy Nongbri, Gr.'' Safaiwalla 6.Shri Ajoy Lama,Gr'D' Peon 
Shri. Hernial 'Pariyar,Gr CD 	Safaiwalia 7.Shri Lohit Ch. Baruah.,Or. cD 

Wztcher 
'8 .Shri UtpaiKumar Das, Or, GD 

:Safaiwálla 

C 
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To 

The Pr. 14ountant General (Audit), 

Mbal$Ya 
sbilloIg- 

Separation of common cadre of (irouP B officers n the A&E and Civil Audit 
offices in North East Region. 

13 

Sir, 
I am directed to rnvite reference to your DO 

letter no. 

AGMJ1ACQ'kr'2OOII 	dated 8.3.O6 on the above cited subje The 

new sanctiO 	
strength and Personsrni05tofl for the three offices viz MeghalaYa, 

Acunacbth Pradesh and Mizorafli has been fixed as per the statement enclosed. The 

redistributed s
ancttoned strength may please be noted in your office records and 

,j _ 	
Yours faithfullY, 

Athnithsuative Of 	(BRS) 

No 1686 BRS/72-2°5  

Copy for jnfoinat10fl and neCCss&Y action 

AG (A&E) Munachal pradesh 
AG (A&E), Mizoraifl 
$rAO,NGPP0 
PStOPD(St) 

Mmjthstratve Officer (BES) 



- . 	. 	 fFT .1 flNG 

Dated: _12-07-2006 
Circular No.3307 

Conseeni upon the eation of the two neW offices of the Accountant  General, 1zorarn, Aawl' and 

Accountant neral, ninachal Pradesh, ltanagar2  vith effect from .l April 2006, all GTop 'C' and 'D' 

officials cuently borne on the cadre of the  Office of the AccOUfltaflt General (Accounts & Entiflements), 

MegbalaYa, Arunachál 'Pradesh and Mizorain, Shillong are here1y :'r&luired to exercise their option for 
of "their choice in the .prescribed OPTION FORM enclosed 'with this 

peunanentallocationto the office(s)  

Circular. 

I. 	
The proposed Sanctioned Strength and Persons1Th'P0'0fl of .3rO1W C' and 'B' Accounts .& 

lEntitlement cadres in the Teorganized Office of the Accountant General (AB.E) 1viejalaYa, Shillong and the 

newiy "created 7offices'of'the Accountant General, 	
unachaI,:Brah, -..It 	r-n4 ccountwit..GeneraL 

Mizoram. Aizawi is shown below. 

:Cadre Meghalays runachal Mizoram 
Pradesh 

.ss PIP SS 	PIP SS PIP 

SupervisOr. 
Sr. Acctt/Sr, CO 

'1 
'130 	123 

1 
49 	42 

-- 
42 35 

$  
Acctt.ICO 19 	15 

28 
5 8 	1 1 

1-412 16 13 
C.TJDEO 34 
WeffareAsst. 1 	1 -- I  - 

Caretaker I - -- 2 .1 
'Steno 

 

Hindi Translator  
-- Driver ' 

. 4 	'4 
-- 
3 	3 RecordK'cper 

' 	'33 	' 	27 13  9 
Groi,i D 
'Telex Operator .1  

SB = Sancioned '&rength; P1P 	Person in-F ostiZOn 
the number of Persons-in-P  osition as shown 

The  various posts jn.the three offices will be staffed to the extent of 

in the above table. 

3. 'peririanentpostlng of Group-C & D officials of common cadre against the persons_m:P051t10fl 	
th streng 'of 

vanibus offices will be made by the cadre controlling authority i.e. A. G.(A&E), Meghalaya etc.. Shillong 
niority of the officials, who have exercised their option for allocation to such 

strictly on the basis of the se  

offices. 

Vid.e Hqr' s Office N otification No.66AUd1t1M8C1'2084 997/Notification]01 dt. ] 4-03-2006. 

Vide Hqr's Office Notification No.66AUd1tIM&C/2081997Th0t11IO2 dl. 14-03-2006 

Communicated vjdc C&AGs office MeinoNo.1686 BR.S/722005 dajed 254-2006 
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official fails to submit inher option by this date, he/she will be allocated permanentlY to any of the three offices 

at the discretion of the Administration. 

ii. 	
The options once exercised will be final and subsequefli requests for change will nol be 

entertained under any circumstances. As such, all officials are advised to specify their option of offices 

for peimanen llocatiOn.aS'wellaSf01 deputation with due care and application ofmind. 

Sd! 
ccountant'Generál 

IviemoNo. Estt-J1SOCi2OO6-O7/3O8'33i5 	
Dated T2-72006 

Copy to:- 
1.. 'Sr. .DAG (Mrrin)OIo the 	With;areqUeStt0 ,handover1hiS CircukEálOTg withthe;attached 

.AG (A&E) Assarn, 	Option Form to.each1rO1P 'C' ;and ,..offithal;ol5"°ff1 

Maidamgaon, Beltola 	who is on deputation in the OLo AG(A&E) Assam, Guwhati 

Guwahati-[29 	 The filled in QptionForniS should be Io 	ded]yyqUr9fiC to 
• uso'laterii2[4Y420O6  

2 Sr. Accounts Officer, 	With iis 

Regional 	Triniig 	Option Form to each Gropp C' and 'D' ôfficniIposted at RTJ, 

Institute, Shillopg 

	

	Shillong. 'Thefilled in QptionFoflflS should be forwarded to this 
office not later than 19th JuIy.2006 

All AOs/S Os/Supervisors 	With a request 'to hand over this Circular:alOrg with the attached 

(Local) 	 Option Form to each Group 'C' and 'D' official working under 
them. The filled 'in Option "Forms should be forwarded to the 
Establishment J,Sectionnot 'later than 19 Juiy12006. 

P.S.toAG. 
Steno toi)AG (A). 
StenotoDAG(AE&VLc) 

l7 ilSr"AOs/A(s  
8 All Notice Boards 

•EstablishmentOflicer 

,iO 
'-'I 
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ANNEXUR 

OFFICE OF THE ACCOUNTANT GENERAL (A&E) 4 -  MEGHALAYA, ARUNACHAL PRADESH, MIZORAM, SHILLONG - 793.001 

No. Estt.-I/Rept/Inter AG Trans/2006-07/ 51 	 Dated : 02.11. 2006 

To 
The General Secretary, 

- 	Accounts (Category III) Association, 

0/0 the Accountant General (A&E), Meghalaya etc., Shillong 

Sub: 	Creation of New officers of AG (A&E), Arunachal Pradesh, Itanagar and AG (A&E), Mizoram, Aizawl - 

consequent transfer of Gr. 'C' and "D' staff. 

With reference to the Accounts Association's (Category III) letter No. ACC/Cate 111/2005-
2006/25 dated 2.8.2006 addressed to the Comptroller & Auditor General of India on the subject cited 
above, I am directed to convey herewith the Headquarters' Office reply received vide letter No. 271-
NGE(JCM)/11-2006(III) dated 30.10.2006 on the points raised by the Association as under 

Comments 

1.(a)Whether the period of deputation 

will be for a specific duration and also, 

Para 4 of Circular dated 12 July 2006 issued by the office of the 
I- 

Accountant General (A&E), Meghalaya 'under which all Group 'C' 

if so, 	what would 	be the tenure 	of and 'D' staff were asked to submit their, option for permanent 

deputation? allocation to the Meghalaya, Arunachal Pradesh or Mizoram offices 

makes it clear that surplus optees of a 	particular office will 	be 

posted on deputation to the deficit offices and 'these persons shall 

be permanently posted to the office of their choice on the basis of 
(b) Whether the officials transferred to their seniority on availability of subsequent vacancies ,against the 
the offices of A,G (A&E),A.P. Itanagar person-in-position strength in that office." 
& A.G.(A&E),Mizoram, Aizawl 	will be 

brought 	back 	to 	the 	office 	of their This being the case, it is clear that deputation will not be for a 
choice after expiry of the deputation specific duration. The deputationists will have to continue in the 
period, irrespective of vacancy position office they are sent to, till they are rçpatriated to their permanent 
in the office of their choice. office in the manner stated above. The period/tenure of deputation 

would thus differ from person to person. 

The 	Circular 	makes 	clear 	that 	the 	deputationists 	will 	be (c).Some 	members 	desire, 	that 	the 
transfer be made on Tour/Rotational permanently brought back to the office of their choIce only on 

basis, may kindly be implemented. availability of subsequent vacancies in that office. 

The demand of Association to post the surplus staff on rotation 
basis can be considered only If all, the staff members are agreeable 
for posting to the deficit offices on rotation basis. 



(a) Whether, staff members who will 
be transferred to Arunachal Pradesh, 
Itanagar and Mizoram, Aizawl would be 
provided with individual quarter in a 

habitable and secured area with all 

basic amenities? 

(b).Further, the staff quarters should 
be provided adjacent to the office. 
Unless, the staff quarters are provided, 
transfer to the new offices may be kept 
in abeyance for the time being and 

functioning of the two offices may 
continue in Shlllong. It is also 
equested that the staff side should be 

taken into confidence before selecting 

he sites of staff quarters. 

.Further, as per the terms & 
donditions of the Circular issued by 

he Administration vide Circular 
No.3307 dtd.12.07.2006 It appears 
that the junior Gr.'D', C/Ts & 
eccountants would be the worst 

sufferers as most of them would 
ihave to serve on deputation in the 

¶ffices of A.G(A&E)., A.P, Itanagar & 

14izoram, Aizawl for a very long period 
of time or for their entire service 
reriód as It appears from the 

Gradation List and also they will be 
1eprived df their promotion till they 

¶ re repatriated to their original office 
of choice. The officials may be brought 
tIack to • their office of.hoice after 
dompletion of their normal deputation 
period and the subsequent vacancies 
rising on the new offices may be filled 

dip by new recruitment. In this regard, 
4dministration is requested to find 
ways and means so that staff can be 
throught back to their office of choice 
immediately after completion of their 

thormal tenure of deputation. 

Reply/Comments on these points will follow separately from HQrs. 

This point is covered in comments pertaining to Point 1(a) and (c) 

above. 

As far as promotions are concerned, para 8of this office Circular 

dated 12 th  3uly 2006 (Appendix-I) makes it clear that "no furthei 

promotion will be made in the surplus office(s) till all officials on 
deputation are repatriated back to the office(s) they have opted for 

on permanent allocation' 
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The clerks working as DEOs may continue to hold the posts of 
DEOs ever after their postinci to the deficit offices. 

r4. 	may also be clarified, that C/Ts 
whOre n deputation to the ex-cadre 
post .E.O on transfer to the new 
offices wHl continue to be entitled to 
draw the pay of D.E.O or they will be. 

reverted to their oriqinal posts of CIT. 
and how their pay will be protected in 
that case? 

5. Gr.'D' officials are the financially 
lowest paid category and they would 
further be subjected to suffer most, if 
they are transferred to the new offices. 
Hence, it is requested that our Gr. 'D' 
staff be exempted from the transfer 
and vacancy in the newly created 
offices may be filled up through direct 

recruitment and the surplus staff 
should be regularized by creating a 
Supernumerary post. 

• 

The Group 'D' officials who are in excess of the required strength of 
Shlllong office are to be sent to the deficit offices and no exemption 
can be allowed to them. 

6. The staff also impress upon the 
Administration that a great hardship 

would be caused to the members in 
respect of the education of their 
children due tothe transfer. Therefore, 
it is requested, that no staff members 
should be transferred during the mid-

session of the education of their 
children. It may also to be mentioned 

that deserving children of the 
members may require a P.R.0 for 
admission of their children to Higher & 
Technical education through State 
Govt. quota and would lose their claim 
for such a quota, as getting a P.R.C, a 
continuous stay at a particular place 
for 12 years is required. But, 
continuous stay for 12 years may not 
be completed for many members at 
Shillong due to their transfer to 
Arunachal Pradesh & Mizoram from 
Shillong and as a result their children 
might be deprived of getting P.R.C. 
from the Govt. of Meghalaya. In this 

The Permanent Resident Certificate (PRC) is given to a "permanent 
resident" of a State. Thus, a person is eligible for a PRC as long as 

he/she is a permanent resident of Meghaiaya irrespective of the 
fact that whether that person is working in Meghalaya or not. 
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S1 	. may be made 
Meghalaya so that 

granted to the Children 
of the staff who are transferred to 
Arunachal Pradesh & Mizoram. 

c 

- 

-~t 

7. The staff also expressed that, at the 
time of separation between Assam 
Office and Meghalaya office, staff 

strength and persons in position was 

not reflected in the Circular letter. As 

a result, some members who would 
have opted for the Office of A.G 
(A&E)), 	Assam, 	Guwahati 
permanently, could not avail the 
opportunity for opting for their cadre in 

the office of the A.G (A&E), Assam, 
Guwahati and have been deprived of 
natural justice. Hence, their personal 
representations may kindly be 

considered and they may be given the 
opportunity to opt for their cadre in the 
Office of A.G (A&E), Assam, 
Guwahati/or they may be allowed to 

be transferred permanently there. A 
good number of members of the staff 

of this office are still on deputation 
now with the 0/c the A.G(A&E), 
Assam, Guwahati and some of them 
have been transferred twice to that 

office. In this regard, how they will be 
treated on their repatriation to this 
office, as they are still the junior most? 

The cadres between Assam and Meghalaya offices have already 
been separated. This issue cannot be reopened. 

8. The Association urges upon the 
Administration, that, representation for 

retention in the original office of choice 

by the members on genuine grounds 

may also be given due• consideration 
when transfer on deputation is 
ordered. 

No exemption should be allowed in any individual case without 
approval of Headquarters' Office. 

Yours faithfully, 

Deputy AccoUntant General (A) 
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